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LEGISLATIVE ASSEMBLY
Vi Monday, 12th March, 1945

The Assembly met in the Assembly Chamber of the Councxl House at
gllleven of the Clock, Mr. President (The Honoursble Sir’ Abdur Rahim) in the
alr. «

MEMBER SWGRN:
Mr. Mullath Kadingi Velledi, C.IE., I1.C.8.,, M.L:A, (Government of
India Nominated Official).

STARRED QUESTIONS AND ANSWERS
. (a) ORAL ANSWERs

DvuTIES, ETC., OF INDIA’S AGENT GENERAL IN AMERICA

, 895. *Mr. T. 8. M;g/ Ohettiar: Will the Foreign Secretary
please atate:

(a) ‘the duties of the Agent General of the Government of Inflia in U. 8. A.;
" (b) whether any books or pamphléts are published by him from time to
time in U. S. A.; and, if so, on what subject and on whose instructions;

(c the annual expendlture of the Agent General’s Office and establishment;
and

(d) whether all the expenditure of his office, etc., smd the amounts spent
through him are subject to normal checks of audit?

8ir Olat Oarve: (a) To represent India in the U. 8. A.

(b) As already stated in answer to several questions during this Session,
the Indian Information Services print and circulate publications prepared from
raaterial supplied by Government which is also released to the Press in India.

(c) For 1944-45 the revised estimates amount to Rs. 8,71,772, including
Rs. 4,46,172 for the Information Services.

(d) Yes.

Mr. T. S. Avinashilingam Ohettiar: May I know what is meant by repre-
senting India in the United States?

8ir Olat Oaroe: Exactly what is said,

Mr. T. S. Avinashilingam Ohettiar: May I know whether they have got
~any list of duties allotted bo the Agent-General of India? .

8if Olat Oaroe: It would not be possible for me to deliver a homily or to

. give a complete list of the duties of the head of the diplomatic mission. It
eovers a very very wide scope indeed and it will take a long time to do so.

Mr. Badrl Dutt Pande: Is there any age limit of this representative or will
Be be India's representative for ever? 1 mean is he going to retire or will he
be the representative for ever?

8ir @laf Oaroe: T do not think that there is any age limit.

Mr, T. S. Avinashilingam Ohettiar: May I know whether he issues books
and pamphlets on his own initiative or whether they are written here and
circulated in the United States? .

8ir Olaf Oaroe: The Hohourable Member seems to have extraordinary ideas
about these books. I do not know what he means by books.

Mr. T. 8. Avinashilingam Ohettlar: Exactly what I have said.

Sir Olat Oaroe: . . . . . There is' a tremendous lot of publicityy material
which comes out here in India and -that is also made available to the Agent-
General for circulation in America,

-Mr. T. 8. Avinashilingam Chettiar:  Are any of these distributed free by

m"

8ir Olat Oaroe Yes I think some of them are distributed free end some of
them are.sold.

Mr. T. S. Avinashilingam Ohettiar: May T know whether the Honourable
Member will be pleased to lay on the table of the House some of the publi-
cations which are dlstnbuted free by the Agemt General iy America?

(1337) ¢
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Sir Olat Oaroce: I will consider that.

€ompaNy OWNED Ramwway LiNBs ~

898. *Mr. T. S. Avinashilingam Chettiar: (s) Will the Honourable Member
for Railways please state how many of the Indian Railway 11nes are still com-
pany-owned and managed ? .

(b) What are those lines? ) . -
(c) When will the option of aequmng them arise?

[12Tu Mar. 1945

The Honourable Sir Edward Beathall: (a) Twenty narrow -gauge leways.

{b) and (c).

A statement is nlaced on the table

List of Railway Lines owned and managed by Companies

. Date of option Remarks
8. Railway ; _of purchase Authority empowered
Nos - ’ to purchase
1 Ahmadpur-Katwa 31-8-48 or at the end of every 10 ~ Govarnment.
. L4 years thareafter. -
2 Arrah Sasaram Light 12-.10-1951 or at the end of every Distriot Board of
7 yeara thereafter, Shahabad.
3 Bankura Dmnodar River 381-3-1947 or at the enl ofevery Government.
10 years thereafter.
4 Baraset Basirhat nght. . 15-5-52 or at the end of every 7 Dmbnot. Board of 24
years thereafter. Parganas.
5 Barsi Light. 1-1-1949 or 1-1-1954 or at the end Government.
. of every 10 years thereeafter. . :
8 _Bengal Provincial . 4-1-1952 or at the end of every 7. Diatrict Board of
) years thereafter. Hooghly. T
7 Bukhtiarpur-Bihar Light 21.6-1850 or at the end of every 7 Disbriot Board of
years thereafter. Patna. .
8 Burdwan-Katwa 81 —3-1946 or at the end of every Government.
- . 10 years t|
9 Darjeeling-Himalayan- 4-5-1949 and thereafter at in. Government.
tervals of 10 years. ’
10 Dnr,]e&ng -Himalayan 31-3-1046 or at the end of every Government.
- Railway Extencions. 10 years thereafter. )
11 Dasgheare-Jawalpurganj, . 31-3-1948 or at the end of evory Government.
10 years thereafter.
12 Dehri-Rohtes Light 10-11-1850 or at the end of every District = Board of
L . 7 years thereafter. Shahabad.
13 Futwah-Islamnpur Light 31-3-1948 or at the end of every Government.
10 years thereafter.
14 Howrah-Amta Lighs 26-3-1951 or at the end of every Diatrict  Board of
e 7 years thereafter. Howrah.
15 Howrah-Sheakhela Light 28-3-1951 or at the end of every District  Board  of
- . 7 yeara thereaftor. Howrah an1 Hooghly
18 Jagadhari Light 11:8-1852 or at ths enl of every ‘Loesl authority - with

10 yoars thereafter.

prévious sanction of

the Punjab, Gov-
ernment.
17 Kalighat-Falta 31-3-1947 or at the end of every Goveramsnt.
«t ke 10 years therdafter.
18 Matheran (Hill) Light .+ 1-1-80 or at tite end of every 56 Government.
. years thereafter )
19 Shahdara (Delhi) Saha. 18-4-1948 or at the end of every Government.
- ragpur Light 7 years thereafter.
20 Tezpore-Balipara Light 1.9-1952 or at the end of every 7 G overnment.

years thereafter.

Mr T. S. Avinashilingam Ohettiar: May I know what is the last option of

purchasing thesé Railways?

The Honourable Sir Edward Benthall: 1952.
Mr. T. 8. ummmngm Ohettiar: What is the amount,of money mvolved

in this?

The Honourable 8ir Edward Benthall: Sir, I require notice of this ques-

tion.

Mr, N. M. Joshi: May I ask whether it is not practicable for the Govern-
nent of Indm to acquire these lines befora the taking-over becomes actually

due?
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The Honourable Sjr Edward Benthall: That is a matter for. consideration.
In the case of a number of them, the option lies with the District Board.

Mr. T. 8. Avinashiingam Ohettiar: May 1 know whether these twenty
narrow gauge railways ate mamly run by Distriet Boards? .

The Hopourable Sir Edward Benthall: They are mostly tun. by different
couspunies. _ \ .
' , NECESsARY NUMBER. OF ENGINES

- 897, *Mr. T. 8. Avinashilingam Chettiar: Will the Honourable. the Railway
Member please state: : . .

(8) the number of mail passenger-und gcods engines necessary for the efficient
running of the Indian Railways; -

(b) how many of those ave proposéd to be manufactured by the locomotive
manufacturing workshops proposed to be set up by Government; and

(¢) for how many years imports of locomotives will be necessary und when
they expect to be fully self-supporting?

The Honourable Sir Edward Benthall: (s) and (b). I presume the Hon-
ourable Meimnber is reférfing to the post-war period. The number of engines-
necessary for the cfficient running of-the Indian Railways is dependant upom
the traffic offering and a precise answer is therefore difficult until the extent
of industrialisation, road transport development and all other relevant factors
aftecting the probuble load are taken into consideration. Estimates of the

requirements of new engines will therefore have to be revised periodically in
aceordsnee with the forward position. The position so far as it can be foreseen
today is set out in paragraph 6 of my speech when introducing the Railway
Budget for 1945-46 The initial output of the locomotive building workshops
at Kanchrapare and Singhbhumn is estimated to be 120 locomotives a year,
which is approximately two-thirds of the demand at present expected. Con=
‘s{:ieratioh is being given to the question of a third locomotive building work-
shop.

(c) The date when India will be independent of imports of engines depends
upun the demand, for locomotives, the progress made in the locomotive build-
ing shops now projected and the ability to construct in India such special types
as electric or diesel electric locomotives. : '

Mr. T. S. Avinashilingam OChettiar: Do 1 take it that approximately 120
Jocomotives will be macufgctured in India in the post-war period, which means
twt;—lth?ird of India’s needs? Have I understood the Honourable Member cor-
rectly

The Honourable Sir Edward Benthall: Yes. .

Mr. T. 8. Avinashilingam Ohettiar: If that is corre:t, he must have made
some estiinate on some basis. On that basis what is the number of passenger
and goods engines that the Indian Railways require?

~ The Honourable 8ir Edward Benthall: The estimate is an approximate one,
-and a8 I explained in my Budget speech, the engines which we have ordered
duritig the war are goods engines although they can be used for passenger
services. We have not ordered any special passenger engines. Therefore pro-
bably the majority of those which will be built in” the workshops. will jnitially
be passenger engines. - - ' .

Mr. T. S; Avinashilingam Chettlar: If I may remind the Honourable
Member it i in pursuance of his suggestion that I have put these supplementary
questions, and now he again does not answer them. It is rather strange. I
want to know if the Honourable Member can prepare an estiate in the normal

state of things and let us know.how many mail passenger and goods. engines
are required. ' ' :

The Honourable Sir Edward Benthall: I have answered that rather fully.

Mr, N, M. Joshi: Indig being dependent in the matter of engines, may I
ask the Honourable Member whether the Government of India is proposing
to standardise the gauges of railways in Indiz in order to have one standard:

or gauge for Railways? .
’ A2
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' The Honourable Sir Edward Benthall: That hardly arises out of this ques-
tion. 'The standardizetion . . . N .
Mr, President (The Honoursble Bir Abdur Rahim): That does not arise pué
of the question. Next question.’ _ s
‘ NEOESSARY NUMBER OF WAGONS -
898. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Rail#ay
Member pleasq state: - o
" (a) thg 'nuz%ber of wagons necessary for the efficient working of Indism Rail-
ways; . .
y:b) how many of them are being manufactured in' India and .how many
" imported; and L , ] Co
" (c) what will be the estimated number of wagons needed in the post-war
period and whether any attempts are being made to make the manufagtore of
wagons self-sufficient for the needs of the Indian Railways? - ,
The Honourable Sir Edward Benthall: () and_ (B). "It is expected tha$
the number of wagons referred to in paragraph 7 of my speech introducing the
Bailway Budget will, if delivered to schedule, be adequate for the efficient
working of the Indian railways under the expected wartime load. The state-
ment also gave the numbers to be jmported and to be manufactured in India.
(¢) In answer to the first part of the question, I would refer the Honourahle
Member to the reply already given to part (a) of his starred question No. 887.
As regords the second part, it is anticipated that wagon building firms will
be in a position to make India self-sufficient for the needs of her railways of
all"gauges in the post-war period. ‘
Mr. T. S. Avinashilingam Ohettiar: In reply to my ‘last question the Hon-
ourable Member said that the number will depend on various factors. Can
he give me any approximate number as he has given about the engines?
"The Honourable Sir Edward Benthall: We have not made any definite pro-
gramme for post-war orders, but we hope to keep the wagon-building firms
full of orders. When I say ‘full of orders’ I mean we hope to keep-them occu-
pied with orders at least at the pre-war figure, if not greater, and in any case
1 am satisfied that the Indian wagon-building ' industry will be able to take
care of all India’s requirements of wagons.
' Mr. T 8. Avinashilingam Ohettiar: What portion of the Indian wagons are
manufactured by the railway workshops?
The Honourable Sir Edward Benthall: None, I think. They are all buils
by the different firms. ' )
Mr. N. M. Joshi: In view of the fact that the Honourable Member himself
‘has referred to the fact that the supply of wagons depends upon the different
_gaulgeg., r?nay T ask him now whether he is proposing to standardize the gauges
in India
The Honourable Sir Edward Benthall: As I have said, that does not arise
out of this question, but the wagon-building firms can build either meter gauge
or broad gauge wagons according to requirements.
Mr. President (The Honourable Sir Abdur Rahim): Next question,
TmmBER CONTROL .
899. *Mr. Manu Subedar: (a) Will the Honourable the Suppl "
«- plesse state when timber control was introduced ? e Mem.ber

(byIs #t a fact that all available quantities of timber were fr;zen?
(c) Have they all been purchased for the military?

() Are all new sources of timber taken up by Govern nf is i
left for the civil population? P 7y Government, or is anything

(e) Tf 80, in what manner is the requirement of bhe civil population permit-

~

ted to he met?
(f) What is the method of timber control?
() Are ceiling prices imposed? '
(h) Tf so, how do they compare with ‘pre-war prices?
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(i) What is the totel amount of increase in the timier production in Indim
from forests of the Central Government, forests of the Provincial Governments,
and forests of Indian States? ’

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliaz: (a) There is
no official general timber control. Owing, however, to shortage of railway
transport for rhoving timber for military and essential civil purposes, most of
the Provincial Governments have, at the request of the Central Government,
issued orders restricting the movement of private timber by rail except under
permits issued by the Provincial Forest Officers. The only special control order
that has been issued is contained in the Supply Department’s notification No.
88/817, dated the 8th January, 1945, which extends only to the Presidency
town of Bombay and spplies only to timber brought into the port of Bombay
from other parts on the west coast of India. ‘

(b) No.

(¢) The question dogs not arise.

(d) All the timber 18 not purchased by Government. The percentage
varies in different parts of India. In the U. P., Government purchases amoung
t0 60 to 70 per cent. of the timber available, whereas in other Provinces, and
States the gverage is 80 to 40 per cent. . * .

(e) The “civil population obtain theif requirements from the tfade in the
usual way. : :

u (f) I-would refer the Honourable Member to answer to part (a) of the ques-
on. :

g There is no official general price control on timber.

(&1) Does not arise.

(i) No definite figures are available. .

Prof. N, G. Rangs: Have Government cared to see that this war time
denudation of our forest wealth is not cadking serious inroads into the economy
or continuity of the forest wealth of this country?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I understand
that the Department represented by my Honourable friend Mr. Tyson is taking
full note of this fact and .taking adequate steps towards it. -

Mr, Manu Snbedar: Will Government consider the acute shortage of timber
for civilian population and would they consider methods of relieving that?

The Honourable Dewdin Bahadur Sir A. RBamaswami Mudaliar: Yes, subjech
to war necessities. ;

Prof, N. G. Ranga: Is it not a fact thmt the Adviser for Forests, Mr.
Howard, has expressed grave concern about the inroads that are being caused

by war time destruction of this forest wealth? -

The Honourable Dewan Bahadur Sir A. RBamaswami Mudaliar: I understand
it is not a faet; and I read, it somewhere authoritatively- stated that not more
than 5 per cent. of the existing timber has so far been removed.

PROGRESS IN METALLURGICAL INDUSTRIES

900. *Mr., Manu Subedar: (a) Wil the Honourable the Supply Member
please state what progress has been achieved in India during the war in metal-
lurgica) industries, particularly in non-ferrous industries?

(b) How many new factories have been set up?
(¢) Which of them were set up with direct or indirect Govesnment help?

(d) For how many of them have Government assisted in securing material,
plans or technical personnel and which are these factories?

~ The Hohourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) It is only
xonibie to indicate the main lines of progress. In the steel industry, pro-
uctive capacity has been very greatly expanded during the war and many
mew types of steel and high grade products have been produced for the firs¥
Hme in India, such as wheels, tyres and axels made from Indian acid opén
bearth steel manufectured from Indian raw materials. In the non-ferrous
industry the production of antimony, lead and aluminium from Indian ores
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hes been established. Tin smelting from imported ore has also been started.
- Considerable progress hds been mude in the field of processed -non-ferrous
metals where practically no production existed before the war and-India now
produces sheets, strips, wires,. vods (rolled and drawn) and tubes and other
- mon-ferrous sections. Finally the alloying of non-ferrous metals and the re-
- finement of scrap to specification have been developed by new firms.

(b) Ignoring small firms with little or no equipment, some 29 new factories
have been set- up in the non-ferrous industry. = Addifional plants have been
iustalled by six old non-ferrous concerns and by eight pre-war steel concerns, as
well as at 2 Ordnance Factories. . _

-(6) All the new factories received some form of-direct or indirect assistance
from Government. ) ’

(d) A statementis laid on the table. -

Statement

Assistance haa been given to 15 firms as follows: .
1. Aluminiumn Cerporation of India Limited Calcutta Materiale, plant and technical
2. M/s. Tate Tron and Steel C y . . . personnel.
3. Indian Copper Corporation Limited. Ghataela . . Assistance in erecting &
- . ' refining furnace.
. M/s. Venesta Ltd., Kamarhatti . . . . -

4

5. M/s. Steel Corporation of Bengal . . . . .
6. M/s. J. K. Iron & Steel Company, Cawnpore .
7. M/e. Singh Engineering Company . . . .
8. M/s. Mukand Steel Works . . . . . Y Material« and Plant.
#. M/s. Hume Pipe Company, Bombay. .

10. M/s. National Iron & Steel Company....

11. M/s. The My=sore Iron & Steel Works

12. M/s. National Rolling Mills . .. .

13. M/a. National Tube Manufacturing Compan .7) Plans.
14. M/s. Indian Steel & Wire Products . . . $Technical personnel.
15. M/s. Jemco . . . o

Prof. N. G. Ranga: From where do the Government get the raw materiel
for tea tin? B

The Honourable Dewan Bahadur Sir A. Ramaswami MudaHar: I should like
to have notice of that. .

Mr, Manu Subedar: May I know if Government will give an assurance to
this House, that in the case of non-ferrous metals, for security reasons, Gov-
ernment will see that every one of these factories which has been set up with
their ‘assistance, as the Horlourable Member said, will not be permitted to go
down immediately after the war?” i

The Henourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I do not
think Government can give any assurance that every one of these factories
set up during the war will be given assistance. It depends upon the business
efficiency and capacity of the firm; but Government are seriously considering
if steps might have to be taken to safeguard them during the tremsition period,
during which time industry will take steps to improve their quality, their
technical establishment, and above all their machinery, after which I hope
according to the best advices that I have received that there would not be any
serious question of theirbeing unable to compete with the best products from
overseas. . -

Mr, Manu Subedar: Will Government see that India is not short of these
materials in the event-of another war and ‘they are not sent out for security
purposes and will . .. . .. .

Mz, President (The Honourasble Sir Abdur Rahim): I do not think we need
consider now about the next war. '

.. Mr. T. 8. Avinsshilingam Ohettiar: May I know if the Government will con-
sider the advisability of stopping all non-ferrous scrap from being exported
from this country? : '
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Ay present
there is no question of exporting any metals from this country,’
N ' 901‘.‘
WITHDRAWAL OF RECOGNITION OF NoBTH WESTERN RAILWAY ACCOUNTS U :
W , N _ _ : NION
802. *Mr. Laichand Navalrai: Will the Honourable Member for Railwavs
be pleased to.state: _ )
(a) whe@her it is o fact that the North Western Railway Accounts Union
was recognized .by. the General Manager, North Western Railway, Lahore; -
o (3) whether it is a fact that this recognition was withdrawn; if so, for* what
sons; )

(¢) if for misbehaviour, whether the Union Executive was chargesheeted ; if
not, why not; ‘ 4

(d) if the recognition was withdrawn for the so-called merger talks of Unious
on the North Western Railway, whether such a recognition was withdrawn
from other Unions, such as North Western Railway Recognized Union; if not,
why the Accounts Union was differently dealt with;
¥ (e) whether it is u fact that the North Western Railway Accounts Union
has protested against the withdrawal of their recognition; if so, how the same
was disposed of; whether the Railway Board also considered the matter; if
so, with what results; and" ' . :

(f) whether it is a fact that the Accounts staff are asked to refer all matters
pertaining to their Department even of general nature through or to their
Chief Accounts Officer acting as a Principal Officer of North-Western Railway
Agency; if 80, how Accounts employ®es are assured of any redress of grievances
in the-absence of non-recognition of their Union? )

-The Honqurable Sir Edward Benthall: (a) The North Western Railway
Accounts Union was recognized formerly by the Financial Adviser and Chief
Accounts Officer, previously kmown as the Chief Accounts Officer, North
Western Railway, and not by the General Manager.

(b) to (d). The Union lost its identity by voluntarily merging into the
United Union. As regards the latter part of part (d), the unions, other than

“ the North Western Railway Accounts Union, constituting the United Union were
not previously recognized. ‘The North Western Railway Recognized Union did
not join the merger. -

(e) Government are informed that subsequently, the Accounts Union seced-

“ed from the United Union, and then raised the question of its recognition.
They were udvised by the Railway Administration to consider, in consultation
with other Unions, the possibility of combining into one Union with branches
at large stations. As-regards the last part, the Railway Board have not yet
had any occasion to consider the ‘matter, and the question will only arise if
and when a representation is submitted to them against the final decision of the
Administration. :

(f) Accounts staff, like other railway staff, represent their grievances through
the usual official channels, while the existing unions recognised by the North
Western Railway provide for the representation of all staff, including Accounts
staff. Non-recognition of the Northf&Vestem Railway Accounts Union does not.
tlt:e&efore, place the Accounts staff &t any di¢advantage as compared with other
staff. . ' .

Mr. Lalchand Navalrai: May I know if the heads of the other Unions are
non-officials ? . _ .

The Monourable Sir Edward Benthall: T should require notice of that
‘question. ’ ‘

Prof. N. G. Ranga: Has the United-Union been recognised ?

The Honourable Sir Edward Benthall: I thigk there are three unions recog-
nised and 1 believe that is one of them. ' - o

Prof. N. G. Ranga: Are all the office-bearers of these three Unions

- employees of the Railways? T ,

+This question has been postponed to be answered on the 20th March, 1945.
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. The Honourable Sir Bdward Benthall: I shall require notice of that question
bul two members of the Accounts Staff, which is the staff concernell, are
office-bearers of the United Union. ' B :
MusLIMS ABSORBED AS WIRELESS OPEBATORS OF BENGAL AND AssaM RaiZway
> 1908, *Mr. Muhammad Hussain Oboudhury: (a) Will the Honourable
Member for Railways be pleased to state if it is a fact that the number of
Muslims absorbed was short of communal quota in the newly created posts of
“&T;ess Operators on the Bengal and Assam Railway in the years 1943 and
1

(b) If the reply to (a) is in the negative, will he be pleased to state (i) the
number of posts, and (i) the number of the Muslims and non-Muslims
absorbed ? .

{c) Is it & fact that two Muslims were reverted ignoring the deficiency im
the Muslim quota? ‘ *

The Honourable Sir Edward Benthall: (a) The question .of applying the
communal reservation percentages for Muslims to the posts of Wireless Operators
on the Bengal and Assam Railway does not arise, as these = posts were. nof¥
filled by direct recruitment. - '

(b) and (c). Do not arise in view-of the reply to part (a). -
MuUsLIM APPOINTED AS WIRBLESS SUPERVISORS ON BENGAL AND AssaM Raruway -

1904. *Mr., Muhammad Hussain Chondhury: (a) Will the Honourable
Member for Railways be pleased to state if it is a fact that in the _newly
created posts of Wireless Supervisors on the Bengal and Assam Railway in the
Yeur 1944 Muslims were not given their due quota?

(d) If the reply to (c) is in the negative, will he bée pleased to state the
number of all the Supervisors who were taken as stated in part (a) above?

(c) Is it s fact that all the Muslim Wireless Operators possess the requisite
qualifications for the said posts?

(d) If the reply to (c) 18 in fhe negative, will he be pleased to state the
qualifications of the Muslims and non-Muslims who were not made Supervisors
and of those who were appointed Supervisors, and why? .

The Monourable Sir Edward Benthall: (a) The reply is in the affirmative.
1 understand that there were no Muslim candidates for the post of Chief Wire-
less Inspector and of the two Muslim applicants for the post of Wireless
Inspector, only one presented himself at the interview and was not found
suitable.

(b) and (d). I lay & statement on the table of the House giving the results
of the advertisement and selection by communities.

" (c) Government have no information but apparently they could have applied

for the posts advertised.

Statemens showing the number of candidates who dpplied for the posts of Chief Wireless Inspeotors
. and wireless Inepeciors and were selected.

« Chief Wireless Inspectors Wireless Ingp\ooton

Scheduled Castes

{ = = = Anglo-Indians
! = = = Others
Total

Number actuadly turned up for interview
Number selected . e
Number offeréd

; 4 RERTE
5 ] i ; =
Number of applications 9 . 11 83 2 -... 38
Number selected for interview 9 . ‘11 32 2 k!
e . ¢ ) 20
2 . 5 .. ]
1 . 4 - 4

L R A
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MusLiMS APPOINTED AS CIPHER OPERATORS ON BENGAL AND AssaM Ramway
1905. *Mr. Muhammad Hussain Choudhury: (a) Will the Honourable Mem-
ber for Railways be pleased to state it-it is a fact that Muslims were uof
recruited to the advertised posts of Cipher Operators on the Bengal and Assam
Railway in the year 1044 according to their quota giwen to that Railway
Administration ?

(b) If the reply to (a) is in the-negative, will he be pleased to state the
number of the Muslims and non-Muslims who were appointed as stated in part
(a) above? :

The Honourable Sir Edward Benthall: (a) The reply is in the affirmative;
suitable Muslim candidates were not available in sufficient numbers. -
(b) Muslims 14, Non-Muslims 27 .
NUBLIMS APPOIMTED 48 RaDIO, cusm WIRELESS MECHANICS ON BENGAL AND AssaAM

: "+ RaLwaAY

1906. *Mr, Muhammad Hussain Ohoudhury: (a) Will the Honourahle
Member for Railways be pleased to state if it is a fact that Muslims were
mot appointed according ‘to their quota in the advertised posts of Radio Cum
Wireless Mechanics on the Bengal and Assam Railwayy in the year 1944?

(b) 1f the reply to (a) is in the negative, will he be pleased to state the
number of Muslims and non-Muslims appointed as stated in part (a) above? If
the reply to (a) is in the affirmative, what are the reasons therefor? .

The -Honourable Sir Edward Benthall: (a) the reply is in the affirmative.

(b) Only one Muslim candidate applied and he was absent at $he interview.

MUSLIMS APPOINTED AS TELE-PRINTERS ON BENGAL AND AssaM Ramwway

. $907. *Mr., Muhammad Hussain Choudhury: (a) Will the Honourable
Member for Railways be pleased to state the number of Muslims and non-
Muslims who were selected in response to the advertisement for tele-printers un
the Bengal and Assam Railway in the year 1944?

(b) Is it a fact that Muslims' case went by default? ‘

(c) Is it a fact that advertisements were made in such térms as to
exclude Muslims? 4 ,

(d) How is Muslim quota proposed to be filled irf there? " o

The Honourable Sir Edward Benthall: (a) Government are informed that
in view of subsequent arrangements having been reached with the Post and
Telegraphs Departanent regarding the maintenance of tele-printer equipment, re-
cruitmept to the advertised vacancies of teleprinters was abandoned.

(b) and (d). Do not arise. .

(c) The reply is in the _p\egative. , .
RevERSION OF MUsLIM DisTRIOT TRAIN CONTROLLERS (CALCUTTA), BENGAL AND
: AssaM Rarmway A

808. *Hajes Chowdhury Muhammad Ismail Khan: (a) Will the Honourable
Member for Railways be pleased to state if it js a fact that in the Calcutta
District, Bengal and Assam Railway, in the year 1944, Muslim District Train
Controllers in the Scale of Rs. 300—10—850 who possessed the foHowing quali- .
fications were reverted to the posts of Section Controllers:

(i) passed all the departméntal examinations, )

(ii) completed all the theoretical and practical trainings in-the transportation

side, :
(i) worked as District Train Controllers for about three years even during.

the war without any blame, and

(iv) approved as Distriot Train Controllers by the Traffic Selection Com-
mittees? o '

(b) It the reply to (a) is in the negative, will he be pleased to state the
‘number of Muslim District Trains Controllers in the Calcutta District in the
year 1944 who were reverted subsequently, and the number of those Non-Muslims

who replaced them? '
(¢) Is it o fact that no enquiry was made before the reversion of Muslims?

+Answer to this question laid ob the table. the guestioner being absent.
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_The Honourable Sir Edward Benthall: 1 have called for the information and
will lay the same on the table of the House in due course.’ :
MUsigM SUPERVISING ASSISTANT STATION MASTERS ON BENGAL AND AsSAM RATLWAY

909. *Hajee Chowdhury Muhammad Ismail Khan: (a) Will the Honourable
-Member for Railways be pleased to state the number of Muslims and non-
Muslins on the posts of Supervising Assistant Station Masters in February,
1945, on the Bengal and Assam Railway?

(b) Ts it a fact that there is an inadequate representation of Muslims in
this category, if so, what effort bas been made to make up the Muslim quota?

The Honourable Sir Edward Benthall: (a) I regret I cannot undertake to
collect the information under present conditions.

(b) Government have no information, but no percentage can be reseived for
Muslims in this category, as it is not open to direct recruitment.

Mr. Muhammad Nauman: Mayv I know if there is nobody in the administra-
tion to look after the communal percentages? \

The Honourable Sir Edward Benthall: Yes, Sir.

Mr. Muhammad Nauman: Do they not send any report to the Railway Board
even for a yvear?

The Honourable Sir Edward Beathall: Regularly.

Mr. Muhammad Nauman: Why cannot the Honourable Member get 2
statement of that fact? Probably it must.be in*the office.

The Honourable Sir Edward Benthall: T am not prepared to ask for this large
amount of detail under present conditiong’ when the railways, and particularly
this railway in question, are at war. e

Mr. Muhammad Nauman: Does the establishment section of the Railway
Board get this detailed information or not? That is the point.

"- The Honourable Sir Edward Benthall: No; not as a regular thing.

Mr. Sri Prakasa: Ts there any communal - proportion maintained among
those who are in charge of communal proportions?

Mr, H. A. Sathar B, Essak Sait: May I ask my Honourable friend—he said
that he gets a report from the officer who is looking after these matters—
whether he will kindly make that report available to such Honeurable Members
ap ask for it? ) _ .

The Honourable Sir Edward Benthall: No; it is a confidential report to the
Board: but as the Honoursble Member knows, the general statistics are pub-
lished each year, and it is the function of the Home Department to see that
the recruitment percentages are -fulfilled. In the case of the Muslimm commu-
nity they have been fulfilled with a deficiency of 1 per cent. _

Mr. Muhammad Nauman: The question is about these recruitments whieh
have taken place through the Department indirectly. - ’

The Honourable Sir Edward Benthall: I do not quite follow. ) _

Mr. President (The Honourable Sir Abdur Rahim): Next -question.

REVERSION OF CERTATN MUSLIM SUPERVISING ASSISTANT STATION MASTERS ON
: BeNGAL AND AssaM Ramwway

910. *Hajee Chowdhury Muhammad Ismail Khan: (a) Will the. Honourable
Member for Railways be pleased to state if it is a fact thut.on the Bengal and
Assam Railway Muslims who wefe promoted -us Supervising Assistant Station
Masters by the District Traffic Superintendent, Katihar, in thg month of
September, 1044, are now being . reverted without any fault of theirs?

(b) If the reply to (a) is in the negative, will hq be plea:sed to state the
established charges or .disqualifications justifying their reverm?n?

(¢) Ts it a fact that the promotions were made unconditionally? )

(d) Ts it a fact that the non-Muslims junior-to them are now required to
replace them? : .

-~ (e) If the reply to (d) is in the negative, will he be pleased to state the com-
parative seniority?
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The Honourable Sir. Edward Benthall: (1) to (e).. Government are informed.
that one Muslim holding the post of Crew-in-Charge—a category which is nod
the avenue of promotion to the post of the Assistant Station Master—was tem-.
porarily promoted by the District Traffic Superintendent, Katihar, as Supervis--
ihg Assistant Station Muster in September, 1944. He wus replaced by an
employee selected hy the Traffic Selection Committee held in October, 1944.

Mr. Muhammad Nauman: Was he given a chance to appear there and to-
be.condemned for this purpose? .

The Honourable Sir Edward Banth&ll I shall answer that in the next ques-
tion.
IGNORING CLAIMS OF RECOMMENDED Musms oF KATiHAR BY TRAFFIC SELEOTION:

CoMMiTTEE, HEAD OFFICE;, BENGAL AND AgsAM RATLwWAY

911, *Hajee Chowdhury Muhammad Ismail Khan: %) Will the Honourable
Member for Railways be pleased to state if it is a fadt that, on the Bengsl.
and Assamn Railway, senior, qualified and efficient Muslims who were tried and
recoinmended as Supervising Assistant Station Masters by the District Traffic
&upermtendent Katihar, were not called for interview and examined by the
Traffic Selection Committee Head Office, Bengal and Assam Railway, on the-
31st October, 1944? What were the reusons for not allowing them to appear:
before the Selection Committee, referred to, on the 31st October, 1944 ?

(b) 1f the reply to (a) is ir the negative, wilphe be pleased to state the
‘number 6t Muslims “from Katihar examined by ‘the said Committee?

Ac) 18 it u fuct that the same Muslims were asked to appear before the
Traftic Selection Committee for the posts of Junior Transportatlon Inspectors.
on the 27th. January, 1945? TIf so, why?.

The ‘Honourable Sir Edward Benthall: (a) I understand that one Muslim-
Crew-in-Charge, referred to in the reply to Question No. 910, was not called
for interview owing to the fuct that the post of Supervising Assistant Station-
Muster is not the avenue of promotion for a Crew-in-Charge.

(d) No Muslimns were called from Katihar.

(¢) The Muslim (Crew-in-Charge referred to in the answer to part (a) was
80 called, as the post'of Junior Transportation Inspector was within his avenue-
of promotion.

IeNoriNG Cratms oF MusLiMs BY TrRaFFic SELECTION CoMMITTEE, HEAD OFFICE,
BENGAL AND Assam “RAILWAY ’

912. *Hajee Chowdhury Muhammad Ismail Khan: (a) Will the Honourable -
Member for Railways be pleased to state whether on the Bengal and Assam
Railway in the year 1944- 45 Muslims were not examined by the Traffic Selec-
tion Committee at the Head Office in the same manner as non-Muslims were
_examinedNor the different posts controlled by tRe said Cormmittee ?

(b) If the reply to (a) is in the negatwe will he be pleased to state (i) the -
.,number of meetings of the Traffic Selection Committee held during the said
period, (i) the names of -the posts for which selection was made by the Traffio
Belection Committees, (ili) the number of the Muslims and non-Muslims -
examined and (iv) the number of the Muslims and non- -Muslims selected?

(c) Ts it a fact that efforts are made not to recommend Muslims accordmg to
the quota of 45 per cept. from distrivt for any selections to be ma.de bv the -
Committee referred to above? If so, why? '

The Hon le Sir ‘Edward ‘Benthall: (a) No differential treatment ° was -
accorded to any particular community by the Traffic Selection Committee &t
-the Head Ofﬁce of the Bengal and Assam Railway during the year 1944-45.

(b) I lay “on the table of the House a statement giving the ‘- required -
information.

(¢) Government have no reason to believe that any discrimination is showa. .

I would;- howéver, remind the Honourable Member that promotions are nof-
made on communal comsiderations and the percentage referred .to by him.



-

"848 " LBGISLATIVE ASSEMBLY [18vr Min. 1945
welates to the reservation for Muslims in direct recruitment to subordinate

-gervices. -
Date of Partioulars of posts Candidates inter- . Candidates seleo-"
soleation - viewed ted,
. ~_Non. Muslish Non. Muslim
- Myslim llﬂli'ﬂ\
11-1-1944 . Head Clerk Wire Soonon . ’ 7 2
Guard * B Clase 8. (Imp) 2 1
Class * LA - N,
13-5-1944 . G.Y.S8.R ‘e e 2 ..
G. 8. 4 .. 1 ..
Jr. G. 8. 1 .. 1 ..
Sr. Ixupector, W. and’ Ww. 1 .. 1 ..
Jr. Inapoot.or.WandW 5 . ;3 .
:{'ru:iuCLerk E’ Class . 4 1 2 1
o8 wtructor, CA Traini 2 .-
gohool ng 2
‘ele. Inspector . . . . 1 .- .- .
Signaller 8pl. Class . . . 1 .. 1 .
S. M. (Spl.) . . . 5 1 3 1
Shed Inspector . . . . 'n .. - 5 e
:31-5-194¢ . C.1I. . @ . . . 74 18 39 13
:81-5 1944 . Tracer Clerk . .. 14 5 6 5
2.6-1944 . Office Clerk ‘E *Class . . 19 1 14 1
24-7-1944 . Asstt. C.1. . . 2 1 . 1
.5-10-1944  Tracer . . . . . 2 ] 1 .
20-10-1944 . Yard Mastor . . 6 1 6
* Yard Inspector (Asatt Y. H) 9 8 9 2
Asstt. Q. Y . 9 7 1 1
G.S.R. Claaa A' 1. . 1 3 7 .
- A.G.8.R.Class‘B’' f . .
Asstt. Instructor (B. 8.) and 15 1 12 1
Claims Znstructor.
-31.10-194¢ . T.I. . . | 17 3 17 s
8 M. (Imp.) Class ‘B’ 12 .~ .. 12
A.8. M. (Imp.) . 21 9 20 9
g’. 31;. Class ‘ C’ 9 5 ° 4
. (Spl. 2 .. 2 ..
230-1-1045 Clerk IoP ’ }J!sse 1 . 1 :
31-1.1045 T. C. 8pl. Class 1 1 “
Nd. B. C. . . 1 . 1 .
Passenger Gunde/%])A .. 17 4 6 3
- Asstt. C. I . . 71 24 23 4
363 93 . 210 48
ia 23 por ° t.e. 2306 per
oent. cent.

Mr. Muhammad Nauman: Is it not a fact that in this case Muslims were
not even asked for. I referred that matter to the Henourable Member through
=a letter from Calcutta.-

The Honourable Sir Edward Bonthl.ll' 1 am not aware of that:

Mr., Muhammad Nauman: 1 wrote a letter and in reply I wes told thad
*the matter will be looked into.

The Honourable Sir Edward Benthall: I receive & great number “of letterl
on these subjects and I cannot recollect this particular one.

.Mz, Muhammad Nauman: Thmgs have not improved and that is why we
+have to bring up this matter again.

FunrL EcoroMy ox RArLways

913. *Shrimati XK. Radhs Bai Snbbluyln‘ Will the Honourable the Railway

"Member please state :

(a) the steps taken by the Railway Administration for fuel economy;
(b% if Government have a definite scheme for fuel .economy; and, if eo,
-whether Government wjll place a copy of it on the table of the House;
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..(0) if it is a fact that a special Department in charge of new officers has-
been created on all Railways to deal with this question; and, if so, the number-
of'thesé officers and their salaries and the total expenses of this Department.
on eack of the Railways; .

(d) if the answer to the first part of (c) is in the affirmative, what result.
has been “achieved since these Departments were crmated: and :

(e) it the management of any of the Railways has received suggestions from-
their Labour Unions for saving fuel and increasing production; and, if so, what
action has been taken on them?

The Honourable 8ir Edward Benthall: (a) I would refer the Honourable
Member to paragraph 64 of Volume I of the Report on Indian Railways for the-
year 1948-44, in which the steps being taken by railway administrations to-
evsure fuel economy are clearly enumerated.

(b) There is a Fuel Economy Organizatiomt under the Coal Commissioner,.
which maintains close contact with the major industries, studies their fuek
consumption and co-relates the data with the object of determining the minimum:
quantity and the right quality and size of coal required by the various con-
suners., The Organization is also printing and distributing a number of
pamphlets and posters on the -subject of fuel Economy. ‘The assistance of
Provincial Administrations was squght in Supply Department letter No. 2-CD-
(2)/44, dated the 18th October 1944. a copv of which is placed on the table
of the House. The response to this letter has been good. _

(¢) No. The answer to the first part of the question is in the negative, and
the second part does not therefore arise. I would, however, add that the
fuel economy organisations, which have for a long: time existed on railways,
have been strengthened. On the nine principal railways, 10 Fuel Officers”
posts have been temporarily created at a cost of Re. 5,500 per month.

(d) Does not arise. For the Honourable Member’s information, I would add
that the average figure of coal consumption per thousand gross ton miles for:
goods and passenger train working on Class I railways has been materially-
reduced between January and September, 1944, ag the result of economy
measures.

(e): Government have no information but I may state that all practical
ruggestions received from ‘whatever source in respect of fuel economy ary
welcomed and given full consideration. Responsibility for increasing coal pro-:

\ duction does not lie with the railways. '

Copy of letter No. 2-CD(2)/44, dated the 18th° October 1044 from ‘the Government of
o India, Department of Supply (Main Secretariat), New Delhi.
. Svussect :—Fuel Bronomy. “

As a result of war conditions and war ex'psmsion‘:f industry in India. the amount of"
coal at present available is, as your government is/ydu are aware. falling short of demands
by a considerable amount. ] )

{i) A survey of the usage of coal throughout the eountry carried out during the past
10 months by the technical staff of the Coal Commissioner and certain reports submitted
by Provincial Officers leave no doubt that a very large quantity of coal-is being wasted:
owing to insufficient attention being paid to economy. It is believed that by taking only
elementary precautions a saving of at least 500.000 tons of coal per annum can be effected
and that mors elaborate precautions might in the course of a few years very well treble
this saving. .

(ii) Tn consequence the Government of India have decided to proceed at omte with a
Fuel Economy campaign and will constitute a Fuel Economy Section in the office of the
Cosl Commissioner to run it. It will, however, be appreciated that it is impracticable to
_engage sufficient trained fuel technologists to staff a Central Organization capable of covering
the . whole country effectively. For this reason it is preposed to delecate responsihility for
earrving on fuel economy campaigns. 8o far as organized industry is concerned the Coal
Commissioner is already in negotiation with the respo_nsihle' As.so(_-.xatuons and other (e.q.
the Jute association, the Tea Association and the Textile .Commissioner). There are many
consumers, however, who are neither members of any recognised association nor working
under the aegis of any department of the Government of Tndia, and in the case of these
amaller consumers, whose requirements are at present collated by Provincial Governments-
the scope for the exercire of economy is at least as great as.among organized industeies.
. T am according to request the assistance -of provincial Government/Your assistance in
this important matter and to suggest that a suitably qualified officer elected from "the office-
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-of, e.g., 'the Directorate of Industries, Boiler or Factory Inspectorate should be placed om
-special duty for the purpose of the campaign among consumers with whose coal require-.
ments the Provincial (loverpment is/you are. corcerned. It is comsidered that an  officer
with considerable experience of boiler or industrinl furnace practice will he required to
organise the details of such a Fuel Economy campaign. . )

._3. Reports received by the Coal Commissioner suggest that the first line of attack in
this campaign will lie in the ,direction of the lagging in an adequate way ofeall steam
pipes and boilers, the stoppage of steam leaks in steam pipe lines and of air leaks in

urnace brick work and the provision of suitable means of water softening. The Coal
‘Commissioner is arranging to emsure that supplies are available of the materiala necessary

- for _remedying such defects,
I am to request the Provincial Government,/you to give their/your early consideration
-and, if they/you agree to the scheme, to advise the Government of India of the name of
the officer that they/yon will appoint or if an officer has already been appointed for fuel
-econumy duties, the name and designation of such officer. -
4. T am to add that it is proposed from time to time to call into comference all Fuel
Economy officers, whether appointed hy Provincial Governments organized industry, or any

department of the Government of India, in order that full advantage may be taken of
~experience gained and efforts may be suitably coordinated.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether among tle
measures taken ' to ensure fuel economy one of the menasures was the closing
-of some railway stations? May I know whether this is a war-time measure .
-and whether the stations will be reopened at the end of the war? .

The Honourable Sir Edward Benthall: 1t is a war-time measure but it
‘may have to comtinue so long as fuel shortage continues. .

K. Radha Bai Supbarayan: Is it not a fact that on the South
‘Indian Railway a special department has been created under a highly paid
-officer, with assistants and staff to deal with this question of fuel economy ?

The Honourable Sir Edward Benthall: To my certain knowledge, from 1ay
‘personal experience of the South Indian Railway, I know that they have
-particulanly, studied coal economy for many vears, principally for the reason that
ther are so far away from the coal fields and their coal problems require special
-study in the interest of economy. What precise steps they have taken recenfly
in this regard I am not aware but I do know, that they have in the last year
-achieved a very substantial economy of coal. .

‘Shrimsti K. Radha Bai Subbarayan! May I- know whether the expenditure
involved in creating a new department for fuel economy is. compensated by
‘the result? B

The Honourable Sir Edward Benthall: I have not the slightest doubt that
in the present emergency the saving in coal fully justified the expenditure.

Mr. T. S. Avinaghilingam Ohettiar: What is the extent of-the coal saved
by the economy campaign? ’ N

" The Honourable Sir Edward Benthall: I have some figures with -me to show
that between Januarv, 1944, and September, 1944, the direct savings have heen
.of the nature of 43,000 tons per month. -

Mr. T. 8. Avinashilingam Ohettiar: What percentage? :

The Honourable Sir Edward Benthall: That is about 5 per cent of the fuel
«consumption and there have heen firther indiréet savings amounting to 4,000

‘ton¢ per month.

MEDICAL A1p Faorurries To FAMILIES OF RAILWAYMEN

914. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Rail-.
-way Member please state: _ ’ N ] -

(8) what facilities for medical aid are provided to the families of Railwaymen
particularly with regard to the need for maternity and child welfare; and .

(b) if the Railway Authorities have reserved wards in all. Railway hospitals
for women, and. if the staff of these hospitals include women -doctors; and, if
‘not, why not? .

The Honourable Sir Edward Benthall; (a) Facilities for medical aid are
civen to Railwav employees and their families in accordance with the provisions:
of Section IT_of Chapter IX of the State Railway Establishment Code, Yolume
1. a copy of which is available in th& Library of the House. Maternity and
child welfare activities vary from railway to railway and are mostly financed by"
the Staff Benefit Pund under rule 1208 (d) of the Code referred to. Spr_ne
railways have well-organized centres with ante-natal and child welfare clinics
where -trained Nurses and/or Midwives, Nurse Dais and Dafs are provided to

]
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the extent possible. lm certain instances, railways contribute to Municipal -or
Government Maternity Centres for catering to the needs of families of zailway-
meh. . : - )
"(b) There are female wards in some hospituls, but not in others, and there
are women doctors on sowne railways but not on others. “Government are,
however, considering an expansion of maternity dnd child welfare “activities on
Railways as a facet of post-war planning. -

Shrimati K. Radha Bai Subbarayan: May I know, Sir, if Government have
taken care to see that all the measures mentioned by the Honourable Memiber
are being ‘applied by all the railway authorities?

The Honourable Sir Edward Benthall: Yes, Sir. “Government do their best
to see‘that it is done. I

Shrimati K. Radha Bai Subbarayan: With regard to part (b) of the reply,
may I point out that great hardship is caused to the familieg of railway em-
ployees by lack of proper facilities for medical aid in Railway hospitals in many
places? : o -

The Honourable Sir Edward Benthall: In certain places the facilities may nos
be adequate but as I have said Government are, considering the expansion of
maternity and child welfare institutions. -

REBVISION OF SCALES OF PAy OF SUB-ASSISTANT SURGEONS (RAILWAYS)

915. *Sardar Sant Singh: (a) With ieference to the Honourable the Rail-
way Member's answer to supplementaries to question No. 541; asked on the
21st March, 1944, stating that the question of revision of scales of pay - of
Sub-Assistant Surgeons was under consideration of the Medical Section of the
Indian Railway Conference Association, will the Honourable Member be pleased
to lay on the table of the House a copy.of the Resolution passed on the subject?

(b) Is it a fact that this resolution was approved by the required majority of
the General Managers of the Indian State Railways?

(c) If the reply to (b) above is in the affirmative have the revised scales, as
proposed in the, Resolution, been put into effect? If not, why not?

(d) Is it a fact that the Sub-Assistant Surgeons on the North Western Rail-
way have resigned en-masse? 1f %0, on what grounds ande how many have
resigned ? R - ’ .

(e) If the reply to the first part of (d) above is in the affirmative, is it pro-
posed to accept their resignations? If not, do Government propose to-meet
their demands? o _

" (f) What is the total strength of the cadre? How many of the total are
-serving ‘at present? ' Lo

The Honourable Sir Edward Benthall: (a) The rules of the Indiun Railway
‘Conference Association do not permit of the publication of the Pproceedingg of -
the Association for public use. I, therefore, regret my inability to comply with
‘the Honourable Member’s request. i

(b) The reply is in the affirmative. .

(¢) It is not the Government’s policy to undertake s wholesale revision of
scales of pay during the war. Pending a more comprehensive post-war consi-
deration of the terms of service of Railway medical personnel, Government
have, as a temporary~ measure, raised the maximum of the ~scales
Rs. 85—5/2—85 and Rs. 100-%10/2—120 to Rs. 120, by increments of Rs. 5,
and to Rs. 170, by incerements of Re. 10, respectively.

~ (d) and (e). Government understand that a large number of Sub-Assistant
Burgeons submitted a representation, stating that if they were not given th2
“benefit of fixation of pay, with due regard to length of service, in the scales
.of pay .recommended by the Indian Railway Conference Association, their
representations should be regarded as resignatiens from service with one month'’s
notice. The question of accepting these conditional resigrmtions does not arise
in view of the Government’s action mentioned in the reply to part ().
. (f) The total sanctioned strength of Sub-Assistant Surgeons on the North-
Western Railway is 116, including 18 temporary posts. 111 Sub-Assistaat
Surgeons are actually serving at present. :
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Sasdar: Sant 8ingh: May I know if it is a fact that the resignations i
given by all the Assistant Surgeons serving in th oy

The Io:::nblo Sir Edward Benthall: No, Sir. AR o

Sardar t 8ingh: Is it a fact that they have been threatened with pubede
cution under the Defence of India Rules unlezs they withdraw their reﬁignm;‘

The Honourable Sir Edward Benthall: I am unable to say so. They domé:
under the Essential Services Order but I do not know whether that has ' bseh:
applied to them. Action has however already been taken by Government. -

Mr. Manu Subedar: If most of the people attending the Indian Railways -
Conference Association meeting are Government servants, what is the objectidn:
tﬁ thepproceedings of that conference being made available to Members of this

ouse? :

The Honourable Sir Edward Benthall: Some of them are States servanis
and I may remind the Honourable Member that some of them were until very -
recently Company servants. The subject raised by my honourable friend is
a watter for consideratiom, but speaking ofthand, I should say it is “undesir-
able to make these reports public because we want the officery to speak freely
in their individual capacity. Otherwise it might be embarrassing to them and'
to Government if the proceedings were fully published. I should say myself
that the balance of advantage lies in keeping these proceedings confidentisl,
because thereby they can be made fuller. o

Mr. Manu Subedar: In view of the fact that the Btates’ representatives do
not play a leading or very important part and that the Companies are now
gone, will the Honourable Member consider the advisability of placing before
Members of this Legislature such portions of the conclusions reached by this.
Conference which may be useful to Members of this House?

The Honourable Sir Edward Benthall: T have nothing to add to my
previous reply.

" Mr. President (The Honourable Sir Abdur Rahim): Next question. _
NorTHE WESTERN RAILWAY SUB-ASSISTANT SURGEONS PERMITTED TO JOIN INDIAW
Army MEDICAL CORPS !

916. *Sardar Sant Singh: (a) Will the Honoyrable Member for Railways
be pleased to state whether it is a fact that several Sub-Assistant Surgeons
serving on the North Western Railway applied for transfer to the Indian Army
Medical Corps? If so, how many applied and how many were spared?

{b) What was the basis on which the individual candidates were spared?

(e) Is it a-fact that the present scales of pay of the Sub-Assistant Surgeons-:
on the North Western Railway are not remunerative? If so, what steps do-
Government propose to take-to allow employees to better their prospects in
military service? If not, do Government propose to revise theig present scales
of pay to induce them to stick to service on the North Western Railway? If

no$, why not? p o -
(d) What benefits will be allowed to the Railway Sub-Assistant Surgeons
permitted. to join the Indian Army Medical Corps on their reversion to thes

Railway after the War, and will these benefits also be conferred upon those who-
were not spared to join the Indian Army Medical Corps? If not, why not?
The Honourable Sir Edward Benthall: (a) and (b). 18 Sub-Assistant’
Surgeons applied for commissions in the I.A.M.C. and 18 of these, who applied
first, were spared. The remaining five, who applied subsequently, could not
be spared owing to the difficulty in securing medical personnel to replace them.
(¢) The Honourable Member is referred to thasreply - to part (c) of® the
preceding question.
<5 (d) No special benefits, are being granted to Railway Sub-Assistant Surgeons,
permitted to join the India Army Medical Corps, on their return to the Railway
after the war. The latter-part of the question does. not arise. |
Prof. N. G. Rénga: Why is it that their representation for higher scales of

pav was considered as their resignation?

. The Honourable Sir Edward Benthall: T am afraid I have not followed the.

Honourable Member?
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Prof. N. @G, Bangas Why is that their representation for higher scales of
pay was considered as.their resignation and thelr services terminated?

The Honourable Sir Edward Benthall: I etill do not quite understand.

Prof. N, @. Ranga: The Honourable Member ssid in answer to his reply to
question 915 (d) that their representation for higher scales of pay was conai-
dered astheir resignation, :

The Honourable Sir Edward Benthall: No, Sir.
Prof. N. @. Ranga: Then what did you say? ’
Mr. President (The Honourable Sir Abdur_Rahim): Next question.
Prof, N. G. Ranga: What is your ruling? : T
Mr. President (The Honourable Sir Abdur Rahim): You are not entitled to
go on interrupting.
Prof. N. G. Ranga: I am not interrupting anybody. I am asking fw
information. : :
Mr, President (The Honourable 8ir Abdur Rahim): The Honourable Membe
has given his reply and he is not going to repeat it. *
Prof. N. G. Ranga: I asked the Honourable Member to speak loud enough.
Mr, Pregident (The Honourable Sir Abdur Rahim): The Honourable Member
did speak loud enough. Next question. Lo

1917.«+ ' .
SurrLus MoTorR VEHIOLES SOLD

918. *Sri K. B, Jinaraja Hegde: (a) Will the Honourable the Supply
Member be pleased to state how many motor vehicles were sold in the year 1944
which were treated as (i) surplus, (ii) obsolete, and (iii) salvage?

(b) Were they sold in public auction or by private sales? _

(c) Is it a fact that orders were placed for the import of large number of
small cars from United Kingdom? ‘ .

(d) Are these cars going to be paid from the sterling balance ?

(e) What is the price per unit? . »

(f) Are similar orders being placed in U. 8. A. for big cars? If so, how are
they going to be financed? : :

The Honourable Dewsh Bahadur Sir A. Ramaswarmi Mudaliar: (a) It is"
not possible to furnish the information in the manner required by the questioa.
Under the scheme for the disposal of used motor vehicles those accepted as
‘potential runners’ are given to reconditioners in the motor trade for recondi-
tioning and subsequent disposal in accordance with control orders issued by
the War Transport Department. All vehicles not accepted for reconditioning
sre made over to the Army Salvage Organisation -for break-down to component
parts and scrap.

(b) 26 vehicles were sold by auction in Calcutta, under special circumstances. -
These vehicles had been completely cannibalised by the military authorities and
‘n most cases engines, wheels, etc., had all been removed. They were, there-
fore. immobile and were disposed of in situ. There were no private sales.

(c) The Government of * India hope to. obtsin & certain mumber of light
British cars for the use of essential users some time during the year. The
number of cars expected is about 2000, most of which will probably be 10 H.P.
Austins, but it cannot be stated even approximately when they will arrive.

(d) Payment for these cars will pro tanto reduce the sterling balances.

(e) There is no information yet as to what the price per car will be.

(f) The possibility of obtaining some higher powered cars from the U.S.A.
or the U.K. is being explored. The question of finance will be considered after
the avnilability has been ascertained.

Sardar Sant Singh: What is cannibalising? »
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Just as one

man eats another, so one machine eats another by getting the parts from the
ather oar so that it may be a whole by itself. v

“Yhis qusstion has been postponed to be apswered on the 20th Mareh 1945.

-
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Mr. Sri Prakass: Does the Honourable Member refer to such cars in the
samne way as one human being eating another?
- Mr, President (The Honourable Sir Abdur Rahim): Next questiea.
" 'HiGHER INITIAL PAoY OF FEMALE TELEPHONE OPERATORS.

919. *Sardar Sant Singh: (a) Will the Secretary for Poste and Air please
state if the initia] starting pay of Engineering Sypervisors, Telegraphs, Tele-
phones and Electrical Supervisors is Rs. 80? Is'&pslso a fact that the initial
starting pay of the.female Telephone Operators is Rs. 90? If so, what are the
reasons for the discrepancy in the initial pay? .

(b) Is he aware that the female operators drawing higher salaries than their
supervisors cause good deal of embarrassment in maintaining the discipline of
the department? What steps do the Department propose to take to remove this
grievance of the supervisors? . )

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirmative.
As regards the other parts, the initial pay is Re. 90, only in the case of female
Telephone Operators employed in the Delhi Telephone Division on a temporary
basis for the duration of the War. Higher initial pay is granted to them in thls
Division in view of the special conditions prevailing there.” -~

(b) The reply to the first part is in the negative; the second part does ot
arise. : : ’

. Sardar Sant 8ingh: May ‘I know what is the initial pay of the temporary
hands employed as telephone operators so far as males are concerned.

Sir Gurunath Bewoor: There is another question of the Honourable Member
a little later. There the figures are given. .

RAISING THE PAY OF ENGINEERING SUPERVISORS, WIRELESS

1920, *Sardar Sant Singh: (a) Will -the Secretary for Posts and Air please
state the initial pay of Engineering Supervisors, both telegraphs and tele-
phones and Electrical Supervisors and slso that of Engineering Supervisors,

Wireless?

(b) Is it & fact that the status and grades of pay of both are the same in the
Department? . ' .

« (c) What are the reasons for raising the pay of the latter .while maintaining
the pay of the former at the existing level? )

8ir Gurunath Bewoor: (a) The initial pay in the revised scales is Rs. 80
p.m. for all branches.

(b) ‘Yes. : 4 .

(c) The minimum starting pay for Wireless Supervisors has not been’ raised
generally, but it has been fixed at the point Rs. 140 for those Wireless Opera-
tors on the revised scales_ who have qualified in the lower and higher proficieney’
examinations and are in receipt of special pay on this. account, in order to pro-
tect them from loss on promotion as far as possible.

Shrimati K. Radha Bai S8ubbarayan: May I ask Governmont to substitute the
word ‘‘woman’’ for ‘‘female’’? : ' _

Sir Gurunath Bewoor: The Honourable Lady is referring to a previous.
question, o .

Dr. P. N. Banerjea: That is better language

DIFFERENT SOALES OF PAY oF TEBLEPHONE OPERATORS

921.: *Sardar Sant Singh: (a) Will the Becretary. for Posts and Air please
state if it is a faet that Teléphone Operators are paid at the following scales:

(i) permanent male operators Rs. 40—3—85, .

(ii) temporary male operators ‘Rs. 60—4—80, and -

(iii) temporary female operators Rs. 90—5—120? ) . -

(b) Is it a fact that all the three above categories perform the same kind of
duties and have the same responsibilities?  If so, why is there difference in
scales of pay, and why are the female Operators paid 50 per cenf._more than
the male Operators? T ‘

‘8ir Gurunath Bewoor: (a) This is generally correct in tfle case of Delhi only.
But even' there, for permanent Telephone Operators there is a first grade of
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Rs. 95—4-—115, and the scales of Rs. 90/120 and Rs. 60/80 are applicable only
to staff employed on a temporary basis for the duration of the- War.

(b) The reply to the first part is in the affirmative.‘ As regards the second
_part, increased rates are granted in view of the difficulties experienced in ob-
taining suitable staff on the usual scales. Higher rates. are gramted to women
as the difffculty of recruiting them is greater in their case.

Sardar Sant 8ingh: May I know ,why temporary operators are getting 50
per cent. mor8 than permanent hands? - : - )

Sir Gurunath Bewoor: Permanent eperators have the benefit of earming.s-
" pension. Temporary operators have been taken only for-the period of the war.
.In view of the very large demand fot men from all Departments, if the,service
has to .be run, we have to pay a little more, considering that they are going to
be discharged- from service at the end of the war and are not going to get. any
pension. . : : . .

Mr. T. 8. Avhalhmuam-Ohotﬂn: Does the Honeurable Member suggest
that the difference of Rs. 20 is pensionary contribution ? -

‘8ir Gurunath Bewoor: No, Sir, that is the inference which the Honourable
Member is drawing. .

Mr. T. 8. Avinashilingam OChettiar: It is hot a wrong inference: it is ex-
ploitation if you péy Rs. 40 to a.permanent hand because he does nof leave. -

TELEGRAPHISTS WORKING  AS ENGINEERING SvrErvisOoRs, TELEGRAPHS IN FIELD
' SERVICE ' .

922. *Sardar Sant Singh: (a) Will the Secretary for Posts and Air please
. state the number ‘of telegraphists working as Engineering Supervisors, Tele-
graphs in field service? How many of them are Hindus, Mohammedans,
Sikhs, Parsees, Anglo-Indians and others? - : S

“(b) Is there any proposal to raise them to the grade of Deputy Assistant
Engineers, Telegraphs, Class II, on their return from Field Service? .

“(c) If 8o, will it be done in accordance with the seniority or is it contemplat-
ed that Anglo-Indians alone should be accorded special treatment in the-case of
promotion? '

(d) How will the. Department compensate those members who have beer
serving in India under similar war conditions, if their seniority is affected by
such promotions? ’

Sir Gurunath Bewoor: (a) None at.present. The latter part of the question
does not _arise. - '

(b) No.

(c) and (d). Do not arise.

" SAvING DUE TO REDUCTION IN PETROL RATION, BTO., IN MADRAS PRESIDENCY

923. *8ri K. B. Jinaraja Hegde: (a) Will the Honourable Member for War
Transport be pleased to state the saving per month effected in reducing the
petrol basic ration to one third of the civil consumers in the-Madras Presidency?

(b) How. much more petrol is being consumed per month by public transport
vehicles including commercial trucks in that Presidency over the consumption
in the year 19407 '

(c) What is the saving effected per month by the introduction of charcoal
gas plants for public transport vehicles in that Presidency? o
" (d) How many public transport vehicles and commercial vehicles are run.
ning now on petrol only? C

(e) What is the average consumption of.petrol per month of a commercial
truck in that Presidency? ’

(f) Ts it not the policy of the Government of India to ericourage the fitting of

gas plants to commercial trucks and transport passenger vehicles to save petrol?

' (8) Is it not possible to increase the basic ration of civilian eonsumers by the

saving effeeted by fitting gas plants to at least commercial trucks? If not, why
not? '
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The Honourable Sir Edward Benthall: (a) to (e). The information asked
for by the Honourable Member is being collected and will be laid on the table
-of the House in due course. ’ ‘

f) Yes. ' :

(8) No. The need for the maximum possible economy in civil consumption
-of petrol -by every means possible still continues.

Mr. Manu Subedar: Has not an additional supply been made avaiable from~
the Middle East after the easing of the war situation in-that areg?

The Honourable Sir Edward Benthall: That may be so, but the require-
"‘ments of this.country for military purposes have also increased.

Mr. Manu Subedar: Is it not the case that Americans are producing enor-
mous quantities and,are willing to offer to the Government of India for civil
eonsumers a larger quantity, bul that Government will not have it?

The Honourable Sir Edward Benthall: I have no information on that, but
_there are of course many other difficulties arising.

DISPOSAL OF SURPLUS VEHICLES '

924. *Mr. Satya Narayan Sinha: (a) "Will the Honourable the Supply
Member please state if there is any scheme under contemplation for the disposal
of surplus vehicles—military and civil? ' )

{b) If the reply to (a) be inthe affirmative, what is the percentage of vehicles
which are going to be dismantled and auctioned off to the buyers of waste
materialgs ? : .

(¢) What percentage has been found serviceable after repairs and renewals?

(d) What are the agencies through which Government propose to make these
vehicles road-worthy? ’

The Honourable Dewan Bahadur Sir A, Ramaswami -Mudaliar: (a) It is
presumed that the Honourable Member is referring to motor vehicles. A
- scheme is in operationt for the disposal of used motor vehicles no longer required
by the Defence Services. It does not cover ‘‘civil’”’ vehicles, which are not
likely to be many and which have not so far come up for actual disposal. When
vehicles owned by Civil Departments are reported, such cases will be considered
on its merits. . _

(b) and (¢). As the scheme has not been in operation sufficiently long, it
is not possible to estimate any percentages at present. The number of vehicles
hitherto accepted for reconditioning has been comparatively small; the greater
proportion are unfit for any purpose other than scrap, and are, therefore, being
broken up by the military authorities. .

(d) Approved registered desalers of the motor trade.

Mr. Sami Venkatachelam Ohetly: Are Government still requisitioning pri-
vate cars for their use? : .

The Honourable Dswan Bahadur Sir A. Ramaswami Mudaliar: T have no
information on that subject. ) ' v

Mr. Sami Venkatachelam OChetty: Will Government consider the advisabil-
ity of sale by public suction?- : ' i

" The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: At the
present time reconditioned cars are sold only to persons who are givep a permit
by the War Transport Department as essential users. It is therefore not pos-
sible to have them publicly auctioned. ‘ :

Mr. T. 8. Avinashilingam Ohettiar: Can the Honourable Member give any
statistics with regard to the number of cars cannibalised and the number of-
ears reconditioned and used by the Department itgelf? _

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The total
number of vehicles accepted for reconditioning by the varions Regional Comntit-
tees are: Cars—49, Trucks—71, Total—120.

Mr. Manu Subedar: Will Membere of the Assembly be eligible to get them
when they are disposed of? _ -

The Honouralile Dewan Bahadur Sir A, Ramaswami Mudaliar: Those who
are essenhtial users. - ' -
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Dmspanrry nv Prions 0F FooDSTUFFS AT GRAIN SHOPS OF DIFFERENT RATLWAYS It
. 4 A Crry
925. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Rail-

way Member please state: ]
(1) whether Government are aware that there is disparity in the prices of

"food-stuffs supplied at the grain shops of different Railways in the same city

and that this causes a difference in the dearness allowances to employees on
these Railways; and, if so, the reasons for maintaining the disparity;

(b) if it is a fact that the Officer-in-Charge of the Bengal Nagpur Railway
grain shop in Nagpur is the Assistant Works Manager and that representatiens
bave been made.to the Bengal Nagpur Reailway authorities that the employees
dare not complain about' the management of this grain shop and the poor quality
of the stuff sold there for fear of incurring the displeasure of their Assistant

-Works Manager; .

(c) whether Government propose to-consider the advisability of (i) & uniform
policy of placing the grain shops in the charge of officers who have no, connec-
tion with workshops, and (ii) charging uniform prices at least in the same city

“or locality?

The Honourable Sir Edward Benthall: (a) The , reply to the first part is in
the affirmative. As regards the second part, grain'shop prices are based on the
prices prevailing in February 1948 in territories served by each railway. Presu-
mably the reference is to Nagpur which is served both by the Bengal Nagpur
and G. I. P. Railways. The Bengal Nagpur Railway prices are based on the
prices prevailing in the areas served by that Railway and will’ therefore vary
from the prices fixed by the G. I. P. Railway based on those prevailing in the

_area served by the latter.

(b) Government have no detailed information, but will communicate this
part of the question to the General Manager, Bengal Nagpur Railway, for such
action as he may consider necessary.

(e) (i) This is a matter of detail which is within the competence of earh
Railway Administration and Government do not propose to interfere.

(ii) This does not arise in view of the reply to part (a) above.

Shrimati K. Radha Bal Subbarayan: Do not Government realise that it is
important to have these grain shops in charge of independent officers, inde-

. pendent in the sense that they have no connection with Railway employees in

workshops ?

The Honourahle Sir Edward Benthall: No, Sir. <

Mr. N. M. Joghi: In view of the fact that different "prices are charged by
grain shops in the same city, will Government of India take steps to see thaé
prices are made uniform in at least the same city?
" The Honourable Sir Edward Benthall: If the Honourable Member will
consider the situation he will realise that there are difficulties. These prices
are fixed by Railways and not on an All-India basis. There are therefore differ-
ences between two Railways. If you make prices uniform in the same city
different servants of the same Railway will be receiving different benefits, and
while it is derirable that you should have uniform prices in one city, it is also
desirable, in fact more desirable, that the servants of the same Railway should
all receive the same benefit. At the same time I agre that it is desirable to
increase uniformity, and where possible that is being done.

CLOSING DOWN OF THE BATLLY MUNITIONS Facrory, NagPug

926. *Shrimati K. Radha Bal Subbarayan: Will the Honourable the Railway
Member please state:

(s) if and since how long the Bengal Nagpur Railway Munition Factory in
Nagpur, known as the Bailly Munition Factory, has been closed down and ite
staff quarters have remained vacant;

(b) the loss of revenue per mensem to Government caused by keeping these
quarters vacant; . . .

(c) how many Railway employees could be accommodated in them; and
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(d) if Government are aware that housing problem is very difficult in Nagpur,
and the Railway employees find it hard to secure accommodation; and if so,
what steps do Government propose to take to help them? o

The Honourable Sir Edward Benthall:" Finquiries are being made from the
Railway Administratior concerned anfl a reply will be laid on the table of the

- House in due course.
StorPING OF BQOKING OF CLASS IX TIMBER AT JAGADHRI
l 927. :st“d“ Mangal Singh: Will the Honourable Member. for War Transport
please state: ' .. - . .

.(a) whether it is a fact that booking of class IX timber had been stopped at,
Jagadhri, North Western Railway; if so, since when it was séopped ; and
. :(b) whether Government are aware that a large quantity of class IX timber
is lying there; and when the booking for class 1X timber is likely to be re-
-opened ? - 4 R

The Honourable Sir Edward Benthall: (a) The booking of traffic of all kinds
in priority Class IX was stopped at all stations on the -North Wéstern Railway
on 19th January 1945 as there are insufficient wagons available to move all
traffic offering and it is necessary to give preference to the more essential traffic.

(b) Government are not aware of the exact quantity of timber lying at
Jegadhri. I .cannot forecast when booking in priority Class IX will be resumed
on the North Western Railway but this will be done in full or in part when the

" wagon position improves. ) ' '

D1ScONTINUANCE OF Tnm'Hufrg AT SrTAMPET AND KAVUTARAM RATLWAY

. TATIONS

928. *Mr. A. Satyanarayana Moorty: (a) Is the -.Honourable Member for
Railways aware of the great inconvenience and hardship caused to the travelling
public residing in ‘and around the villages Sitampet and Kavutaram on the
Madras and Southern Mahratta Railway by suspending the train halts? '

(b) If so, does he propose to reconsider the desirability of opening the h:lts
at the two places mentioned in (a) to facilitate conveyance to thousands of
people who go up and down to Bezwada? ' .

(c) Was there any complaint about the inadequacy of "the width of the
platform size of the passenger sheds at the two places above-mentioned by the

. Andhra Desn Passengers’ Association on or about the 10th February, 1942°?
./(d) Is it not a fact that the above halts referred to came i'nto effect on the
1st Mayv, 19427 .

The Homourable Sir Edward Benthall: (a) Any curtailment of transport.
facilities which have been in existence for some time must necessarily cause &°
certain amount of inconvenience and hardship to the travelling publle.

(b) This ig a matter which should be represented to the Railway Adminis-
tration through the L. A. Committee. T am, howgver, bringing the maftter to
Jbe notice of the Generasl Manager, M. & 5. M. Railway. )

(¢) T have not been able to trace the receipt of any such complaint.

d) T understand one of these, halts was eliminated on the date. mentioned
but have no information about the others.

Low LEVEL PLATFORM AT PALAROL RATLWAY STATION
929, *Mr. A. Satyanarayana Moorty: (a) Is the Honourable the Railway
Member aware of the extreme depth of the platform from the Railway foot
board at Palakol Station (Madras and Southern Mahratta Railway) of the Wegt
Godavary ?

(b) Is he aware of the hardship of old men, women and children who find it-

difficult to ascend or descend from the train on the platform? If so, does he
, propose to make the mnecessary arrangements to raise the platform without’
causing any inconveniencg to the travelling public?

(c) Is he aware of the large number of passengers going up and down from
Palakol as it is one of the most busy centres for trade in the. distriot ? )

(d) Why is there no Waiting Room for higher class passengers? Do the
Ilfailway authorities propose to provide a Waiting Room at the station of

Yalakol ? . . -



MOTION FOR ADJOURNMENT - _ 1359
'.L'he Eononrablo Sir Edward Benthall: (a) Palakol station has a rail leve!
platform.
(b) Yes. Provision has been made for a high level platform to be provndea
at this station in the Post-war Reconstruction programmue. of the M. b M
. Railway. - .

(c) There is a fmr amount of passenger traffic.

(d) An upper class waiting room is not provided as there is no upper class
accommodation on trains serving this station. The answer to the second part
is in the negative. .

Smips BUILT IN INDIA

930. *Srl K. B. Jinaraja Hegde: (a) Will the Honourable the Supply Member
be pleased to state how many ships have been built in India since 1940; and

(b) how many of them have been built in the 'Vlzagapnt,am Harbour and,
what is their tonnage? .

The Honourable Dewan Bahadur Sir A. Bamuwami Huda.uar (a) A consi-
derable number .of naval vessels not exceeding 1,50Q .tons each have been built
but it is not-in the public interest to give the exact number. -

(b) None. -

Mr. Manu Subedar: May I know whether attempts have been made to build
ships of a bigger capacity than 1,500 tons?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes; a
tempts are being made.

Mr. T. 8. Avinashilingam OChettiar: Have they been bmlt in’ Government
dockvards or in private cempanies dockvards?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Attempts
are being made by private companies also.

Mr. T. S. Avinuhmngam Ohettiar: Have. they all been built in Government
or pnvate companies dockyards?

The Honourable Dewan Bahadur Sir A. Ramaswami l{udaliar Both.

Mr. Manu Subedar: Are these ships being built on Government account?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: For Gov-
ernment purposes. .

) I;' Manu Subedar: What is the nature of assistance that Government
gives’

UNSTARRED QUESTIONS AND ANSWERS

85. Mr. Satya Narayan Sinha: Will the Hcnourable the Railway Member
please state: ’

(a) the hours of employment of the Waiting Room bearers at Ambala
Cantonment, Amritsar and Lahore Stations on the North Western Railway;

(b) the number of those bearers for each room at those Stations;

(c) whether they’ en]ov weekly rest without performing twenty. four hours’
duty in relief;

(® what period of inaction they have on each day; and-

(e) the reasons for not treating them as continuous workers when thev ars
always attentive at the place of d .ty?

The Honourable Sir Edward Benthall: (a) to (e). Government have no
informmation regarding these details; a copy of the question is, however, being
sent to the General Manager, North Western Railway, for information. and
such action as he may consider necessary.

86. [Cn_n('elled]

MOTION FOR ADJOURNMENT
(‘mn’oqm.on oF THE INDIAN DELEGATION To SN FRANCISCO CONFERENCE.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice of
an adjournment motion from Mr. Govind V. Deshmukh who wishes to discuss
e definite matter of urgent public importance, namely, the selection by the
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Goveruor “General -in Council of Sir Ramaswami Mudaliar and Sir Firoz Khan
Noon as India’s representatives to take part in the Conferences to be held
shortly in London and San Francisco.

There is another adjournment motion notice of which has been given by Mr.
Krishnamachari to the same effect. He wishes to discuss’ the- domposition of
thé Delegation chosen by the Government of India to represent India at the San
Francisco Conference to the exclusion of thé non-officinl representatives of the
people of this country. *

Is the delegation sent by fhe Government of India?

*Mr. T. T. Knshnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): The Press Communique today says that the Governor General in Counoil
has chosen the Delegation.

‘Mr. President (The Honourable Sir Abdur Rehim): Is it not their responsi-.

bility to choose the delegates?

Mr, T. T. Krishnamachari: The Press Communique says that the Governor
General in Council hus selected and that is why ‘this House is competent to
express an opinion on it. :

Mr, President (The Honourable Sir Abdur Rahim): Then, is it the case of
the Honourable Member that he is entitled to question the selection?

Honourable Members: Yes, Sir. B .

Sir Olat Caroe (Searetary, External Affairs Department): Sir, may I call
your atfention to a ruling or an interpretation of a ruling which you gave on the
2nd November, 1944, when a somewhat gimilar matter was moved on a motion
for adjournment before this House, about the World Monetary Conference. You
drew a distinction on that ocecasion between the selection of delegates, when
it was the definite responsibility of the Government to select the Delegation and
the selection of non-officials und you said, Sir,—'‘If there has been any-mis-
understanding that the admission of that motion (this was a previous motion
about non-officials) meant that it is not the responsibility of the Government
of India to make the selection in such cases but that they are bound to consult
any particular representative bodies, then I must make it clear that 1 did not
mean to lay down any such proposition. It is the primary responsibility of the
Government to make the selection’’.

You then went on to say—

“though in a proper case it is the right of this House to call in question any action
taken by the Government in this respect.”” ~ .

* I would submit that in a case like-this which refers to an International Con-
ference it is widely recognised that it must be the responsibility of the constitu-
tional Government to make the seclection. o

Mr. President (The Honourable Sir Abdur Rahirn): Who are the representa-
tives sent by the United Kingdom Government?

Bir Olaf Caroe: It is the Foreign Secretary, Mr. Eden and Mr. Attlee,
Deputy Prime Minister, and also a member of Government. The whole back-
ground of this Conference is that the delegation should be official, that is te say,
official in the sense that it should be on a ministerial level. Thev should be
Ministers or Members of the Government and little purpose would be served
by debating in this House a suggestion® that India should act differently from
sny of the other Governments in the Commonwesalth and should send a delega-
tion which was nob made up of members of the Government. .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): That is a
matter for discussion.. - . K

Mr. Govind V. Deshmukh (Nagpur Division : Non-Muhammadan) : I have got
annther ruling of the 8th November, 1948, -on an adjournment motion which I
had made. The concluding portion of that ruling is .

Mr. President (The Honourable 8ir Abdur Rahim): That is the non-official
delegation sent to explain the war effort? . .

Mr. T. T. Krishnamachar: I am nfraid, in regard to the question of inter-

‘pretation of this ruling, the position is not on all fours with what happened in -
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Noveuber 1044, My proposed motion refers to the composition of the Delega-
tion chosen by the Government of India to represent India at the San Franeisco
Conference to the exclusion of non-official representatives. o

Mr, President (The Honourable Sir Abdur Rahim): Where is the obligation
on the part of the Government to choose non-official - representatives for this
Conference? ' ’

Mr, T. T. Krishnamachari: The obligation may or may not be there. The
position is that the House is competent to express an opinion on the second
question raised by the Member speaking for Government. What the Honour-
able Foreign Secretary said is not quite true so far ag the United States- of
Ametics is concerned. There, the delegation has been chosen in such a mamner
‘that all parties even the party in opposition,  the Republican Party is being:
represented. So, I do not think that the.assumpticn of the Honourable Member
is av all correct.

Mr, President (The Honourable Sir Abdur Rahim): I understand that the:
British Government have chosen two Ministers. . '

Sir Olat Oaroe: I referred to British Commonwealth Governments. I do not
think we should get ourselves involved in discussions about the constitutional
differences between British Governments and the United States. As the Hon-
ourable Member probably knows, the Senate of the United States has a very
special position in matters of foreign affairs. If we start debating them in this
House, it would not be really relevant and we shall not get much further. What
I said was that the British Commonwealth Governments are sending delegations
on the. ministerial level and the delegation from the United Kingdom consists
of the Foreign Secretary and the Deputy Prime Minister and that is the general
“principle which is to be observed by the Dominions salso.

Mr, President (The Honourable Sir Abdur Rahim): What happened after the
last War? '

Mr, T. T. Krishnamachligri: At the conclusion of the last war, the 1919 Act
was not in force. The United Kingdom Delegation referred to is composed of
two different parties, though they form members of a Coalition Government.

Mr. Presldent (The Nonourable Sir Abdur Rahim): There is no such thing
12 Noon here. This motion ranises a very important question. But the
motion is not in order because it is entirely the responsibility of the
Government of India to choose their delegates to this Conference. I further
understand that in doing so, .they are following the practice of the British Gow-
ernment in this matter. It was undoubtedly open to the Government of India
to choose non-officials to assist the delegation or form the delegation themselves,
if they so desired. But under the constitution, it is impossible for me to hold’
that in selecting Members of the- Government of India to represent the Gov-
ernment at this Conference, they have departed in any way from -what has beem
the practice in this country or Britain in a matter of this sort. I em not aware
of any convention of this House by which the Government of India would be-
required to choose non-officials to represent them in the Conference. I hold that.
the motion is not in”order. -,

GENERAL BUDGET—LIST OF DEMANDS

DeEMaND No. 16.—DEPARTMENT oF INDUSTRIES AND CiviL SuppLIEsS—contd. .

Mr. President (The Honourable Sir Abdur Rahim): Today is the turn for the
Nationalist Party. Cut Motion No. 5, relating to Demand No. 18. Depart-
ment of Industries and Civil SBupplies. This Demand has already been moved.

Cloth and Yarn Position

Mr. Akhil Chandra Datta (Chittagong and Rajshshi Divisions: Non-Muham-

madan Rural): 8ir, I move: ‘

“That the demand under the head 'Dop-artmont of Indnsiries and Civil Supplies’ be
,reduced by Rs. 100."” - ! . :
Mr. D. K. Lahtri Chaudhury (Bengal: Landholders):-I rise to & point off
order. 8o far as I remember, there was a debate on a cut motion last Saturday
- >
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which was not concluded. Can the present cut motion be taken up before that
.debate is concluded? - _ _ .

Mr. President (The Honourable Sir Abdur- Rahim){ That motion related to

Unattached Members and that will come up again this evening during the time
-.allotted for Unattached Meinbers.

Mr, Akhil Ohandra Datth: Sir, under this Motion, ] want to discuss the
cloth and yarn position in the country. The clothkr situation has becorue really
very serious in maty parts of India, in fact the whole .of Indis is suffering from

".an acute shortage of cloth. It is no exaggeration to say that such a situation
.of absolute want of cloth is unprecedented in the annals of Indjg, both before
-and after British rules This calamity is not confined to one Province, it is appli-
cable to all the Provinces. The difficulty is experienced in Delhi and the Cen-
trally’ Administered Areas, in the Provinces of Bihar, Bengal, Madras, U. P.
.and several other States; of course the acutcness of shortage varies in degrees
in different Provinces. *. So far as the degree is concerned, ¥ find the situation
described ip this way in the National Call of the 9th Makch.  With your per-
mission, I shal read a short extract, because it applies more or less to the posi-
tion in mnany other Provinces. It says:. :

“The Public of Delhi in general and its cloth trade in particular are faced today witl
8 serious situation. Apparently there is s0o acute a shortage of cloth these days that hundreds
-of men, women and children after fruitlessly waiting for hours together return disappointed
from market to their houses. Dhotis, aaris, long cloth, mulmul, shirtings and other such cloth
-of daily use have completely .disappeared from the market. Pathetic scenes- are every day
witnessed in front of different shops where women with children in their laps uselessly
‘c;y for_two and half yards of muimul. “Long queues sometimes formed before -the rise.
of the Sun are everyday seen and sometimes police help is secured to keep them under
- control.”’ )

Now, Sir, that is a deseriptioh which applies to Calcutta as well. There in
order to regulate .Lig- crowds which appear daily ir, front of approved Govern-
ment shops for a dhoti or saree police help is necessary to regulate the crowd.
It is reported that an unfortunate incident octurred one day. The rush of crowd
was 850 great in front of a shop in Wellington street, that a young man of 20~

“.or 21 years received a lathi blow on his head from the police and an old woman
of €60 was run over by a lorrv. That is a description which applies to some
other Provinces. The position is so bad that as far ag the Province of Bengal
‘is concerned—I am speaking of Bengal in particular, because -I am
not acquainted -with details of other Provinces, but I am sure the
position iz equally bad in sgveral other Provinces—the position in Bengal is so
-deplorable that many women almost go naked” The position is so bad that.
womenfolk cannot go out of their houses. It is reported that some women com-
nitted suicide -heing unable to go aut for want of cloth. This wes brought to
the notice of the. Honourable the Commerce Member the other day in this
House. (Interruption.) 1 do not think he said he did not credit it. He said
he had heard such reports. I do not know whether he since made enquiries
and found out the truthr or otherwise of that allegation. At all events the posi-
tion is this. Dead bodies are dug up from graves for taking away the cloth to
be found on themn. From the bruning ghuts, the cloth of dead bodies are
-removed and taken to the bazaar for sale. From this you can deduce the acute-
ness of shortage of cloth in that Province. In my own District, there is 4 Bar
dongisting of sixty Members. And hetween the Sixty members of the bar only
ten pairs of saris were distributed for six months. And these poor people
unable to distribute them among themselves .held a lottery. There were only
ten pairs of ‘saris for sixty families for six months; that is the position there. I
find that the situation is so acute in Culeutta that on the 10th- March last a
“‘cloth day" d¢monstration was organised hy the lenders of the different. parties
in order to emphasize their difficulties. It is a sad state of things, specially for
women, because saris and dhotis are not available at all. As regards the other
varieties of cloth, thev mav be available in different degrees, but so far us
‘dhoties and saris are concerned they are not available at all in, Calcutta. - And
‘a8 regards Delhi I have read an extrct, and I can bear personsal testimony to
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this fuct, that in Chandni Chowk you will not get one sari or dhoti to purchase.
1 need not discuss this position or elaborate the point. 8ir, it is not correct
to say that in Bengal thexe is shortage of cloth or even acute shortage; it is
literally famine in cloth. There is no exaggeration in that description. We had
a famine there in the matter of food; now has come another famine, and this
time it is in the matter of cloth. There can be no controversy about this; it is
admitted by the Provincial Governmént, though- I do not know whether it is
admitted equally by the Central -Governnent. In Bengal the Minister in charge
said that he was powerless to do anything because he was ndt getting proper sup-
‘plics from the Centre and it is the Central Government that is responsible. And
hére in the Centre we- were told the other day by the Commerge Member that
be had sent more supplies to Bengal than they were entitled to get under the
quota system. This again is the same unsesmly controversy between the Centre
and the Province, one blaming the other. So far as we are concerned, it is
verv- much like the common experience of lawyers in-criminal cases that when
there are two accused-and the prosecution gase is irrefutable, one accused lays
“the bleme on the other and says he, the other one, is guilty and not he himself.
The same thing lmppens between the Centre and the Province. That was the
controversy at the time of the food famine, and that is being repeated now
in this cloth famine. Our case is that Poth the Centre and the Provinces have
to share the blame equelly. Why should there be this shortage of cloth? My
case is that as the food famine was a man-made famine, so is this cloth famine
a man-made one. Sir, the House will excuse me if T deal particularly with the
case of Bengal because I know the position there more than in other provinces.

My submission is that the internal production is insufficient. The quota
given by the Central Government. is very unfair, and whatever cloth or yarn is
available it does not reach the people. Therefore insufficient production and
insufficient supply from outside are responsible. But there 4s other important
reason to which I shall refer later on. As regards the quota my complaint is
that the quota given to Bengal is very low; it is almost half of the quota that
is given. in other provinces. Bat I should not-be misunderstood; I do not
complain about the quota to other provinces. My only complaint is” that an
insufficient quota has been given to Bengal. The Bengal quota has been fixed
on a double basis, the first heing the pre-war consumption ond the second being
the population basis. My contention is that both of these are wrong. The pre-
war consumption has been, taken to be 10 to 12 yvards, but that has been chal-
lenged from many quarters, and up till now we have not been told how that -
basis was_arrived at. It was stated the other day in very guarded. language
by the Honourable the Commerce Member that it is ‘‘believed’’ that 10 to 12
yards were the pre-war consumption, but the data for that belief have not been
given.’ : -

As to the populationsbasis, calculation has been made on the last census
figure of 61 million; but it is well known that the population of Bengal is no
longer 81 million but it is now 65 million. - Therefore necessarily the quota
is inadequate. '

That is about the quota of cléth. As regarde the quota of yarn, that again
is very insufficient. The estimated production of Bengal handlooms is 9.000
bales per.month; the varn required is 8,000 bales per month, but what has been
allowed is only 5,442 bales. Then there is a large number of mills there which
are only weaving and not spinning, and their production is handicapped owing
to lack of supply of yarn. Of the supply of varn now available a portion goes
to non-weaving mills for manufacture of nets. belting factories, bandage-cloth
makers, bookbinders, .and others like the Bata Shoe Factory, ete. So that
actually the handloom’s share of varn is not 10 p. e. but very much lower.

"That, Sir, is one reason for the unsatisfactory state of things there. Another
reason is the very heavy purchases made by military people, purchases for the-
requirements of the Red Cross, hospitals, ete. You ‘have to remember that
Bengal is a war zoné, and therefore in -all fairness there should Jave been
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special allotment given to Bengal for this purpose. It was admitted the other
day by the Commerce'Member that there was this necessity for a special allot-
ment, but that was not done. -We have been told that the matter is now under
consideration. But why was not this obvious fact tuken into account at the time
when the quota was fixed? And then when the injustice has beew pointed out
why was no immediate decision taken? Why js 80 much time taken to give
relief in a matter of this kind? ‘

Then, Sir, there are other reasons for this wcute shortage. There is
export,—exportto China, to Tibet, to Burma. to Africa {m& to the Middle East.
. Exports are both legitimate and illegitimate. Smuggling has been going on
for a long time. Government has not taken any proper measure to prevent
smuggling into Tibet and smuggling into China. As regards what are called
legitimate exports, I wonder why export should be at all allowed from Bengal
where there is so much inadequacy of supplies. It is like the food question.
The difficulty is aggravated by exports . . .

Mr. President (The Honourable Sir-Abdur Rahim): The Honourable Member
has one minute more. -

3 .

Mr. Akhil Ohandra Datta: Where does this available cloth go? How do you
explain the mysterious disappearance of cloth? The only explanation is that it
goes. from the open market to the black market. and that is not only due to dis-
honesty and greed of traders, which is so much emphasised, but it is also due
to Government machinery of distribution which is not only inefficient but also
corrupt. Why should not the Government he able to fight the black market?
They can fight the terrorist movement, they can fight the Congress within a few
‘hours—on the 8th of August they could hunt down the whole Congress within
a few hours—but they cannot fight this black marketing.

Somg suggestions have already been made. Another suggestion is that
rationing should be introduced and the recommendation of the All-India Textile
Panel should be carried out, namely, that mills should sell 10 per cent. of their
output direct to consumers through their own retail shops.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member's
time is up. ) <

Mr. Akhil Chandra Datta: Just one word more, Sir. What is the remedy?
The remedy at the present moment is the production of khadi. Bengal Minis-
ters arc going out into the villages to preach kbadi. I hope Members of the
Ceéntral Government would follow suit. That is the only remedy for the solution
of this problem, and I hope that the Government of India will carry out
an honest and vigorous drive to preach khadi. Bir, with these few .words I
move this motion. i ‘ .

Mr, President (The Honourable 8ir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Department of Industries and Civil Supplies’ be
reduced by Rs. 100."” b '

Nawab 8iddique Ali Khan (Central Provinces and Berar: Muhammadan): On
bebalf of the Muslim League Party I beg to support the cut motion moved by
my Honourable friend, Mr. Akhil Chandra Datta ’

8ir, T believe the Honourable Members in this House remember that in
the last Session I moved an adjournment motion to draw the attention of the
Government of India to the pitiable and miserable condition of the handloom
weavers of Nagpur, Jubbulpore, Kamptee, Burhanpur and other places in the
Central Provinces and Berar which are inhabited by the wenvers. Sir. this
state of affairs dces not affect any particular community, but it affects Hindus
and Muslims ulike who are in the profession. My Honourable friend Haji A.
Sather Essak Saif, the Honourable Mr. Husain Tmam and myself went in a
deputation to the Honourable the Commerce Member. He was very sympa-
thetic and promised to write to the Textile Commissioner. .Bombay, to give
immediate relief to the sufferers. He also announced that in the near future
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he was going to a.pp’oint an All-Indis Handloom Weavers Board to safeguard the
interests of handloom weavers. But, Bir, the sufferings of these poor people
are not over, because yarn famine still existe in meny provinces in general and -
in my province in particular.

In the laet month representatives of handloom weavers came to Delhi -and
severul telegrams and representations were received by us. These people were
given to understand that if they form co-operative - societies ‘their dithi-
culties will be solved. According¥y~ in Nagpur and. Kamptee they formed
co-operstive societies. In Nagpur they formed the Ansar Co-operative
Dyeing Society, Limited. The membership of this society is about 1,000 and
tha number of handlooms of these nembers is about. 2,500. The society was 30
efficiently managed that on the recommendation of the Registrar, Co-operative
Bocieties, Nagpug, it began to obtain yarn direct from the Textile Commissioner,
Bombay. This continued for about two months but since December 1944 it
was abruptly stopped withoub assigning. any reason. This will be corroborated
by & telegram which 1 received in the second week of February; it hasg been
sens by Seth Abdul Raoof Sarder, an influential and revered Momin legder of
my province. He says: ’

“Yarn famine in Nagpur. Weavers starving, Industry being ruined. Montl{‘lg quotg
Ansar co-operative dyeing society withheld by Director Industries Nagpur. No supply for

last three months.” ] o

Very recently my Deputy Leader,. Nawabzada Liaquat Ali Khan, also
received & telegram from Burhanpur. It reads.thus: -

“Another deadstop in supply of yarn to weavers -in Burhanpur since November last.
Provincial Government totally indifferent. Maintaining mysterious silence. Bituation once
again causing anxiety. Earnestly appeal urgent Central Government direct Textile Com-
missioner Bombay release immedisately sufficient quota of yarn monthly to Burhanpur weavers
for hand and powerlooms.” . :

Sir, it is evident from these telegrams that handloom weavers are starving
and are put to a lot of trouble. I approached the Honourable Member again.
His department, in reply to my letter, ‘expressed its inability to interfere in- the
matter and advised me to take it up with the Central Provinces and Berar Gov-
ernment. I find fromn the letter that the Textile Commissioner, who is fortu-
nately amongst us today, is responsible only for the allocation of yarn quotas
“to the different provinces. When you go to the province, the authorities say
that the' quota _allotted is not enough to meet the present demands
of the weavers. Fine yarn which is badly needed by the weavers
is not available in the open market, but if you pay an exorbitant
price, that is double the price of the oontrol price, yqu can have it
‘in the black- market. These profiteers are making money while the
poor weavers are starving. If has been said that the yarn distribution scheme
is to be introduced. We are also told that the All-India Handloom Weavers
Board will be formed shortly. God alone knows, Sir, when this heavy Govern-
ment machinery will begin to move emd when the sufferings of the poor weavers

" will be alleviated. 8ir, let us hope that it may not be a case of:

“Ta Tiryaq As Iraq Awurda Shawad Mar Guzida Murda Shawad.”

When translated it means: By.the time the antidote is brought from
Mescpotamia the man who has been bitten by snake dies.

I have another womplaint against the Commerce Member. The handloom
and powerloom weavers are not adequately supplied with shuttles, dyes and
chercicals. - Sir, my proyince manufactures a large quantity of handloom cloth
- of different kinds and it used to be sent to Bombay, Ahmedabad, Sukkur and
Shikarpur. But since the control order came into force the Textile Commis-
gioner has prohibited the despatch of this handloom cloth by post to these
markets and there is also the transport difficulty in the despatch of these goods.
Thus the weavers have been deprived of earning their livelipood. -

. In the end I would suggest that the Honourable' Member should (1) supply
fine. yarn and necessary things to the weavers and direct the Textile Commis-
.sloner to permit the Ansar Co-operative Dyeing Society Limited to obtain its
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yarn direct from Bonibay until the new distribution scheme comes into force:
2) allow handloom cloth to be transported to established markets: (8) take
~drasiic measures against the profiteers, and (4) form an All-India Handloom

Weavers Board. ) ' ' '
Mr, N. M, Joshi (Nominated Non-Official): The profiteers form the contral-
board.. How can they take action against them!

Nawab_Siddique Ali Khan: I do not know what the Honourable Member has
to say in defence. That is his lookout. An All-India Handloom Weavers’
Board should be formed imwnediately and it should consist of the real repre-
sentatives of the handloom weavers. ' :

Sir, I support the cut motion.

- Mr, Sami Vencatachelam Ohetty (Madras: Indian Commerce): There is no
denying the faet that the position of cloth is as bad,.if not worse than the
position® of food in this country. But'at the same time 1 ¢gnnot withihoid my
tribute to the officers of the Textile Control Department for the very herculean
‘attempts they are making in order to see that the black market is, eliminated,
that as much ymn as is necessary for handloom' weavers is sent, that each pro-
vince gets its quota of cloth and all that kind of thing. I am-afraid, Sir, that
in the early stages of the promulgation of this order the mills themselves were
not quite prepared to co-operate with the department. They were long used
before that to very high profits both in yarn and cloth and they felt it .vas
rather a raid on private rights that this Control Department should pow come
&nd exercise control over them. The matter of cloth and yarn being sémewhat
of a technical nature, the Department concerned had to face no doubt a
number of difficulties -before they were able to gackle: these mills. No doubt,
even now (though many mills are said to be co-operating with the Department)
with very few exceptions, -the mills are co-operating only half-heartedly with
the .Department. ! -

If T may teke some pride.in my province, I must say that the Buckingham
and Carnatic Company have set an example of how best they ocould co-
operate with the Government In the matter of proper distribution of their cloth. I
must say that the other mills have nat up to this day gone to that lengih of
co-operating with the Department in the matter of distribution. I know alsos
Sir, that if there is one section of the present multifarious departments:of the
Government about which I do not hear of corruption and inefficiency, I must

- admit that it is this Téextile Control Department. But at the same time they
are up against a number of factors over which they do not seem to-have propar
control. In the first place, I still doubt whether they. have removed all the
sons-intlaw  and brqthers-in-law between the manufaeturer of goods and the
wholesale dealer ani I feel these relations still remain on as,binami persons.

Next, is the question of the wholesalers. . In Madras in regard fo B and C
goods the wholesalers were given specific instructions how to distribute their
cloth which they got from the mills, The wholesalers by themselves have no
choice whatsoever-to vary. the proportion -op the quantity of cloth to be given
to the retailer. Each' retailer has got his quota fixed by the mill, but the
quantity passed through "the wholesaler and the wholesaler got some sort of
commission for distributing to-the proper retailer and sending back the money.
That system is not followed in other provinces. What the wholesaler is now
doiug.is that he sits tight upon the quantities that are delivered to him and will
not part with them even to the regular authorised dealers unless there ¥ some
competition amongst the retail dealers in order to make higher offers of prices
over which I am afraid the Department has not been able to exercise proper
control. - ) .. . g

Now, Sir, another factqy which contributed to the cloth not reaching the
‘proper consumer is the very. confusing orders of the Department itself. - Who- .
ther out of ignorance-or out of want of information they issue “fortnightly or
weekly orders, which are very often directly. contradictory to each other. T
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know & few onthé ago, about November or Pecember last, many Madras
merchants were. usked to buy their quota from’wholesale. dealers in Bombay.
They bought, paid the money but no ‘permit was issued for export or bouking
of the comsignments to their respective stations.’ The résult.was that tie
Chief. Controller -or Provincial Controller went from one place to another, from
Bombay to Madras and vice versa, to issue the orders for booking. I wonder
why there should have been such.a .delay. This delay which was caused by
the issue of contradictory orders resulted in a scare and in the wholesalers
asking for better rates from the Madras dealers-and it culminated in a modified: -
form of black market. 1 understand the same position is prevalent in. Delhi, ~
I am told that the wholesalers in Delhi were asked to enter into transaetions

with up-country people, in Rajputana :and.some other States and in U.F.,

and yet they are not permitted to export -those goods out of Delhi. I do -
not know whether it was by design or merely by accident the Provineial Officers .
seem to be enthused for not issuing permits for booking on -the ground of safety

of their areas regardimg this commodity. This is what is happening ‘every

day “so far as food. is concerned and I think it is happening even in matters of

piecegoods and yarmn. The District. Magistrate of & particular place thinks *‘I

have got so much goods in this district. I da not want my people to starve.

Therefore I won’t issue permits whatever miglit be the orders I might have

received for distribution of cloth to some other place. I won’t permit’its Leing

exported to other places' at the expense of my district’””. Then the Central

authority is at its wits’ ¢énd to find out whether their orderg should supervene

over the provincial order or wice versa. This arises on -account of a good deal

of confusion and I think much of the confusion is due. because the Department

though in the matter of textiles, they have got a sort of non-official co-opera-

tion, they have not listened to their advice as to what is it that they have got

to do in respect of such confused situations.

The Railways act us o great impediment in the proper transportation of
goods from one place to another.. The Honourable Sir Edward Benthall is a .
very cheerful man. He appears to be quite unconcerned about this thing Lut
much of the mischief either in regard to food, cloth or yarn is due to the lack
of facilities fgr trameport, perhaps just as much as the indifference of the”
manufacturers themselves. With regard to the distribution of yarn, even there
the distributory system is not well conducted. No doubt you give yarn to some
dealers to distribute it to handloom -weavers but there is no guarantee that
the handloom weaver who receives or is expected to receive the yarn from the
distributor would turn that yarm into cloth and bring it to the market. Why
is it that you have not stated:that unless he turns the yarn into cloth and -
sells it to some dealer he would not get the yarn. Very likely many handlgom
weavers might make a profit of Rs. 2 or 3 per bundle without turning out
cloth at all and this yarn might easily go into the black market. There is
no_check over the production of the handloom. weavers nor did the Department
make any serious attempt toeorganise these hamdloom weavers. In certain
parts of the country, where handloom weavers are accustomed only to produce
cloth out of fine yarn, Government have taken no great care to see that it is
supplied with fine yarn, because the mills are coneuming more. of fine varn
and would not like to spare it for outside market. You cannot also deny,
whatever you might say in public, that the demands of ths War Department
or the Defence Department -continues to be quite as large, if not larger than
what it was .a few months back apart from exports which this department or
some ofher department of the Government allows. Therefore it is that the
milis are not able to give you all the cloth that is required for ecivilian con-
sumption and even if it comes to civilian consumption, at any rate the 1nills
have not used their agency svstem properly in order to see that the cloth does
reach the consumer and the consumer only. - - - :

The Textile’ Department of the Government sometime ago made a show of
helping thg people by asking The mills to manufacture what is called Standard
Cloth. The standard cloth scheme worked only in Madras Province and in_no
other, Why? Because your au’t}lority over those litensees and over those
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mills was 8o slender and the people also did not care to co-operate with you.
1t must be said to the credit of Madras that it did co-operate with you sud
88ld their standard cloth but'how did you treat the Madras licensees? I will
give you an example. You allowed the mills to manufacture similar eloth
and mark the price almost about the same as that of the standard cloth,
if not a little less. The mill standard cloth and the authorised standard cloth
were sold to the wholesalers along with fine materials, a portion of this nt a
slightly, lower rate and the wholesaler got more commission than he would
get under the standard cloth licensed by the Government. Thus to the
licensees of the standard cloth you gave 8 per cent., whereas the wholesaler got
from the mill for the same’kind of standsrd cloth as much as 20 per cent.
He reserved 10 per cent. for himself and passed on the other 10 per cent. to
the retailer. That is the way you worked the standard cloth system.

I do not dee why you should not organise hand-spinning and hand-weaving
also. Now is the time when you want all sorts of cloth and if you neglect cue
at the expense of another you are bound to suffer . | . N

Mr. President (The. Honourable Sir Abdur Rahim): The Honourable.
Member's time is up. ' )

Mr. Sami Vencatachelam Ohetty: Sir, I am spesking on behalf of my Party
~and as such I am entitled to a little more time. :
~ 'Mr, President (The Honourable Sir Abdur Rehim): I do not know whether
any such arrangement has been definitely arrived at that” anyone wishing .to
speak on behalf of his Party should have more than 15 minutes. I allowed
that yesterday because I was not quite sure as to what the arrangement was
that the Parties had arrived at on this point. The suggestion was made :nd
I said that if any such arrangement was arrived at I should be informed
beforehand. Is-it the desire of the House that any Member speaking on bohalf
of his Party should have 20 mimrutes?  If that is their desire I have no objection.

Some Honourable Members: We agree. )

Mr, Sami Vencatachelam Ohetty: So far as Bengal is concerned, ‘I really
want to know whether it is the want of money or the want of cloth that is
the trouble. If it is-want of money, certainly Government have no axcuse
whatever, whether it be the Central or the Provincial Government to keep the
people starving for want-of cloth. And if it is only a question of want of
cloth, where has the cloth gone? And what was the control which was exercis-
ed by Government in order to see that the cloth was received by the consumer?

An Homourable Member: It has gope unae!'gmund.

Mr., Sami Venkatachelam Ohetty: If that be.so, I know if Government
decide to ferret it out, they can do it: There is no denying the fact that they -
have ample powers under the Indian Penal Code, and they~have got more powers
under the Defence of India Rules, and anything can be done. I am surprisad
tHat people should die because-they cannot cover their nakedness, and Govern-
ment sit quiet here. 8ir, if we criticise today this Department so far as :loth
and yarn are concerned, it is in order to tell them that they have not been shle
jo understand the whole process of manufacture and distribution and make
proper arratgements for distribution for civilian needs. I am not so pessimistic
as fo suppose that the quantity of cloth is not quite sufficient, At least for
the period of the war rationing must be introduced, your standard cloth mmust
be reintroduced with greater vigour, and the sale at a cheaper rate of unautho-
rised mill.made standard cloth should be stopped. You may raise the com-
mission for the standard cloth that is sold by licensees. Another point which
I want to mention is with regard to the delivery of the standard eloth. Tn a

_number of bales T have séen damaged goods which T suppose were included by -
“the mills in order to discourage the manufactnre of standard cloth. 7Theqe
damaged goods were returned to the respective Government Departments and
money demanded, but although it is now nearly more than 18 ménths since
the olaim was made, payment has not yet been"made. In any case it will

o
-



-of introdutcion as well as of enforcement of the control or

‘be most eriminal on the ‘part of Government if s single man should eomplain
that he has not the cloth with which to cover hig shzlme. ' e
Sir Vithal N. Chandavarkar (Bombay Millowners’ " Asdsociation: Indian
Commerce): Sir, I am not standing here to defend my constituency or to show
to the House the amount of co-operation we have given to the Textils Control
Department. The Honourable the Commerce Mem
tell the House the amount
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er, if he is so inclined, will
of co-operation which we have given in the matter
der. )

I shall speak first, Bir, about Bengal. I am not disputing the facts which
have appeared from time to time in the press or which have been given to
the House by the Honourable the Deputy President. Now the figures which
I have with me were obtsined by me in response to a request by my friend.
Mr. Neogy who bad warned me that this motion was coming, These figures
tally with the figures which appeared in a press article in Bombay some time
ago. According to these figures the population of Bengal was entifled to
receive for the 7 months ended January 1945, 1,20,050 bales. Acfual ship-
ments to Bengal were 1,79,034 bales. They were also allowed to keep their
©own ‘manufactures which amounted to sbout 20,000 bales. ° '

- Now, there are various reasons why the cloth did not reach to the eonsumer.
According to information we have, eloth is being increasingly smuggled o
China where I understand one yard of eloth is being sold at the very attractive

price of Re. 10. Until recently I understand there was no bsn on the expor§
of cloth to Tibet, and large consignments, according to our information, xg:o"
gone across the borders via Kalimpong. "

In May 1944 a Committee was appointed to suggest ways and means as i0

. bow cloth could be made to reach the consumer. 1 %as a member of i1has

Committee, and the Textile Commissioner was also present at our.meetings.
There was a genersl measure of agreemient between all my colleagues that
unless provinces were brought under the control of the Textile Commissioner,
it would be very difficult to enforce the control order. Our suggestion was,—
it has not been accepted by Government—that unless Provincial Controllers
are brought under the supervisory control .of and made subordinate to
the Central Commissioner, as Income-tax Officers are under the control of the
Central Board of Revenue, there will bs chaos and no proper enforcement of
tho control orders. By a unanimous vote of the Control Board when we met
two nionths ago we reiterated our view in a resolution which we have submitted
for the consideration of the Central Government.

Yesterday the Honourable Member for Industries and Civil Supplies $alked
of constitutional difficulties. I ask, if constitutional difficulties in the matter
of the introduction of the Estate Duty Bill can be removed, can they not be
overcome in order to supply people with one of their essential requirements?
Are Government going to sit in Delhi and say, ‘We have got to respect nro-
vincial autonomy, we cannot interfere?’ In a similar emergency even in regard
to self-governing municipalities there is8 a provision. Bombay Municipality is
one of the most independent and self-governing municipalities in the country,
but if the Bombay Govérnment find that there is danger to public health and
life, and the Municipality is not carrying out its duties, they have the right to
interfere and take such measures as are necessary and debit the cost to the
munitipality.

“ { submit the control of food was a failure at first because the Central
Government was vacillating; cloth has also been a failure, because all the
Provincial Controllers have not been placed under my friend the Textile Com-
missioner. I was present by the kind invitation of the Textiles Commissioner
at & conference where all the Provincial Controllers were gathered. Then
mentality seemed to me, why should I saenfice my Province for the sake of
other Provinces? So long as this mentality is there—my Province first and the
devil for others—I am afraid that whatever measures you may pass or take,
whatever co-operation you may get from -the millowners or from the dealers,
it will be difficult to bring the goods home to the consumer. The bottom 1nan
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has got to be tackled, merely tackling the top man by, say, restricting saies-
of the ‘mills, directing the mills to sell the goods to quota hoiders or freviing
the goods in-the hands of the mills will be of no avail. There are large stocks .
lying in Bombay as a result of the new distribution order, because il .aies
time to evolve measures for enforoing & new distribution schemre. There is &
general impression thap we dominate the Textile Control Board which is rot
correct as there are only three or four members who represent miill owners in the
Distribution Committee of the Textile Control Board. The other members
are representatives of distributors interests, consumers interests and provincial
interests. I am not & member of the Distribution Committee. Various,
sthemes have been brought forward and discussed informally between the
Secretary to Government and ourselves, but when an agreement is arrived at
and the scheme is passed by the Coutrol Board it is said we are the mukers
of the scheme. Last time we insisted that the Government scheme for dis-
“Gribution should be submitted to us in writing, and that was done. Therefore
the scheme of distribution which is now before the public is a scheme for
which the Honourable the Commerce Member is responsible and not we nor any-
body else. Now it is up to them to enforce that scheme. If statistics are to
be believed, 4,800 million yards of cloth are available for civil consumption
after providing for exports and for military requirements. 'This gives an all
India average of 12 yards per head on 1941 census basis as against the pré.war
figure of 16 yards per head. Now Bombay where the normal consumption was
~25 yards per head before the war is getting 18 yards per head. The Punjab
is getting 18 yards as agsinst 23 yards. Bengal .which was getting 12 yards
per head before the war"is allowed to buy 10 to 104 yards per head.

‘Dr. P. N. Banerjea (Calcutta Suburbs: Non-Myhammadan Urban): That 1s
wrong. .

Sir Vitha] N, Chandavarkar: I am giving the figures which-we have. The-
Honourable Member will correct if they are wrong. For all-India the average
on 1941 census basis ought to be 12 yards per head. As the Honourable
Member from Madras pointed out, there are bottlenecks everywhere: as a
result of the freezing orders there are bottlenecks in manufacture, and we have
the transport bottlenecks. A friend of mine who is manufacturing .standard
cloth on a large scale was complaining bitterly that more than 2,000 bales of
standard cloth were lying in his godowns awaiting despatch. That is the posi-
tion, and therefore before the House draws any adverse inference against ns—
I am not hére to defend myself because I do not accuse myself—they should
consider the facts.. We are anxious that goods should reach the consumer.

On the export question—I am told that in my absence questions werc put
and our attitude has been misrepresented. Our attitude has been since, the
scarcity started that our first duty is to the native of the soil.
Secondly, if Government for political reasons want to export, then

the export should be allowed to countries from whom we get reciprocal advaps-
ages in the matter of food imports, etec. Thirdly, our contention is that if
exports have to be made, then they should be made only to countries. witk
whom we hope to continue these exports after the war is over. We do not
want fair weather friends; we want to get friends who will be with us, whether
in féir or foul weather. But what is the Government doing? For political
reasons, at the request of H.M.G. they have been asking us to export goods to
the middle east countries where there are no controls. I understand that cne
country in the widdle east takes all the goods that are sent from India ut
" controiled rates, and they have a state monopoly there and they sell it at 75
per cent. or 100 per cent, profit. Whatever the need‘ might have be_en when
the war was going against us to bribe these countries into neutrality, now
that we have practically won the war there is no need to bribe these countries
of the Middle Fast mnto neusraiity. Government must see whether they should
" not say to them now—*'We will.not give you cloth. because you do no® give

1p. M.
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us suything back’’. . Thut 'is our attitude; and I thipk Mr. Neegy is in &
position. to confirmn that attitude, because it was enunciated by a oolleague of
mine ab ome of the earlier meetings of the Pextile Coniral Board. :
Before 1 sit 'down, I would like to urge upon the- Honourable Member for
Industries and Civil Supplies this fact: I tel] him he may go on passing orders;,.
he way gq on promulgating Defenge of Indis orders; but uptil the whole
country 1s treated as one in the matter of -distribution, until all the provineisl

eontrollers are placed under the controt of the Textile Commissioner—the
Provincial Governments should be asked to help, but the general policy shonld
be that ohce the order is issued, the Provincial Controllers should be made’
accountable to him and nobody else; in any question of conflict ‘between the
Provincial Government or the Textile Controller,:the Textiler Controller must
prevail: and unless that is done and unless questions: are tackled in this way,

am afraid all these present anomalies will continue.

As Isr as yarn is concerned, I will state the position. The textile directo- .
rate placed before us figures based on the average of September 1944, and
they showed there was a great shortage of yarn. We produced certain figures
and they have not been challenged. There is according to some of us wo
physical shortage of cloth or yarn. What is happening, as my friend, Rfr.
Chetty, indirgctly hit the nail on the head, is this: handloom cloth is not
controlled or tex-marked, and it is profitable to make handloom -cloth -‘today
and T do not grudge that profit to theth. A lot of yarn is going there and
people are hoarding that yarn, hecause yarn does not deterlorate by being kept for
some time. Yarn is hoarded by these small power loom and small handloom
owners: *

Prof. N, G, Ranga (Guntur cum Nellore: Non-Mukammadan Rural): Nog
handloom weavers. . -

Sir Vithal N, Chandavarkar: They are not peasant weavers but they sre
master weavers who are doing this' thing: ‘they have the capgcily to huy
yarn, and if Government were to carry out a proper investigation apd employed
trained statistician, instead of asking some person' who may be.an expery-in
selling machinery but who is not an expert in preparing correcf-statistics as
regards cloth and yarn; I am sure they will find_that as far as yarn is concerned,
there should be no physical shortage. 'Why do we not increase production? .
I tell you the reasons as regards dhotis and sarees . . . _

Mr. President (The Honourable Sir. Abdur Rahim): The  Honourable Mem-
ber has one-minute more. ’ ’ o '

Sir Vithal] N. Chandavarkar: Production has gone down; a large number 2¢
looms which were manufacturing dhotis and surees have been working for
UJovernment orders, there is also a shortage of colours for borders; there is a
shortage of double yarn for borders: we cannot impory doubling and wipding
machines. These disabilities are there and we have -been preasing om the.,
Textile Control Board to allow us to import a larger number of doubling and
winding machines for these purposes. If the Supply Department were to
release a certain number of looms for these lines, we can go on to the manu-
facture of dhotis and sarees and thus relieve the shortage in them.

The Honourable Sir M, Azizul Huque (Member for Commerce and Industries
and Civil Supplies): Sir, at the very outset I must acknowledge the help and
co-operation that we have received from the textile industries; and yet with
all that I have my fundamental- difference of opinion with Sir Vithal Chamda-:
varkar, I have not so far agreed that the handloom products should be tem-
marked. For decades past the handloom weavers of this country have had to
live under miserable conditions. I took the fullest responsibility on me when
I decided, in spite of many efforty made, that if the handloom prodycts ure
able to rehabilitate themselves in the midst of the war, it will be a gain to
- the country at large; and therefore I took the responsibility of settling that
handloom -products should not ‘be tex-marked in any way. '

Prof. N. G. Ranga: Continue the good work.
' . °c2
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. _Honourable 8ir M. Axizxul Huque: I am quite aware of the presens
distressing position.” My friend asked me, why _t,l‘:lere should be ahortpage m
Bengal. It‘ is better that he may not ask me thap question. (An Honourable
Member: *“Why''?). If I were to give the reason I would have to go back, to
the economic and polilical history of Bengal for the lasy thirty years: ever
since I was a little child I have seen in my province more of politics than of
economics; and even now I am not certain if life in the province is not domi-
nated more by political than by economic considerations. I remember a day
when the whole of Bengal boycotted foreign cigarettes: I know at least two dist-
triots of the province which grow a large amount of tobacco and I ask my iriend
Mr. Akhil Chandre Datta, who comes from the same province as mine as %o
‘l'h" it fis t.tl‘xlrt not evenofs sing‘lsafacbory was started to utilise the raw tobacco

eaves for the purpose of manufacturing cigars and cigarettes. My friends cam
read the history of .the development of t‘l:x‘eg‘ sugar industry in Ben’gal ‘and find
out why it is not in the hands of Bengalis. It is no use asking me the why
and wherefore—I am dealing for the time being with established facts; I admis
_she difficulties of the present situation.

Mr, Akhil Chandra Datta: It is not a recent event?

* The Honourable Sir M. Axizul Huque: The recent events are due to the
unhappy and unbalanced life that we led in the past. We thought that ‘ife
was going to be as easy and as picturesque as we had in the psst. But things
have changed. One of the difficulties of the present Bengal position is thad
Bengal is the largest consuming centre in India but ‘it is the least productive
centre so far as yarn and textiles are concerned. My sympathies, as they must
be not only as one who comes from that province but as it should be for every
one else, must go to that unfortunate province in the present situation.
Following the most distressing and tragic situation in that province, I realise
that there have been immense difficulties in the matter of supply of cloth ¢nd
yarn to that province. I myself come from a town which for centuries past
has been reputed to produce the finest produtts of textiles almost with an
international reputation; buf when I go to my home town I find that there
is difficulty of fine yarn. We were happy irr the past because we importeq fine
varns from other countries; and the penalty has to be paid some day for our
own acts. I§ was because we did nob visualise the Tuture that we are now in-
this difficulty. Depended more on others, we cannot find out how to live
today . . . -

Mr. Sami Vencatachelam Ohetty: It is only sympathy that goes there, riob
cloth, is it? 4 '

The Honourable 8ir M. Asxizul Huque: I may say that if I was a practising
lawyer I would have argued that. (An Honourable Member: “'You are’’.) But
1 have lefs the profession some time back and therefore I will deal with facts
rather than with arguments of that nature. So far as Bengal position is on--
cerned, before 1 deal with it, I would like to desl with the all India cloth and
yam positior. T have been criticised more on the ground that I have not been
able to take charge of the provincial distribution, not on the ground as to what
we have done so far. The present system is this. We find out the total
quantity of available cloth and yarn and try to distribute it on an equitable
basis. Here agsin, unfortunately, reliable statistics as to the quantity of yam
and oloth needed_and produced sre not availsble, specially with reference to
- thé handlooms. The-only report which we have had is the reporf of thq F:scﬁ
Yinding Committee and it is or the basis of the report of the Fact Finding
Committee as alsp with such materials as are available in sme of the economic
reports that the question' of allocation was decided upon and this allocation was
based on the fact that we went by the number of looms that are -existing
at the present moment. '

Let me speak first about the yarn. Compared with 1935-88 which 1 have
taken to be normal years, the production in 1943-44 and in subsequent vears
has increased by at least 60 per cent. The total quantity of yarn avm}am.e
in 1035-36 was roughly about 1087 million yards. As against that. Indx.n in
in 1085-86 was roughly abouf 1,087 million yards. As against that, India is
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producing today roughly about 1,500 to 1,600 million. We are not.in & static
condition of life. We are in a country where standards of living are gradually
rising up and therefore in spite of 60 per cent. increase in production, we are
not able to meet the demands of the country. (An Honourable Member:
‘Bxport?") No. I hope my friend will kindly wait for the facts. So far as
fine yarn is concerned, there has been practically no exports _from this
"eountry. As against about 86 millions, only 2 theusand yards were exported in
19048-44. If my friend says that 2,000 yards out of 85 million will affect the
situation, my friend can interrogate till doomsday. It is not a fact. Then
again so far as the total export is concerned, the coarser yarns have been export-
ed to the extent of only 15 million out of & production of 1,616 million. The
export -there also has been infinitesimally small. A large quantity of
yarn is consumed by mills themselves for their own purposes, particularly the
finer yarns. Naturally, only what is left over can be available for the purpose
of distribution among the handlooms in this country. Here I have my fullast
sympathy with Prof. Ranga but T am on the horns of a dilemma. I have got
the total quantity fixed. Either the mills will consume it or the handlcoms.
If it is not consumed by the mills, then the production of the total quantity of
textiles will be reduced. ’ o

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
can continue his speech after Lunch. . .
"The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

The Honourable Sir M. Axizul Huque: Sir, as I was explaining that as s
result of constant pressure and efforts on the part of the Department, we
have been able to get more production of yarn in the country both fine and
coarse yarn, and also textile in general. - But unfortunately, that is not enough
for the existing needs of the country. As I have said the pre-war consumption
of textile was roughly between 10 to 12 yards per head. The total amoua$
which is now available for distribution to the whole of Ipdia is also approxi-
mately about 12 yards per head. Therefore, we have been able, in spite 'of
defence needs, and a small quantity for export, by increased production to ges
12 yards per head for the whole of India. But as I said before, there is a rise -
of a consuming class, in their purchasing powers. That-is the difficulty. I
should only say one word more about Bengal position so far as yarn and cloth
are concerned. I think the controversy about yardage should not be there. In
spite of the fact that a quota was fixed at ten yards, as I had explained, in
sctual fact we have tried to supply to the Province more than that quantity.
In Bengsl as against ten yards per annum for the last seven months we have
at least given at the rate of 18-9 yards per annum. Therefore we have not
really stuck to ten yards and hence to criticise us on the ground that we are
supplying only ten yards is not entirely carrect. Again, I can assure the
House that we will try to keep up, as much as we can, over and above the ten
yards quota for the special needs of Bengal or for any deficit area which is in
the country. ’ ot ~

As regards yarn, the total available number of bales is roughly about 68,000
bales for the whole of India after consumption by the mills. My friend says
why don’t you take more from the mills. That is a very good suggestion. You
have two cows, take away the cows and give the milk to others. That is »
very nice proposition. You do not want to leave anything for the mills. These
mills started their looms for their own consumption; over and above that they
are producing and that quantity is available. You ask me to take more from
them. A

Prof. X. G. Ranga: They are consuming much more than before.

The Honourable Sir M. Asizul Huque: If they are consuming more, they
are aleo producing more. They do not-eat yasm. They do not make yarn
sometimes as we make it in politics.

K
»
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‘Prol, W, . G. Ranga: Let the handloom weavers use them. o .

The Honourable Sir M. Asizul Huque: They are utilising yarn for the pro-
duction of textiles. Out of these 65,000 to 68,000 bales, we have distributed
pro rata on the basis of facts available to us. Let me here say that after doing
that, we knew there might be difficulties here and there. We have written to.
the different Provinces so that they might give us actual facts on the basig of
which we can allocate. ” Two months before we wrote to the Provinces. As fsr
-as my impression goes, excepting from one Province, no reply has come from
others. Whatever that may be, for the time being we have sllotted as quots
for Bengal roughly about 8,148 bales out of 68,000 bales, that is roughly about
one-eleventh and we will try, because we have got a little surplus at our hands,
it may be possible we will get a little more, we will try to supply specially to

"Bengal, C.P. and other places more.

1 will just now try to recapitulate what happened. It was towards the end

of May 1948 that the first' Conference of Provinces and States was convened
to diseuss the entire cloth situation. At that time, we had to face two prob-

lemas, one the cloth famine, but with enough ¢loth in the country, and secondly,

high prices. Sir, we simultaneously took two measures, the first measure was

to put all the hoarded stock into the market. We declared a date within
~which all the clothes were to be sold but at that time we had practically po
4dsta. We made an approximate estimate of stocks, a guess and an estimate
and we gave roughly about four months times for their sale. As soon as we did
that,,then within the course of a month or two those who pleaded that there

was no stock available in the country said that there was so much stock that

shey would not be able to sell them in four months. We took figures for stock

of the entire quantity available in the country. At the end of July, we found

. that there was lying with the dealers, quite apart from the continuous mill
production, a quantity of cloth equal to 2,700 million yards. , It would have

. bean s mistake on our part if we had forced the sale of that huge quantity in
four months. Therefore, we decided that the quantity in view of the special
. eonditions and the .conditions before that, ought to be consumed within the
“following six months and we fixed 31st December as the last date of sale.
* and we stuck to the date. We ordered that quantity to be sold, and if it was
not eold, then it was frozen or distributed in such a way as the Textile Com-

missioner decided. Along with that, we also introduced the scheme of standard

cloth. The standard cloth production required fixation of price, its production,

then distribution and to & certain extent reduction of categories. For a time

it went off well, but then came inevitable difficulties in distribution in some

areas. May I here state that we did not despatch cloth of any kind except

on indents and indents from the different local areas failed to equate to their

needs. Supposing u man wanted five or six yards sized cloth, he did :08

reslly indent as much as he needed. There were difficulties and they were

sectified. Then came s certain falling off in the demand for standard cloth. ) ¢

_¥mow there were some Provinces who asked us not to send any more standard
.cloth. :

Prof. X. G. Ranga: Because of its bad qusality, was it not? .

The Honoursble Sir M. Asisil Huque: No, that is the danger of stating &
fact without knowing.

Prof. X. G. Ranga: Let us know the true facts.

The Homoursble Sir M. Asizul Huque: It is not a fack. The standard cloth
was not the entire production of the country. There are other varieties snd
this was left to trade adjustment with over-all profit margin fixed.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North Areot:
Non-Muhammadan Rursl): The Honourable Member has .not given the reason
-why certain Governments refused to take standard lcloth. : .

The Honourable Sir M. Asizul Huque: Because ss I said there was a net
eonsumiing class in the country who having enough purchssing power in theit
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‘hands were not: prepared to use the coarser veri but w : ' 3
Ainer vamiety. I sm quite prepared to stete tl‘::? facts becauss that :vo:s g;
zeply given to us. On the other hand, I have seen with my own eyes in some
Provinees, particilarly in Bihar, in rurs] areas, there was s very wide demand
for etandard cléth and 1 have seen how standard eloth did sell.  ‘Well, Sir, the
-eircumstances under which one Province did not want standard cloth and
' another Provinee wanted such standard cloth as we could supply were 811 due
h local eonditions. In any case, so far as the rest of the cloth is cdongerned,
it was left to trade. As my Honourable friend Mr. Sami Vencatachelam
‘Chetty ssid there came a new body of wholesalers who took away the enfire
_Murgin of profit, 20 per cent. intended for the entire chain of distributors.
.,VVe left the margin of 20 per cent. between the mill and the consumer and we
thought that the trade will play the game and that.ghe 20 per cent. would be
equitably distributed. Last year, when I went on tour, I found thag some of
‘#hese wholesale dealers in some areas played havoc with the system. They
took away the entire 20 per cent. and with this 20 per cent. profit in view,
though T do not know persenally, sons-in-law and relatives and others crept in.
As T suid, T have heard about it from different areas. In any case, the fact
vemains that a section of these wholestle dealers played havoe with distribu-
tion system almost in every part of India. Naturally the licensing system had
o be introduced in some of the provinces. Licenses were cancelled in cases
-of malpractice. Then we thought that the state of affairg in which the retail
‘trader and the consumer are at the” entire mercy of the wholesale dealer is not
« satisfactory system. I saw with myv own eyes that a man in Caleutta who is
- & wholesale dealer was not prepared to sell it to a retail dealer in the mofussil
without taking less profit than 20 per cent. Naturally what could the poor
man do?- If he has to keep to the letter of the law he must pay the transpors
charges, he must pay from his own pocket the godown charges, the railway
freights and then zell with no profit. That state of affairs could not continue,
and we thought that & new distributive system should be devised. We dis-
cussed this with all Provinces and States and we are just about to introduce
a new system throughout Indis with the unanimous agreement of all the dis-
tributing agents. part of which has been:introduced in Bombay, Ahmedabad -
and the rest of the part, T expect, to be introduced throughout India in the course
of the next few weeks. Under this system all wholesale purchasers from millsy”
that is to say, those persons who actually -take delivery of goods from mills, #ill
‘eonstitute into a number of groups according to the area; that is, the Ahmed-
abad group or the Bombay group or the Calcutta group, etc. And they are not
40 sell cloth to anvbody except under the authority of the Textile Commissioner
-of the Central Government. In other words, any sale by any of these whole-
sale direct dealers will be under the authority of the Textile Commissioner.
“After that the Textile Commissioner will allot the total quantity available to the
provinces and States; and then come. the provinces and States. The provincial
authorities will select and give licences to their own distributing dealers and
-allocate the quantity which has been allotted by the Textile Gommissioner
among the distributing dealers in differapt parts of the province. The res\_llt
will be that only those licensed dealers who have been licensed by the Provin-
in] Government . . . . . . e
-c\tﬂm; Abdul Halim Ghuznavi (Dacca Cum Mymensingh: Muhammadan Rural):
Is it subject to vour approval? ) . .
" The Honourable Sir M. Azizul Huque: So far as the provinces are concerned,
‘we will certaiNv keep a watch over it, but t.}le licenses are to be. granted py
Rhe provinces; hecause, in the first place, neither T nor the Textile Commm-l
‘gioner can possibly know, in 450 or 480 districts of Indisy who - the wt‘:v; .
denlers are. But ithe Provincial Government will _dlstnbutq among its o .
‘denlers, and none except one, whof is lic;nsed l]),ly]thel Proy;:cml Government
urchase any cloth from these wholesale umits. . .
"i.“l:):d::, 1;::;’1;@3(‘57“3 Punjab: Sikh): Will the Central vaerrll_mel_lf ;Sﬂ\;:
anv instructions to the Provincial Government to whom to give licenses, -
‘will _nrevious trade interests  be taken into consideration? -
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_ The Honourable Sir M. Asizul Huqud: I corsider myself that the Provin.
cial Government and their authorities are as much responsible and ag anxious
fo do the best to their own people as I am, and I do not, except when there
18 gross abuse of power, wish to butt in upon any matter which lies entirely
with them. Bir; T know there are troubles; I know there is likely to be abuses.
But can you -devise any human system (except God himself) which can take

~all the power in one's own hands and consider that every one else must neces-
sarily make abuses? For a country like

‘ India you cannot. You have to think
out of more devolution, more distribution, more responsibility; and 1 consider
that my Honourable friend Sardar Sant Singh is as much competent and
respunsible as I myself in a matter of this character. The position today is
this that the Provincial Government is responsible for distribution, but I mus$
frankly admit that theyhave not much control over the dealers.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): They have no experience; why don’t you take control?
An Honourable Member: And there is a lot of corruption too. -

Mr. Sami Vencatachelam Ohetty: Why should the Provincial Controllers
corie into this scene if the wholesaler of that province who takes delivery of
goods from the mills is made responsible for the distribution over retsil dealers?®
Why should these men come in?

The Honourabls Sir M. Azizul Huque: That is a system which we have
tried to our dismal cost. We thought that the wholesale dealers will take

delivery and equitably distribute it. They did not do it and that is why we
have to change the system.

Mr. Sami Vencatachelam Ohetty: Are you aware that the Buckingham and
Carnatic Mills are following that system? _

The Honourable Sir M. Azizul Huque: They may do it, but I cannot say,
the same thing of other areas.

Now, therefore, the system will be that the Provincial Governments und
States will not only be responsible for the distribution of cloth but will actually
control the people who will distribute the cloth, and therefere they will be
able to keep a firm hand over the whole situation. And, as I say, the Pro-
vineial Governipents and States will make their own distributive arrangements.

~Here I might say that the margin of profit has now been allocated. Those who
take directly from the mills will be allowed only 3 per cent. out of the 20 per
cent. margin, and out of 17 per cent. our general direction -is that the actual
retailer in the village or in an outlying town must have at least 8} to 10 per
cent. of the profit in order that it may be worth while for him to teke this
cloth to the villages. In other words, we have not left it as befors to the
discretion of any section of the trade, but we have allocated the share of the
man who takes from the mill to 8 per cent., the man who is the whole.saler
in the metropolitan towns to about 8} per cent. and the man in the village
1o 84 to 10 per cent. according to circumstgnees.

. This is the position which we have come to so far. I know that no human
system can be perfect. I know that whether it is administration by the
Central or by the Provincial Government, there can be abuse; and I myseH
do not claim any virtue, specislly because I am a part of the Central Govern-
ment, which cannot be equally claimed ~ by those who are responsible in the
Provinces. ) ]

Sir. we have done so far that there is today not a single piece of cloth
coming out of & mill anywhere in India which has not the stamp of the montll
of production, a stamp of the wholesale price, a stamp of the consumer’s price,
and. in eddition & legal liability that every one of these cloths must be sold ou
.within & date, which is six months in so far ss the wholesaler is concerned and
12 months so far as the retailer is concerned. I know there have been quile
a number of cases in which cloth has been hoarded and the men have been
prosecuted because cloth which was to be sold out in six or twelve montln. hes
not been sold. At the same time the system is not too rigid. If there is #
bona fide case where the cloth could nof be sold for good ressons, we have
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ourselves given permission to have it sold out in later months and we have given
special permits. This stamp of the date of production and of the price sre given
by mills and not the Textile Commissioner’s office. But it i8 in accordance with.
a schedule—a schedule of over 80,000 jtems and in every case we hid to
assess the price on consideration of varying component factors coming into the:
question of production. There have been cases of malpracticed found, and in
any case where there has been a malpractice we have immediately arranged.
that there should be no more direct stamping by these mills except under our -
pre-inspection. We have put our inspectorate and supervisory staff there, and
a8 soon a8 a malpractice has been brought to our notice we have placed our men
there. 8ir, in addition to that owing to various malpractices we have taken
charge of the entire distribution of cloth of twelve mills in Bombay, Ahmedabad:
and other places. Some of them are very big ones but we have not hesitated
fo take immediate action in taking charge of the entire control of distribution
of these mills. But surely my Honeurable friends would not ask ‘me . tha$
simply because one holds a certain particular doctrine he must take command:
of all the mills in India, even though they are not guilty of malpractices.
Agnin we have not only taken ‘charge of distribution, but we have taken charge
of ‘he entire production and distribution of two big mills. We have started:
prosecution against three other mills' for malpractices, and whenever any case
-8 brought to our notice, I can assure the House, that we take immediate steps-
to find out, and if necessary, have followed. it up by the necessary steps in.
the matter. '

The price today, as I said yesterday, is just half of what it was in June,
1948. And here when-the discussion torns round the question of 10 yards and
12 yards per population, I will only say that I hope it will be realised tha$
when the total distribution is on the basis of 10 or 12 yards it does not neces-
sarily mean that every purchaser should have that quantity. It is. well known-
that if there is a population in a town of, say, 10 thousand—everybody does
not go to purchase cloth: quite a lot of women do not go, quite a lot'of children
do not go, men who are not in good mesang do not go to purchase—and if’
one_out of three on the average goes to make purchases and when there is
ten yards of cloth per head for distribution, “every purchaser should have ®:
quota of about 30 to 40 yards. .« A

Mr. Muhammad Nauman (Patna and Chota Nagpur eum. Orissu: ‘M uham-
madan Rural): But not more than 10 yards is_sold to one individual.

. ‘The Honourable Sir M. Asizul Huque: As I have said, if the new svstem
is introduced, that question will be looked into.

Then, Sir, we have suffered to a certain extent owing te difficulties of quick.
transport and also because our finer quantities are not available to the fulles§.
extent. Sir, war means sacrifice, and if the only sacrifice we have to do is to
forpgo the use of fine cloth. I believe we have got over very eheap. I per-
sonsdy do not think that the absence of fine cloth as we need 1s such a penaléy
which we should not be prepared to pay in the midst of difficult conditions all-
round. )

8ir, my Honourable friend yesterday demonstrated a piece of cloth. I am
required to have in my command the production of every mill in India and [
have to take command of the most efficient mills as also of -the most inefficfent
mills. Sir, supposing I fix the price on a general level, then it may be tha%
the man in the margin is not getting enough or that the man at the top is-
getting more- than he should, and 4hat being so we have tried-to assess the
value of cloth in accordance with the actual cost of production plus such margin
as we have uniformly allowed to all mills. If my friend’s mill produced the
finest cloth at a certain rate and I produce the coarsest cloth at the same-
rate, what would my Honourable friend ask me to do in the general -interess
of the country? '

Mr. Muhammad Nauman: I appreciate the explanation given by the-
Honourable Member. My only point was that the department should also see
which mills are prepared to do at cheaper rates. In October a certsin class of
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-muslin-which was ‘far better-in quality was produced at ‘s \price of annas eight
.per yord, whereas a coarser muslin is selling at eleven annas a yard in January
:19045. So I eaid, was the trend going up?
The Honourable Sir M. Asizul Huque: I can quite appteciate that poins,
but I was trying to explain that it is just possible that whereas the fine cloth
-of onp mill is fixed at eight annas, the coarse cloth nf another, mill is also
.;pproxxmatglg of the same price, and if I am to .control all the mills I must
-sllow & margin for cost of production and profit.. Sir, at the same time if I am
to be told that Indian or any society has come to such a position that we
-have got the millennium, we have got heaven in earth, that five-thousand-
million yards of cloth distributed in thousands of people is being sold without
"some loophole somewhere, I, for one, cannot believe it. At the same gime, if
my Hongurable friend would again turn over his old pages of inductive logic,
.he will find that it is & most dangerous thing to come to a conclusion on nue
isolated fact. That isolated fact may be an exception, may be an abuse of
"authority, and I would be very glad, as I have.said before, if such matters are
“brought to my notice. Mr. Kailash Bihari Lall from Bhagalpur drew my atten-
tion to one such case six months ago and I took imnmiediate action, and 1 do
-appesl once again to Members that if I can get that co-operation from , every
-section of the House, and if Mémbers would write to us* of cases where there

is a likelihood or suspicion of abuse, I can assure you that we will take prompt
-wsteps in the matter. - = :

As regards dyers and printers of my Honourable friend, Mr. Yusuf Abdulls
._:.hrodn. I think he knows where the fault lies and I know where the fault
dies. . . . ‘

Prof. N. G. Ranga: So it is mutual understanding !

Mr. X. M, Joshi: Mystery! . :

The Honourable Sir M. Asizul Huque: As I have said hefore, I am aware
. of the difficulties of the present situation. .We are trying our level best to over-
. come those difficulties, we are trying to struggle with the situation, and as I
"have said if & man can get two morsels more and it is within my power to give,
T will certainly do it. But, Sir, unfortunately, T have not got it. . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): You have now spoken ior
- about 86 minutes. ) A . _

The Honourable Sir M. Azizul Huque: I will finish in two mhiutes, Sir. .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan Rural):
""No supply of minutes’! .

Nawabsads Muhammad Liaquat Ali Xhan (Rohilkund and Kumaon Divi-

- gions: Muhammadan Rural): But he is spinning & yarn!
* "he Homourable Sir M. Azxizul Huque: There are two points more. A
suggestion has been made about rationing. Sir, with too many sartorial habits
.and designs as is sometimes reflected in our own surroundings, it is extraonli-
narily difficult to come to & conclusion on a genera] formula as to what should
‘v the sartorial rationing. But all I can say is that I am looking into this
matter and 1 can assure you, Sir, that if something is possible T will try to
~do’it.

8o far as punishment is concerried, I entirely agree. We will very soon
‘have the need of strengthening the hands of law in certain areag in order to
weed- out the ‘hoarders and black-marketeers of cloth. I can assure you that
we will very soon be looking into the question of what we can do in this matter.

There is one poinb more. I hope you alsg realize that we have been trving
to get as much import of fine yarn s possible and we are trying to encourage
the production of cottage industries in handlooms. As soon as the Handloom
‘Board is constituted—a letter has gove to the Provinces for the names of
-yeprepentatives—we will do our best in the matter. o

1'am sorry I had to condense all the points but if my Honourable friends

-want to kmow our point of view on a very vast question’ like this, T have jo

-
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beg your indulgence that I have to be so inordinately long. I have to deal
with & few more points. which I hope to do when I next get a chance to speak

onthi“ubim'.ou Non-Muhammadan Rural): My H

Mr. X. 0. Neogy-{Dacca Division: -Muhammay ural): My Honour-
able friend in his usual eloguence referred to the Pohtxcnl and economic history
of the past half & century which has got to explain_the peculigr situation that

at the present moment obtains in Bengal. In the course of his speech, the
Honourable Member instanced the case of his own native town which was

deservedly famous for ite handloom “products and which, unfortunately, has
dwindled for want of adequate support. - Sir, if I were to refer to one kind of
textile article which made my native place famous, I would have to go back
to the gconomic and political history of a few ceaturies. But Sir, there is no
gime for that, nor', as far as I can see, the past history_, eith'.er of the: economics
or politics of this country, is at all relevant to the consideration of this question.

We are concerned with the ciccumstances that have led to this. un/fortu,nate
position. e ,

Sir, my Honourable friend did not, unfortunately, refer to some of the
general points which I take it would be welcome to the House for the purpose
of understanding fhe situstion. ' :

The present production in the country if every yard of it were available

" for consumption within the country by the civilian population,
S P would not be adequate. . That is an admiission which I think was
made by the Honourable Member in reply to a question some time sgo in this

House. - .

The next fact that is important to remember is that in spite of this posi-
tion, we have to find 900 million yards for Defence Services even during this
year, and 600 million yards for export abroad. Now my Honourable [riend
omitted to mention the nature of our obligation in regard to the export market,
but before T ecome to that I would like -to say a word with regard to the De-
fence Services requirements. When I talk about the requirements of the
Defence Services it must be made clear to the House that the requirements
of certain semi:military organisations, or organisations $hat owe their origin
%o the war in very many ways are . cutting into the civilian quotd. Their
demmds-and‘ needs are not being meteat the present moment fromn the
Defence Services allocation. Take the case of the Red Crass, the hospitals,
then the A.R.P. organizations and things of that character. All of them take
3heir quota from the civilian allotment.

.- Then, Bir, coming to the export market. On previous occasiong erroneous
impressions were sought to be created in the House as regards the nature and
extent of our commitments in this regard. We were told at one time that the
industry wants the export market to be maintained for their benefit. Later
we were told that it is not so much in the interest of the industry as -that of
the export traders in seeing the export market maintained.  Thereafter we had
a statement, which is mther illuminating, from the Honourable Member to the
following effect:

*“All ‘foreign countries do not state their requirements to the Government of India asf
yogards their quota. But %Iqotu are determined in accordance with global planning scheme
which is discussed with His Majesty's Government and subsequently considered by the

Conibined - Production and Resources Board at Washington. The types of goods -ticensed
for export against quota are controlled by the Government of India in the light of supply

position in the country.” .
- So that what this country is to have for the purpose of meeting the in-
ternal requirements is ultimately determined at Washington. And what is it
that the Government of India does in this matter? ‘‘The types of goods-
dicensed for export are controlled by the Government of India’’ after the
quotas are fixed at Washington. This at least shows that the political and” '
sconomic bistory of this country at the present moment is .very relevant to the
eonsideration of this issue. ’ » h
- Another factor bearing on that point is the preference given for instance to
4he jute mill industry in the matter of cosl supplies. It is a fact that the
eotton mills had to go'idle to a certain extent in Bengal, and to a larger extent
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perhaps in some other parts of the country, for want of adequate supplies of
aoal, and it has been admitted authoritatively that during December the coun-
try has lost 25 million yards qf textile production for this reason alone, and
in January, 23 and odd million yards, in all over 48 million yards have been:
lost to the coufitry in two months because of coal shortage: and all the while
eoal which was not originally intended for the jute mill industry was being
diverted by the help of Defence of India Rules and Orders for the benefit of the
jute industry. That also is an admitted fact, admitted en the floor of this.
House by the Honourable the Supply Member a few days ago. That also is &
point bearing on the present-day political and economic history of this country.

In & reply which my Honourable friend gave to my question the other day,
he said all this shortage of production has to be borne by the civilian consumeér
in India and that the present quotas for export are not going to be affected by
this shortage. Of course he said that the matter would be taken up for consi-
deration' in the future for seeing as to whether the future quotas for expor$
eould be reduced. ~ :

- The Honourable 8ir M. Aszizul Huque: On a point of explanation. 1 hope
my friend would understand what I stated that in fixing the next export quote
this wou'd be considered. With regard to the future. . .

Mr. X. O. Neogy: Yes; I know, so far as our present troubles are concerned,
shey would have to be borne with fortitude, and we will have to live in the hope
tbat those who determine our destinies in Washington will have the good sense
%o allow & reduction being made in the export quotas in the next allotment.
That is all that my Honourable friend’s interruption amounts to.

Then I come to a few small points which my Honourable frisnd mede
and in regard to which he is not wholly accurate. My Honourable friend
made the point that not much of fine yarn is being exported. Now, Sir,
whether it is fine yarn or cloth made out of fine yarn that is exported, does
not make much_ difference. B

The Honourable Sir M. Asisul Fpque: No!

-Mr. K. O. Neogy: My friend had better wait till I give him the fact I have
in wind. This is what I find in the Indian Teztile Journal for January 1945
on page #62. This is a apeech made by Mr. Thackersey, Chairman of the
Textile Control Board in* Bombay, at a meeting of that Board on Thursday,
25th January. He says:

“The Export Committes have further recommended that the quots of fine cloth of 48
warp and over at present exported out of Indis, should be substantially reduced.”

My Honourable friend tried to make out there is no considerable export
of fine yarn and by his recent interruption tried to rpake out that much of
fine cloth also was not being exported. I will leave my Honourable friend
%o read that particular extract-which I have placed before the House and
tell us as to whether he is correct in his assumption.

The Hooourable Sir M. Aszisul Huque: Yes, I am correct.

Mr. K. O. Neogy: Now, Sir, another serious inaccuracy into which the
Honourable Member had fallen was in regard to the pre-war per capita consump-
tion of cotton textiles. This is 8 very important point, because all his
theories, all his calculations are based upon the pre-war per capita consump-
tion. Now, Bir, I have in my hand the report of the Fact Finding Commié-
tee dated Febsusry 1942. It is Dr. Thomas's report. ¥ my Honoursble
friend were to refer to page 201 of this report, Appendix uﬂ he will ind
that in the year 1988-89 the per capila consumption was 15-4 yards; and it
was pot a singular thing. If my Honourable friend were to go into the
igures for several other previous years, he would find thas 15 was reached or
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excéeded in several years. That much for my Honourable friend's- caleuls-
tions of the pre-war comsimption rate per head.

I-do not want to take up more time of the House, because the time allot-
ted to this Party is getting very short. I want to kmow from my Honour-
able friend whether, apart from devising a new scheme and leaving it to be
.administered by the Provinces, the Textile Commissioner, Mr. Vellodi, in
wham, I believe, there is general confidence in the country, will have any
actual supervisory authority over provincial distribution agencies: That is 8
point which was raised by my Honourable friend Sir V. Chandavarkar, and
that is & very important point. I should like to say this on behalf of this
side of the House that whatever scheme Government may adopt, the Cen-
tral control over it should be real and not illusory. I do not want to say
anything hard about our Provincial Ministers, but the general impression is .
titat if you were .to leave things entirely to them, having regard to our past
experience, the situation may be very seriously mismanaged. That much I
am bound to say. Beyond that I am not prepared to go.

My Honourable friend said that war means sacrifice, and in- this instance
the sacrifice that was wanted of the people was that instead of having fine
aloth they should be satisfied with coarse cloth. There could be no greater
travesty of the present situation, when, as reported in the papers, women
folk have committed suicide for.their inability to clothe themselves. My
Honoursble friend certainly does not intend to say that it is because of the
fastidiousness of the people that they have to come to this pass.

The Honourable Sir M. Asizsul Huque: I was not saying that at all. 1
made it quite clear that I was aware of the shortage position in regard to
eoarser yarns but I was merely arguing about the shortage of fine cloth.

Mr. K. O. Neogy: As to what my Honourable friend is going to do about
inereasing the supplies, I am not going to repeat what my Honourable friend
Sir Vithal Chandavarkar has said on this point. I have here in my hand s
letter, which was not intended to be used in this House in connection with
this debate, written by a very well known mill-owner. This is what he says:

“This serious situation is the direct result of a considerabls number pf spindles bei

diverted to Government orders and Defen uirements in additi th

to a number of mills through shortage of“eor:lq and ;:nl ::p:)lioln.l'?n o 18 atoppege m.::
This g:ill produced very large quantities of yarn. 8o far as these Coim-

batore mills are concerned, they are happy in this that they do not have to

depend on coal supplies as they have hydro-electric power mad ilabl
o Grom Dykhar ¥y _ p meade available 10

Now look at the difficulties which these people have to encounter. The
writer says that ‘‘it is possible to work the factories for longer hours and thus
increase production and make a reasonable quantity of yarn available for
handloom consumption. But there seems to be no encouragement’’—I ad-
dres.s these repmrks to the Honourable the Finance Member, who luckily for
us is present just now—'‘to work longer hours, because the Incometax De-
partment allows a statutory depreciation of 10 .per cent. for single shift and
only 15 per cent. for double shift on-machinery irrespective of the number of
hours. worked and that too on the basis of the original cost, which has no
relation to the replacement cost’’. The House will thus realise that we have

more than one Department of the Government to be held responsible for the
4mpasse in which we find ourselves.

Some Homourable Members: The question be now put.

Mr. Deputy President (Mr. Akhil Chandsg Datta): The question is:
“‘That the ‘question be now put”. =~

The motion was adopted.
Mr. Deputy Preeident (Mr, Akhil Chandra Datta): The question is:

“Th ‘ . NPRPI . .
ndmd“b ;hfh de&t}:i under the head -‘Department of Industries and Civil 8ipplies’ be
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Abdul Basith Choudhury, Dewan. Lakhichand, Mr. Rajmal.
Abdul Ghani, Maulvi Muhammad. Lalehand N.nlnl Mr.
Abdul . Qaiyum, Mr. Luqlut Ali Khan, Nawabsadsa Muhammad.
Abdullah, Mr. H. M. Bllgll Sardar.
Absan, Mr. Muohammad. Mmu Subedar, Mr.
Ayytngor, My. M. Ananthasayanam. Mehr Shah. Nawab BSahibsade Sir S.y.‘
Banerjes, Dr. P, N. Mubammad.
Chattopadhyaya, Mr. Amarendra Nath. Misra, Pandit mahhnd.y.l
Chettiar, Mr. T. S. Avinashilingam. Naidu, Mr. G.
, Mr. S8ami Vencatachelam. Nnnng, Syed @hulam Bhik.
Chou nry. Mr. Mohammad Hussain. Nauman, Mr. Muhammad.
Chunder, Mr. N. O. Neogy, Mr. K. C.
“Daga, Seth Sheodasa. Pande. Mr. Badri Dutt,
Dam, Mr. Anangs Mohan . Raghubir Narain Singh, Chudhn "
Das, Mr. B. Ram Nars gm Singh, Mr.
Desai, Mr. Bhulabhai J. ~ Ramayan Prasad, Mr.
Deshmukh, Mr. Govind V. Ranga, Prof. N. G.
. Eesak Sait, Mr. H. A. Sethar H. Ray, Mrs. Renuka.
* Fagli-Haq Pirachs, Khan Bahadur Shaikh. - Rasa Ali, Sir Syed.
Gauri Shanksr Sxa;h Mr. Reddiar, Mr. K. Sitarama.
Ghiasuddin, Mr. Satyanarayana Moorty, Mr. A.
Habibar Ratman, Dr. Sham Lal, Lala.
Hans Raj, En:qda . . » Siddique Ali Khan, Nawab.
Hegde, 8ri K. B. Jinaraja. Sinha, Mr. Satya Narayan.
Hosmani, Mr. 8‘ K. Sri Prakasa, Mr,
Ismail Khan, Hajee Chowdhury Mnhmmud Srivutuvn, Mr. Hari Sharan Prasad.
Joshi, Mr.- N M, Subbaraygn, Shrimati K. Radba-Bai,
guhnu.ndnn Mr. T.T. ° Yamin n, Sir Muhammad.
hiri Chandhury, Mr. D. K. Yusuf Abdoola Haroon, Seth.
Zafar Ali Khan, Maulana.
NOES—45 .
Ahmad Nawaz Khan, Major Nawab Sir. Khare. The Honourable Dr. N B.
Ambedkar, The Honoursble Dr. B. R. Krishnamoorthy, Mr. E.- 8.
Azizul Bnquo, The Honourable Sir M. Kushal Pal Smgh Raja Bahudur
Benthall, The Honourable Sir Edward. Lawson, Mr. C. P.
Bewoor, "Sir Guranath. Muazzam Sahib Bahadur, Mr, Muhammad.
Caroe, SirOlaf. o - Mudie, The Honourable Sn' Francis.
Ohandavarkar, 8ir Vithal-N. Pisre Lall Kureal, Mr.
Chapmm l{orumor, Mr. T. Raisman, The Honourable' er Jmmy
rjes, Lt.-Col. Dr. J. C. Richardson, Sir Henry.
s, Seth Sunder Ltll Roy, The Honourable Sir Anoh.
l Dr. Bir Ratanji Dinshaw. Shabban, Khan Bahadur Misa Ghulam thlr
Th. Honourable Sir Ardeshir . Muhammad.
Dalpot. , Sardar Bahadnr Captain. Sheehy, 8ir John.
Ghuznavi, r Abdul Halim. Spence, .8ir George.
L O Srivastava, The Honourable Bir Jwalé Prasad.
Habibur E.hnun Khan Babadur Sheikh. Stokes, Mr. H. G.
Haidar, Khan Bahador Shamsuddin, Sultan Abmed. The Honourable Bir.
Imam, Mr. Saiyid Heidsr. Sundaresan, Mr. N.
Inskip, Mr. A. C. Thakur Singh, Capt.
Alikhan, Kanwer Hajee. Trivedi, Mr }2
Jmhn Singh, Sndn Bth.dn'r Sardar Sir. Ty'on, Mr W
uddin Ahmd Shannl -Ulema. ellod:, Mr M K.

The motion was adopted.
. DeMaND No. 89.—GE0LOGICAL SURVEY ) .

Mr. Deputy President (Mr. Akhil Chandra Datts): The next Demand is

‘The Homourable Sir Jeromy Raisman (Finance Member): Bir, I move:

o dzh“ :hsumh not exc;ed;lng ll?l.l ,000 be gral;ted to the Governor Gemeral in Council
ray the charges which! wi in course of p ent during the year end the
3lat day of March, 1946, in respect of ‘Geological Survey’ym ¢ 7 o

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

o ;‘;If‘hut :.h tumh.not oxc;edt:lng l]lla 12,62,000 be gru.nfud to the Governor General in Council
ray the c 8 which will come in course of pa t d he
3lst day of lbrchr?m in respect of Geologica Snrvey’p"ym.n uring: the year ending the

-
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Governmant Policy re Mineral Resources of India
Mr. K. 0. Neogy: Sir, I beg to move::

“That the demand under the head ‘Geological Survey’ be reduced by Rs 100.”

As indicated in the notice, my desire is' to discuss Goyemmgnt’s ‘policy -
with regard to the mineral resources of India. But, having regerd to the-
hour I should like my Honourable friend to have as much time as possible -
for making a statement, which we all desire. I have already indicated to:
him the various points which I would have liked to deal with bad I the time
to make a speech on this occasion.. As it is more important that we should’
have & statement from him than that I should mske a speech, I qhould very
much appreciate it if my Honourable friend: could make an informative-

 4fatement. v E '

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:.

“That the demand under the head ‘Geological Survey’ be reduced by Rs. 100.”

.The Honourable Dr. B. R. Ambedkar (Laebour Member): Mr. Deputy
President,. I am indeed very glad that Mr. Neogy should have thought of
such & cut motion as the one he has moved, becsuse the cut motion gives.
Government the, opportunity to explain its mineral policy. which it had not
got s6 far. ' There is so much ignorance and so mueh misunderstanding about
the matter that I think it is in the interest of everybody that so important
s matter as the mineral policy of the Government of India should be explain- -
ed fully to the House. Sir, I regret, and I "have no doubt that there are
other, Members of the House who will share that feeling that owing to the
exigencies of the time-table, Mr. Neogy did not have the opporturlty of
making a verbal statement explaining the points he wanted to make. I-quite:
appreciate, and indeed I am very grateful to him for having cut short his
speech and gave his time to enable me to make a statement.

Sir, this is 8 matter in which I think it is better to be very candid and say’
that the Government of India so far had really no mineral policy. It may
be a ground for complaint. But it need not be a ground for surprise, The
responsibility for the absence of -a mineral policy hds been sought to be placed’
_in certain quarters at the door of the Geological Survey.of India.

that that is & wrong charge; and I propose to de

I am sure
vote the first few nfinutes that
T have in order to dispel such an impression. Co

I think it will be admitted that the mineral policy of any government is.
necessarily dependent upon the industrial policy of that government. Minerals
necessarily play a great in the industiral development of the country and if the
country has no industrial policy, obviously there cannot be s mineral policy at
all. This House is: aware that until the Government of India decided -to have
as its aim and object the reconstruction of the econommc ‘and industrial life of -
this country in the post-war period Government in this country playe
small part in the industrialisation of the country.

Dr. P. N. Banerjea: ,What a pity! .

The Homourable Dr. B. R. Ambedkar: Whether it is a matter for pity
or whether it is a matter of anger is not for the moment my concern. AAll
that I am trying to show is that if ‘there has been no mineral policy, " the
fault is not of the Geological Survey of India.. The

fault lay with the
. Government of the day; the fault perhaps lay with the Legislature and, it
may be, with other organisations which were interested in the economic and'
industrial life of the country.

The second reason why the Geological Survey did not play the part ‘that
geological surveys in other parts of the world do play is largely due to the fact
that this is one of ‘the departments which has always been under-staffed. T
would like to tell the House a little history with regard to the staffing and
the provision of the technical pemonnel of the Geological Survey of Tndia.®
In 1920 sanction was obtained for an increase in the superior gazetted staff
of the Geological Survey. Unfortunately there was much difficulty in getting
s trained personnel that it took practically nine years to fill the required
number. The pity of the matter was that as soon as this number was
filled, the Legislature in 1881 carried a motion for economy and almost all

d -very.
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these men who were recruited had to be axed. I point ‘that out in order to
show that if the Geological Survey Department did not ploy its part in the
mineral ﬁ)olicy of the Government of India, the legislature to some extent is
wesponsible for that result.

In the limited time that I bave, I do not wish to dwell more on the past
T wish to speak about the future. I am glad to say' that the Government
«of India has now accepted the need for s definite minersl .policy. That is
largely due to the fact thet the Government of India has: taken a° decision
to have & drive in favour of bringing about the industrialisation of the coun-
try. The mineral policy-of the Government of India been set out in.
section 14 of the seeond report on Reconstruction and ing. .1 have no
time to read sectfon 14 or even to give the gist of that paragraph. I have
no doubt that the: Members of the Legislature who are interested in the
matter will look up section 14 and see for themselves: what.exectly that
policy is. ; g -

Tao summarise; the matter briefly, the mineral policy of the Government
of India and the''action which the Government of India propose to take in
furtherance of dhat policy falls into two parts: in the first: place, we propose
to reconstitfie. the Geological Survey of Indis in order to. make it a more
potent instrpment for the furtherance of our policy. Accordingly, a detailed
scheme of expansion of the survey has been drawn up and administratively
ved. The new branches of the Geolagical Survey which we propose to
set up will deal with engineering geology, industrial utilisation of minerals,
central mineral development, geophysical work, oil development. If will
inelude the establishment of a natural history museum, and a publicity, see-
4dion in order to keep the public informed of what is being done. -

The second part of our mineral polley consists of legislaiton, which the
‘Government of India propose to initiate for the purpose of establishing con-
ts0l over minerals. In defining the limite of legislative control over th2
minerals, we propose to take into consideration the following circumstances.
‘One, the importance of the mineral from the defence point of view on all India
‘mineral development; two, the technical nature of the mineral; three, the
purposes for which the mineral is used; four, the value of the mineral or of
the products into.the making of which the mineral™enters. Our legislative
provigions will fall into two classes, or . rather divide the minerals into two
-classes: those which will be subjected to general control: and under general
control we . propose to confine ourselves to the granting of prospecting and
mining leases, the terms and conditions of such licenses and termination
thereof. Then there will be other minerals, which will be selected for more
detailed control.. The number of such minerals which are suggested for more
detailed control are about 28. I do not -propose to detail them here. The
detuiled control will include besides the power to grant licenses, the power to
<control the method of mining, of processing, of grading, of standardising, to
direct improvement of mining and procuring methods, and also the power to
intitiate research for_increased utilisation and for other necessary purposes.
» 7 T have stated as. briefly as I can within the time available to me the
“general policy. which the Government of India propose to adopt in regard fo
‘minerals.

I propose ‘now to turn to some of the specific points of which Mr. Neogy
‘had given notice to me. The first point to which he has referred was the
export of minerals. I would like to assure the House that in the contem-
plated legislation there will undoubtedly be provisions for dealing with tha
export of minerals ‘outside India. The question really is whether we .can
-completely stop the export of our minerals. The answer to that question
must. necessarily depend upon. another ‘question, namely, shall we be able to
import those minerals.in which India is deficient if we completely stop the
export of our own ‘minerals? As Honourable Members are aware, India is in
fact deficignt in such important minerals as oil, copper, lead, zine, tin and
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-sulphur. Consequemtly the question of export has to be considered in the
light of the effect it may produce on our ability to import things of which we
have s deficiency. The course which’ appears safest-to the Government of
India-is -to regulate the export of those minerals of which we are in short
supply and which are necessary® for the industrial development of the
country, and secondly to see that our minerals are not exported in a raw
condition but that we establish in our own country such industries as will
" effable us to process the raw material before it is exported to other countries.
Another ‘point to which Mr. Neogy has drawn iy attemtion is with regard to.
the oil concessions. As Mr. Neogy knows, and. as .l believe other Members
-of the Hause know, there exists at present a moratorium on oil concession—
moratorium on the granting of nining and prospecting licenses. That mora-
torium was introduced mainly' because the Government of india did not desire
that various oil companies shéuld dissipate or engage for their’ own prospect-
ing purposes technical personnel which is so déficient in its supply in this
.country. That moratorium will last till the war and some time thereafter.
Now, Sir, so'far us the question of granting licenses is concerned, #he matter,
since the passing of the Government of India Act, is in the hands of the Pro-
vincial “Governments;  but the Provincial Governments have been
go far following the  rules that the Government of India have
made under the 1919 Act under which' this ™ was a matter for the.
Central Government to deal with. Under these Rules there is alreday in
operation the policy of what is called ‘closed door’ against. non-British
subjects. The rules framed by the Governmemt of India lay down that a
.company before it can obtain such a license must show that it is a company
which is-Indian in its personnel or that the majority of the members of thé
Board are British subjects. I do not knmow whether Mr. Neogy had in' mind
the further question, namely, the distinction between Indian subjects -and
British subjects. I have no time to enter into that. All I can say is that
‘this is a matter which is closely connected with another important matter,
namely, the provisions contained in sections 111 to 118,of the Government of
India Act and which is being debated in the House on a separate Resohition.
‘With regard to the question of coal, that again, as 1 said. will have its place
in our new legislation. As my friend will understand, it is rather a difficult
-question. It covers matters such as mining, grading, marketing and utilisa-
tion of inferior coal. It will require a good deal of co-operation of the own-
ers of mines and all thpse who are jn the trade in’ order that our legislation
may be fruitful. I may assure the House that we propose to take the matter
up as part of our, post-war policy. ‘ .
I have said in a general way in the short time that is available to me .what
the policy of the Government of India is. I would say only this in conclu-
sion—that an all-pervasive and dynamic mineral policy . would, depend upon
three circumstances. ‘It would depend upon the industrial drive in the
-country. If there is industrialization,, this country will undoubtedly haye to
underteke a more vigorous mineral policy than it has done in the past. Whe-
. ther our mineral policy will be successful and will be used for-the benefit of
‘the many will also depend upon two other considerations, namely, the con-
stitutional position, the distribution of authority between the Provinces and
the Centre and fhe role the State is allowed to play in this matter. I
. believe I have said enough to enable the House to appreciate what the Gov-
ernment of India proposes to do in regard to a mineral policy for this country.
. An Honourable Member:. T move that the question be now. put.
. Mr. Deputy President (Mr. Akhil Chandra Datta): The question is that the
-question be now put. ’
(Several Honouragble Members: ‘‘No, no.”) ,
I take it that the opinion of the House generally ig that this motion should
‘not be put. . , R
An Honourable Member: You can adjourn the discussion.

Mr. H. A. Sathar H. Essak 8alt (West Ooadt and Nilgiris: Muhammadan):
‘Under, the arrangement that has been arrived at and that has been circulated.
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the time sllotted to the Nationalist Party ig over. It ig & sort .of guillotine.
Now, the other Party must come in. It is not for the House now to express an

(12ra Maz. 1945

-opinion on it.

Mr. Deputy President (Mr. Akhil Chandra Datta):
:that this cut motion cannot be put to the House.

I)umn No.

26—¥oop DEPARTMENT—contd.

The position now is this
]

Supervision and Control of Work in Provmces—contd

Mr, Deputy President (Mr. Akhil Chandra Datts):

As regards Mr. Dam’s

".motion on Saturday, I find that the position is that a closure motion was
.moved. 1t was accepted by the Chair but it was not put.
An Honourable Member: It was not accepted by the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datt.a)
8 that is was accepted by the Cbair. He was about to put it. "
In fact he said—The question is.
The position now is that the closure motion has to be

.pu the closure motion.

-3 o'clock at this stage.
put before the House.
Mr. N. M. Joshi:

“That the question he now put.”

The motion was adopted.

« Mr. Deputy President (Mr. Akhil Chandra Datta):

I find from the proceed-
He started
It was

Don't waste time.
Mr, Dopnty Pregident (Mr. Akhil Chandra D&tta)

The question is:

The question is:

“Thht the demand under the head ‘Food Dopoﬂment' be reduced by Rs. 100.”

The Assembly divided »

AYES-—57

Abdul Basith Choudh\;r_v. Dewan.
Abdul Ghani, Maulvi “Muhammad.

‘. .Abdul Qaiyum, Mr.
Abdullah, Mr. H. M.
Ahsan, Mr. Muhammad.
Ayyangar, Mr. M. Ananthasayanam.
Banerjea, Dr. P. N.
Chattopadhyaya, Mr. Amarendra Nath.
Chettiar, Mr. T. 8. Avinashilingam.
Chetdy, Mr. Sami Vencatachelam.

#1Choudhury, Mr. Muhammad Huseain.
-Chunder, Mr. N. C.
Dagn, Seth Sheodass.
Dam, Mr. Ananga Mohan.
Das, Mr. B.
Desai, Mr. Bhulabhai J.
Deshmukh, Mr. Govind V.
Essak Sait, Mr: H. A. Sathar H.
Fagl-i-Haq Pirachs, Khan Bahadur Shaikh.
Gauri Shankar S8ingh, Mr.
Ghiasuddin, Mr. M.
Habibar Rehman, Dr.
Hans Raj, Raizads.
Hegde, Sri K. B. Jinaraja.
Hoemani, Mr, 8. K.

Ismail Khan, Hajee Chowdhury Muhammad.

Joshi, Mr. N. M. .
Krishnamachari, Mr. T T,
Lehiri Chaudhury, Mr. D. K.

Lakhichand, Mr. Rajmal. /

Lalchand - Nevalrai, Mr.

Lirquat Ali Khan, Nawabzads Muhammsd.
Mangal Singh, Berdar.

Manu Subedar, Mr.

Mehr S8hah, lenb Sahibzada Sir
Muhammad.

Miera, Pandit Shambhudayal.
Naidu, Mr. G. Rengiah.

Nairang, Syed Ghulam Bhik,
Nauman, Mr. Muhammad.
Neogy, Mr. K. G.

Pande. Mr. Badri Dutt.

Raghubir Narain Singh, Choudhri.

Saysd

. Ram Narayan Singh, Mr.

Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama.
Satyanarayana Moorty, Mr A.

Sham Lal, Lala.

‘.’nddlque Ali Khban, Nawab.

Sinbha, Mr. Satya Narayan. -

Sri Prakasa, Mr,

Srivastava, Mr. Har? Sharan Prasad.
Subbarayan, Shrimati K. Radha Bai.
Yamin Khan, S8ir Muhammad.
Yusuf Abdoola Haroon, Sg@.h.

Zafar Ali Khan, Maulana,"
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NOES—43 -
ad Natwas Khan, Major Nawab Sir. Krishnamoorthy, Mr. E. 8. A,
Ambedkar, The Honourable Dz. B. R. . Kushal Pal Singh, BRaja Bahadur,
Aszirul Huque, The Honourabie 8Sir M. Lawson, Mr. C. P.
Benthgll, The Honourable Sir Edward. Muazzam Sshib Bahadur, Mr. M.:E'mmd..

Bpwoor, Sir Gurunath. Mudie, The Honourable Sir Francif.

" Caroe, Sir Olaf. Piare Lall Kureal, Mr. .
Chapman-Mortimer, Mr. T. Raisman, The Honourable Bir Jeremy.
Chatterjee, Lt.-Col. Dr. J. C. Richardgon, Sir Henry.

Daga, S8eth Sander Lall. Roy, The Honourable Sir Asoka. . .
Dalal, Dr. Sir Ratanji Dinshaw. Shahban, Kban Bahadur Misn Ghulam Kadir-
Dalal, The Honourable Sir Ardeshir. Mubammad.

Dalpat Ringh, SBardar Bahadur Captain. Sheehy, Sir John. -

Ghuznavi, 8Sir Abdul Halim. - * Spence, Sir George. ) . )
Gwilt, Mr. E. L. C. ' Srivastava, The Honourable 8ir Jwala Prasaa.
Habibur Rahman, Khan Babadur Sheikh. Stokes, Mr. H. G. ] .

Haidar, Khan Bahadur Shamsuddin. . Sultan Ahmed, The Honourable 8ir. -

"Imam, Mr. Saiyid Haidar. Sundaresan, Mr. N. -

Inskip, Mr. A.rC. Thakur Singh, Capt.
Ismatel Alikban, Kunwer Hajee. - Trivedi, Mr. C. M. <
James, Sir F. E, Tyson, Mr. G. W.
Jawahar Singh, Sardar Bahadur Sardar Sir. Tyson, Mr. J. D.
Kamaloddin Ahmad, Shams-ul-Ulema. Vellodi, Mr. M. K.
The motion was adopted.
s Demaxp No. 15—HoMz DEPARTMENT. :

The Honourable Sir Jeremy Raisman: Sir, I move:

“That & sum not exceeding Rs. .8,81,000 be granted to the Governor General in Coumcil
to defray the q.ha&%u which will come in course of payment during the year ending the 3lst
day of March, 1946, in respect of ‘Home Department’.”

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved::

*““That a sum unot exceeding Ha. 23,93,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 194%, in respect of ‘Home Department’.” _ .

i’aucity of Scheduled Castes in Government of India Services
Mr, Piare Lall Kureel (Nominated Non-Official): 8ir, I move:
*“That the demand under the head ‘Home Departmtent’ be reduced by Rs. 100.”
My object in moving this motion is to raise the question of the under repre-
sentation of the scheduled castes in services under Government of
India. I am really grieved to say that the reprcsentation of the
scheduled . castes in Government services is notoriously inadequate, specially im
the superior services. It is almost negligible. Any man who takes the little
trouble of examining the communal composition of these services will have not
the lesst doubt that the scheguled castes have been rigorously excluded from
these services. In spite of the various attempts that have been made from
time to time on the floor of this House to secure a due representation of  the
scheduled castes in Government services, to our greatest disappointment, we
find that Government have not moved in this matter at all. ‘
The question of the entry into the public services is a very important one,
so far as the minorities are concerned. To the' scheduled classes it is. a vital
question, a question of life and death. It is only in Government services tha$
they can find a career for themsélves. Trade and industry are the monopoly
of the caste Hindus; Trade and Industry as opening for a career, are all blocked
for the members of the scheduled castes. They cannot themselves start trade
and industry for want of capital, and in fact they have no chance of success in
-trade and industry. _ , .
8Sir, it is extremely painful to speak of the indifferent attitude of the Gov-
ernment in the past. The Govergment by their Resolution of 1984 assured-the
Depressed Classeg that they would not be deprived of fair opportunities of
. appointment. Let me read out the words of the resolution itself. ¥

“In order to =ecure fair representation of the depressed classes duly qualified mcmbeto,
of those classes may be nominated to public services, even though recruitment to those gervices
is made. by competition.”’ .

p?2

4 P M.
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What s beautiful and flattering statement! Sir, 1 hcwe got a very serious-
grievance ngainst the Government. DPuring the period between 1984 and 19438 -
not o sipgle wember of the scheduled castes was appeinted to any, respopsible.
post under Government of India. Sir, my intention in speaking about the’
indifferens attitude of the Government in the past is to make the wrong-hesdei
Government realise the blunders, that they had been committing in the past.
.1 wish that in future they should not repent these blunders.

An Honourable Member: Why are you always support,mg ﬁovernmentf
Mr. Piare Lall Kureel: I will let you know later.

Bir, the indifferent, hostile and un]ust attitude of the Government is mainly.
responsible for the paucity of the scheduled castes in Government services. Let
me take the recent measures adopted by Government to secure the representa-
tion of the Scheduled Castes in Government services. I will refer to the Home
Pepartinent Resolution of August 1943. According to that Resolution a percent-
sge of 8} was fixed for the members of the scheduled castes i all central and.
subordinate services.: In spite of this Resolution no special measures were
adopted by Gevernment to secure due representation of the scheduled castes. If
1 refer to the past I will show that the scheduled castes have always been treat-
ed in a very indifferent mawner. I will take only one specific case. In the year
1941 a vacancy was reserved in the Indian Civil Service for a rhember of the-
scheduled castes. It was advertised in the papers. I put a question in the
Assembly the other day and the answer that I got from the Home Member was
that seven candidates appeared in that competitive examination and one of them
had quallﬁed 1 was told that he did not qualify in the viva-voce but qualified
ouly in the written tests. Sir, I have with me a chart published by the Public '
Bervices Commission. It shows the results of the. competitive examination for
the I. C. 8. in 1941. On page 21 it is stated that under rule 24 of. the rules
for the examination the Federal Public Service Commission fixed as the mini-
mum 585 qualifying marks for the written examination and 100 markg for the
tind-roce. This candidafe secured the 163rd position out of 428 candidates who
appeared in the examination. He not only qualihed in the written tests but
alsp qualified in the viva-voce. In the written tests) while the minimum
marks for quahfymc in the I. C. S, are 585. he secured 607 »1d in the viva-voce
he secure¢ 100 marks: but he was not appointed. ' '

’ [At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] ' '

Really it is a matjer of great, regret that tife only Scheduléd caste candidate
who qualified for the I. C. 8. in this examinatidn was not taken. In this con-
-nection I should like to make two points clear. The first is that if no opportumty
iy gfforded there will never be a beginning. There is no school for education in
political and administrative matters where people should first go*and qualify
themselves in the abstract befo® they are put in charge of a district for admi-
- nistrative purposeg: If people are sufficiently advanced and if they are edu-
cated in a general way they can safely be entrusted with the duties of adminis-
tration. Administrative efficiency is really .the result of experience and prac-
tice; and if you give no opportunity to the scheduled caste -people there will
never be a beginning. The second point is that the ,scheduled ~¢ustes have
taken to education very late and it will be long before they ‘are in,8 position to
compete with members of other communities with any reasonable amount of
succgss. In India by reason of social habits and training for centuries certain
ccmmunities like the Hindus and the Muslims had acquired the genius of
passing examinations, and if the Government~are going to depend only on results
‘of competitive examinations I think they will perpgtuate tHe monopolv of the
.communities like the Hindus and Mushms. to the exclusion of various minorities
*.who cannot compete with major’ commumtlesr .

" Sir, with regard to the Resolution of 1048, no dwectvons were issued no
special attempts were made by the Government, to secure due representation.
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In spite of the Lesolution, referred to above, we find that scheduled castes are
ot fairly represented in Government services. I will put before the House the
meagre representation that has been given to them in various services.

1 will first take up fhe Indian Civil Service. The total strength of the Indian
Civil Service on the 1st of Fanuary 1944 was 1078, and out of this only one post
is held by a member of the scheduled caste. It is said that this one scheduled-
custe man, who is in the I. C. S., was nominated in the year 1944. This candi-
date, in fact, was nominated duning the years 1940-1942 from England while a
student there. He was sent for training in Dehra Dun, and when he passed the
Probationary Course he was nominated again in 1944. Sir, you can fool all"
people for some time, some people for all time hut you cannot fool all peopleyfor
.all time. Does the Honourable Member want to show that this candidate was
nominsted in 19442 The other day when I put a question in this House, the
Honourable Member replied that this man had been nominated in the year 1944.
It was onlyto whitewash the sins that they have committed in the name of
justice and fairplay. ’ ‘

In the Indian Police and Indtan Medical Service the representation of.
sckeduled castes is absolutely nil.

Now, let me take some 'of the loca] offices. I will first' take up the Director--
ate-General, Indian Medical Service. : Out of 20 Gazetted posts, there is not
a single post held by a member of the scheduled caste. 1f we come to non-
gazett®d officers, we find that out of the total of 304, the® are only four mem-
bers of the scheduled caste. A

Now I come to the office of the Qirect.ot-General‘, Posts and Telegraphs..
Non-gazetted stafl: - "’

Chief Superintendents—there is not a single member of thd®scheduled caste; .
Superintendents-—One.

This gentleman has put in 29 years service. He has been officiating as-
Superintendent for the last three years. There is no adverse remark against him,
ana yet he has not been confirmed. This shows how our people are unjustly
treated in government offices.

Accountant Superintendents—Nil.

Stenographers—Nil.

Accountants—Nil. ' .

Assistants—Nil.

1%ome to the II Division clerks where no specialized knowledge is needed;
only matrics can be taken. Out®f 103, only one 2nd division clerkeis & member
of the scheduled caste. In III Division Clerks, out of 92 there are four members
of the scheduled caste. - l

Draftsmen—Nil.
Tracers—Nil. -
Building Overseers—Nil.
Assistant Secretaries—Nil.
Sorting Inspector—Nil. ’
Motor Driver—Nil. .
€arpenter—Nil. . - ‘
Engineering Supervisor—Nil. i .
. Then I come to the gazetted staff. *Out-of the total strength of 46 there is.
not & single member of the scheduled caste. Even in the inferior staff we find -
that there is not a single member belonging to my community. And, Sir, here
is o statement mgde by the Director-General, P. &-T.: .
- *“The Government’s réecruitment policy has been implemented and the returns of fresh
recruitment during . the year *show that out of the 2;93: new recruits appeinted during the
year 877 were Muslims. . ¥« ) ‘ :
It comes to 4-8.per-cent. above the prescribed representation for this com-
muwnity, whereas oud of 2,924 only 47 were scheduled castes. These figures are
a matter of great concern to the scheduled castes.
< v
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Now I come to the office of the Chief Controller of Supply Acoounts, New
Delhi. One gazetted post is held by a member of the scheduled caste.

Superintendents—Nil out of a total of 6. - .

Asgistant Superintendents—Nil out of 4. .

Clerks—Nil out of 86.

Office of the Controller of Supply Accounts, New Delhi:—

Gazetted Officers—Nil out of a total of 18..
Superintendents—Nil out of 57. .
éssistant Superintendents—Nil out of 46.
Clerks—there arg 2 out of 470 olerks.

Offiee of the Controller of Supply Accounts, Bombay— -

Gazetted Officers—Nil out of 12. :
Superintendents—Nil out of 82. Ty

Assistant Superintendents—Nil out of 23.

Clerks—Only two are members of scheduled caste out of 274.

Office of the Controller of Slfpply Accounts, Calcutta—

Gazetted Officers—Nil.
Superintendents—Nil.
Asgistant Superintendents—Nil. ‘

Clerks—There ure’ 8' clerks.out of 495 who belong to the sche‘ulatf caste
community. a . . .

Coming to other offices, 1 find the #ame state of affairs. In the Department
of External Affajs I find that out of 17 gazetted posts there is not & single one
held by s member of the scheduled caste. Out of 178 non-gazetted posts, only

four have gone to my community.

Similar is the case in the departments of Planning and Develgpments, Food,
Supply, and so on. The representation of the sgheduled castes is absolutely
nil. Only a few posts of clerks have been given to them. There is only one
gazetted post occupied by a member of the scheduled caste in the Food
Department. ’

. Now I come to the Railway Service. Here is the latest Report—1948-44—
of the Railway Board on Indian Railways. . If you turn to page 27, you will find
that the scheduled castes are sufficiently represented, but if you turn to page 28:
you will find that in the State-managed Railways 57 appointmente were, x.nade.
to the Supegior Railway Service by direct reqguitment and none was appointed
from the meduled caste community.

Engineering Department—none.
Accounts—none.
Transportation—none.
Commercial—none.

Mechahical Engineering—none.
Other departments—none.

No member of the scheduled castes was taken by direct recruitment. .

By promotion—14 officggs were promoted from the lower gazetted service to
the superjor service during the year. Not a single man was promoted from the
scheduled castes. -

Now I come to the Company-managed Railways. I find only one member
of the scheduled castes in the Engineering Department by direct recruitment,
and I do not find any scheduled caste member in the Departments of Administra-
tion, Aecounts, Transportation, Commercial, Mechanical, Stores, and other
departments, Fifteen officers were promoted from lower ranks to the superior
service. No scheduled caste man was promoted. '

. Bir, ‘it will be clear from the figures on page ,380: “Statement showing
i&az.?tted officers both superior and lower on State and Company-mansged
] 'ays. 124 . [ 1.

’
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State-managed Raﬁways—l will show the progress in their representasion
from 1984 to 1944, In 1984, I find that in none of the Railways any member
of the scheduled "caste was appointed as gazetted officer. In 1848 I find the
‘same position. In 1944, I find the same. There is not a single member of the
scheduled caste appointed onea gazetted post on any of the State-managed
railways. - ) .

" I cotue to the Company-managed. Railways. I'find only one member of the
_scheduled caste appointed in the year 194& . ‘ ‘

Mr. President (The Honourable Sir Abd# Rahim): The Honourable Member
has one minute more. ' .

Mr. ‘Piare Lall Kureel: If you see the percentage you will find that whereas
the Hindus have been given 85-60- per cent. representation in State-managed
Railways, the depressed class percentage is “nil”. In the Company-managed
Railways the percentage of the Hindus is 89-91 und that of the scheduled castes
per month. Out of 8,654, only 17 posts ure held by the scheduled castes.
0-21. :

Now I come to the inferior serv?ces in the scale of pay rising up to Rs. 250 .

per month. Out of 8,654 only 17 posts are held by the scheduled castes.’
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
.ber’s ane is up. , i
Mr. Piare Lall Kureel: I will only point out that we have not been suffi-
\ ciently represented. There are several reasons for this paucity. One is that the
recruitment of scheduled castes is entrusted to the Hindus and Muslimg and
sometimes to the members of the European community. The latter know
nothing about the scheduled castes while the Hindus and Muslims are pre-
_judiced against them. They are all Anti-Scheduled caste.
I want to ask a question from the Government. You are treating us in-
. differently merely because our people fought on the side of Lord Clive in the
Battle of Plassey which laid the foundation of British Empire in India. You
are freating us siabbily merely because our people inflicted a crushing defeat on
the Marhattas in the battle of Koregaon; merely becauge we helped you during
the Great War 1914, merely because we have offered and are offering uncondj-
tidnal support in the present war. .
My, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
.ber must conclude his speech. . -
Mr. Piare Lall Kureel: Now that the time is up. I would only request that
. & special officer of the Scheduled €astes be appointed to look after the interests
-of the scheduled castes. A scheduled caste must also be appointed on the
Federal Public Service Commission. ' '
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber-must now conclude.
Cut motion moved :
*“That the demand under the head ‘Home Department’ be reduced by Rs. 100,”’

Mr. N. M. Joshi: I rise to support this cut motion. I feel, Sir, that the
speech of my Honourable: friend, Mr. Kureel, hag convinced the House that
this Government deéserves the censure which he proposes to pass for its neglect-
ing the problem of the recruitment of scheduled caste persons to the Govem-
ment services. Sir, it is not enough that the Goverument of India should issue
& regolution and say that 8 or 10 per cent. of the posts are reserved for members
-of the scheduled castes. Experience has shown that a sufficient number of
people do not become available for the posts thrown open. Therefore Govern-
ment must take steps to see that.sufficient recruits will come forth.

(At this stage Sardar Sant Singh tried to interrupt the speaker.)

I would like my Honourable friend, Sardar Sant Singh, wot to disturb me
in my speech. He wastes the ‘time of the House in talking about the Sikh
-community and he has no sympathy for men belonging to the Scheduled Castes.

If the Government has to recruit 10 persons for a particular Department or ten
persons for the Indian Civil Service, then they must take steps to see that at least
"%0/25 candidates will be available. Government has fo spend money shd make
arrangements for the education and training of the scheduled castes in order
that Government may get a sufficient number of people to man their services

-
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from that community. It is not that~the Government of India does not 'spend
‘mooney in training persons whom they want. It is spending crores of rupees for
«raining skilled men and for trainitg women doctors for*their services. I want
.the Government of India to tell us whether-th®y have a plan by which they
would educatg,and train scheduled caste persons in order that they might get
_representation in the public services. They should have done it long ago. The
Government of India is engaged in, making plans for post-war reconstruction
and it is ready to spend thousands 3 crores of rupees. They should have a plan
+to uplift the schedueld caste persons. I would suggest that if Governmept spent
a thousand crores in 25 years for the education of these depressed classes, they
-would attain equality with the other comniunities 6f India. Our suspicion is
‘that the Government of India benefits by mainthining this problem of the
-scheduled castes and thereby they are able ‘to tell the world that in India there
is & problem of the scheduled castes and India does not deserve freedom.

If the Government wish to free themsves from this suspicion, let them
1nake ;& big plan for spending money and teaching and educating and training
- the scheduled caste people so that the untouchability of the scheduled castes
~would be wiped out and economically they would be raised to the lgvel of the
-.other classes. I hope the Government of India will make a plan for tHis pur-
pose If they do not, then they deserve the censure of this House.

Mr. Hooseinbhoy A. Lalfes (Bombay Central Division: Muhammadan'
Rural): I rise to support the motion moved by my Honourable friend. We
.have seriously tq consider the backward classes because we feel that that has
been the cause of poverty in this country, and it is fair that first of all we goust
.bring up those who are left behind for no fault of their own. It is also a fact
that so far as business men are concerned, they are, I admit to our certain
-shame, not at all fair in the employment of these people, and,other backward
_people. | T m
But I must tell my friend Mr. Kureel that when he shouted out the name of
Lord Clive none of my friends Europeans here will get up and say that they had
. & single scheduled caste in their elnploy, not one even as a patawallal.. This is
s fact which he ought to remember when he goes to attack other communities
-and making a great virtue for the things his community has done for them.

So far as Government is ‘concerned, they have no doubt been showing all 1
-sorts of sympathy but it is not the kind of sympathy that is needed. It ig-thas
+kind of sympathy, as my friend Mr. Joshi has pointed out, which they must get

and thet is by definite kind of planning. It is also the duty6I the businéss and
industrial communities to help them to come up. It is no fault of theirs if they
have beer backward. If the money is to be spent for:'the education and well
being of people, I think the first bounden duty of everyone including Government
who is taxing all of us and of those who are making money and have made money
is to set apart s certain amount to help these and other backward people to rise
up in their status, and thus raise the standard of living of our people.

Mr, T. S. Avinashilingam Chettiar: We are entirely in sympathy with the

-.object of this motion. The only reason which the Home Member can give in
reply is that sufficient candidates are not forthcoming, sufficient number with
-the necessary qualifications. If sufficient number of candidates are not forth-
coming, the fault is ours. I would support -Mr. Joshi’s suggestion that
special efforte should be made. Some of us have been working among
Harijans and in my own experience we know that few of themcross
the matriculation. They may mnot be quite up. to the merk in
-scholastic matters but in such things as electrical  engineering, mechanical
engineering, etc., I have found them much more proficient than other
communities. May I know if Government have taken any steps_td develop
_their “gkill in these directions, apd to bring them up? It is not necessary
*for a pepaon to get 85 per cent. in English to'do things jn life. If you insist
~upon an adequate standard of English, it will take many years for these people
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to attain proficiency in a foreign language. There are several professions.in
which people can command a great deal of respect, earn a good desl of. 1116"1191
and raise their stamdard of life without proficiency in  scholastic edu. é.;iqg,_.’
I would' suggest that their skill in mechanical and eldctrical engineerihg” and
such other things, for which they are eminently fitted, should be encouragedl™

I would now refer to the 500 and odd people which the Goverrfent of Inq.i&
propose to send to America and other places specially for industrial 'purpbé.es";f
manufacture of steel, mechanical engineering, electrical engineering, etc. A
press communique was issued only at the end of last month to this effect.
May I know what steps Government have taken to see that some membeérs: of
the scheduled castes have been recruited for this' purpose? 1 wowld ounly
suggest to the Government that the usual qualifications necessary, 1 mean
scholastic qualifications, may be dispensed with in certain of these cases.
Proficiency in engineering and some other subjects does not require proficiency:
in the English language. I would make a practical suggestion that they muef
take a large number of these people, who even if they have failed in the matri:
oculation examination should be sent abroad for practical courses in industsaf*
and technical subjects and in this, I am quite sure, because I say it wip
experience, they will be eminenﬁy successful: they are bound to do bettér:
than many other communities. A few lakhs have been set apart.for the educa:*
tion of these. people, I hglieve it is five lakhs. Tt is not even the proverbiaF
drop in the ocean. I would suggest that large numbers of people must be
educated by the Government, the age limits should be relaxed and they must:
be sent up for higher education in courses to which they are eminently suit-
able. If you follow these methods I have no doubt that in a few years tinte’
many of them will come up to standard. I say, Sir, that the country in general
stands to gain by the progress of these people and im the interest of this great
country I would suggest that more sympathetic and greater action, not mere
words, must be taken by Governmeht to encourage them in education as well
as in industries. Sir, I support this motion. :

8ir Mubhammad Yamin Khan (Agra.Division: Muhammadan Rural): Sir,
I want to speak for only one mmute. I want to say that when 1 _he‘a;d'
Mr. Kureel's speech I felt that it wasmot only unjustified as far as we Muslims
were concerned, but it was also really very ungrateful on his part to refer to
the Muslims in the manner that he has done. 'LThe Mussalmans did every thing
possible. My Honourable friend Dr. Ambedkar will bear witness to this, thas
the Muslims sided with him and supported all the claims which he had put
at the Kound Table Conference. Now, for Mr. Kureel to come up and mix up
the Mussslmans along with the others and blame them, that was highly un-

grateful on his part. -
Several Honourable Members: The question be now put. ‘
Mr, President (The Honourable Sir Abdur Rahim): 'The Government
Member must have a chance to reply to the debate.

The Honourable Sir Francis Mudie (Home Member): Sir, the Pouse will
remember that in 1942 @ similar cut motion was moved. It was not quite the
same a8 Mr. Kureel’s motion but similar. The motion in 1942 was to censure:
Government for not having reserved & certain percentage f posts in the
Central and subordinate gervices for the scheduled castes. At that time the
position was. governed bg the Resolution of 1984, which expressed the. rashmi. .
pious hope that it would be preferable ‘‘to ensure that duly qualified.camdi- ~ -
dateg from the Depressed Classes are not deprived of fair opportunities . ,of

* appointment merely because they cannot succeed in opefi competition '
Tll)le speeches in 1943 ehowed -thet the House was not satisfied with that pesi-
tion. There was only ¢ne speaker who was opposed to reservation for the
soheduled castes. My predecessor Sir Reginald Maxwell expressed sympatly .
with the motion- and@ promised:to see: what could be done. The matter :2“%
‘examined in the Home Department. swd in August. 19:18 snother Re Lagoriondil
was issued, whicﬁ"reseq“us‘_}:m\ per cent. of vacancies in the Cenmr':ggmr R

o
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{Six krunocis Mudic | _ .
for nembers of the scheduled castes and even went further than that as it pro-
vided that *‘the Government of India proposed to consider the question of .
raising this percentage as soon as sufficient number of qualified candidates from

- theso classes are found to be available’’. That is to say, as a result of the 1942

motion the Government took exactly the action that they were asked to take.
1 think the House will approve of what has been done.

Me. Kureel's 1notion today is siuply to call attention to the paucity of
members of the scheduled castes in the services but that is exactly the basis-
of the action that is taken by the Home Department.. Perhaps Mr. Kureel is
afraid (he more or less said so) that the Home Department will leave it at
that and do nothing more. As the House knows. the reports which are collect-
ed by the Home Department showing how -the rules as regards communal
representation are being worked are placed in the Library of this" House. If

‘the House phinks that the Home Department is not doing ite duty in this

matter, that the rules are not being observed as they should be, all that they
have to do is to look into the reports. Mr. Kureel did not, ‘unfortunately,

-adopt the tactics of Mr. Neogy. He did not give me his figures before he

mdde his speech. Tha figures of my Honourable friend are not very relevant.
For one thing, we know that there is under-representation. It was in order
to improve that representation that the Home Department resolution has been
issued. And for another, the resolution being dated August 1943 could not
possibly -have affected any statistics available to Mr. Kureel. The statistice
he quoted are the statistics on which the Home Department action was taken,
and you cannot censure Government for having taken the very action you.
wanted it to take. My case is not ‘that the representation of the scheduled
castes is adequate: my case is that the Home Department admit that it ie in-
adequate and are doing all they can to improve the position. All that the
Home Department can do is to issue instructions that should be followed by
all Depurtmnnts but the Home Department cannot say that the various
Departments of Government are to remove all qualifications that are necessary
for appointment thereto. We cannot, for instance, ask the Medical Depart-.
ment to appoint to the I. M. S. a man who is not qualified. All these com-
munal reservations are subject to the condition that a sufficient number of

qualified candidates come forward—not candidates who succeed at the compe-

titive examination, but who are qualified. 8ir, the real burden now lies on
the shoulders of the leaders of.the stheduled castes themselves,—I am going
to have the last laugh Mr. Joshi—to produce their own candidates.

An Honourable Member: How should they produce?

The Honourable Sir Francis Mudie: There is a grant in this year's budget
as there was in the last years’s for scholarships. Education is fundamentally
a provincial subject. The grant is not a very big sum, it is.onl a token of
goodwill : the main function is of course performed by Provincial Governments.

I think the best test that can be applied to the bona fides of the Home
Department of the Government of India in this matter is to see what ibey

have done as regards the 1.C.S. Mr. Kureel referred to one cas ‘in 1941

-

prre—— - ) “ o
1 it e "W .

Mr. Kureel’s view was that in that year a certain candidate should have been
appointed. Well, I amn aware of that case, though it happened before I took
charge, I know roughly what the facts of the case were. It was sympatheti-
cally considéred by the Home Department, but it was found impossible to
appoint him. . . .

As regards the 1.C.8. there was a resolution which has uot been referred
to: that was..in 1937. That resolution applied the principle of communal
representation to the I1.C.8. It provided that a candidate who had sat for the
competitive examination- could be nominated to the service. But there was 2
proviso specially insertod for the benefit of the, scheduled castes. - That proviso,
was that even'if the candidate had not sat-for the examination, he could be
appointed to the 1.C.8. if recommended by t,h‘g‘_,’l’rovll_gpld‘(}ovetnmenh The

)
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Government of India every year write down to Provincial Governments and
ask for names. They have ‘a Committee to examine the candidates and send
up names to the Government of India. No one was appointeds in spite of our
Resolution till 1940, and even in 1940 Provincial Governments recommended
no one. But one Government said:* ‘‘There is a member of the scheduled:

caste reading for the Bar in Londbn, try him.’”” This was not provided for in

our rule, but we went outside our rule; we wrote to the Secretary of State
who put- him before a Board, and on their recommendation the Federal Public
Service Commission recommended him for nomination and he was appointed.
That was in 1940. We went out of our way to get a member of the scheduled«
caste. In 1941 and 1942 we got no one. But we did the next best thing: we
earmarked one war-vacancy in the I.C.8. to be filled after the war from sche-

. duled castes.

Now, I come .t-p Mr. Joshi. In 1943 there was a candidate who they said
did not come up to the standard, but he might come in. So we anticipated even
Mr. Joshi and sent him to the Probationers Training School in Dehra Dun.

‘All the rest of the School had been selected for the 1.C.S., and were on proba-

tion. The scheduled caste candidate had not been considered up to the
standard, but he was sent up to be trained there. He was given probationary
training as an I.C.S. officer on the understanding that if he passed the examina-
tion held for the probationers, we would take him in the I.C.B. ~ Well, he
passed and was taken in. He is now in Bengal. It might interest the House
to know that he was one of the best riders at that school.

That is what we have done in the case of I.C.S., and it does open up con-
siderable posaibilities, but I do not know how far it can be developed. but there -
are possibilities. I would like to impress on the House that you cannot wave, a
magic wand and make even engineers whom Mr. Chettiar seem to consider
a low form of human life without any qualificatlons whatsoever. You must
maintain your minimum qualifications. The Government of India will do all
they can.. As regards the I.C.B. which Mr. Kureel considers is the touch-
stone, I have shown that the Home Department has gone out of its way not
only to select, but to train candidates from the scheduled classes. That ig my
case. I hope it will satisfy him, and that he will withdraw his motion.

Mr, President (The Honourable Sir Abdur Rahim): The question is:"

"“That the question be now put.”

The motion was adopted.

Mr. Piare Lall Kureel: In view of the agsurance' given by the Home
Member I am willing to withdfaw my cut motion, but I want a specific assur-
ance from the Honourable the- Home Member that special efforts will be made
to. ...

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Member
cannot make a speech. He can only ask for leave to withdraw.

The motieh was, by leave of the Assembly, withdrawn. -

DeMAND No. 28.—DEPARTMENT OoF LABOUR

Mr, President (The Honourable Sir Abdur Rahim): Demond No. 28.
The Honourable Sir Jeremy Raisman: Sir, I move:

,"‘That a sum not exceeding Rs. 23,93,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31st duy of March, 1846, in respect of ‘Department of Labour’.”

Mr, President (The Honourable Sir Abdur Rahim): Motion. moved.
*That & sum not exceeding Rs. 23,093,000 be granted to the Governor General in Council

to defray the charges which will come in course of payment during the year ending the-

31st duy of March, 1946, in respect of ‘Department of Labour’.”
Labour Policy of Government of India.

Mr. N. M. Joshi: Sir, I move: _ L
““That the demand umder the head ‘Department of Labour’ be ‘reduced by Re. 1.
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My object is to censure the Government of India for tbe wrong and inade-
quate- poucy whgoh they follow. for protecting Indisn lubour. Brietly staved,
my charge agwnst the Government of India is thut they do not atrord sutii-
cient ‘protection ior tue workiug clusses 1m ths couatry by taking prompt and
adequate muasures and when the Government take -some action,” the action
they take is very small compared to the needs af the situation. Secondly, the
acuon they take is taken after g good deal of delay when practically 1t becornes
too late. On uccount of this, we are all dissatistied and 1 hope that the House
is diseatistied with the policy which the ‘Government.of India is following.

1n ‘order to prove the charge which I propose-to bring againsy the Govern-
‘enent of India 1 shall only mention a few things. You know .that on account
of the coal muddle, which the Governmen$ of India have made, a large number
of factories in this country are closed from time to time, and the workets
working in seme industries become unemployed; apd so far the .action taken.
by the govérmment is very inadequate. In the first place, the Government of
India was moved after a good deal of delay to take action. and. when the Gov-
ernment of India was moved, they satisfied themselves by framing some rules
providing compensation and leaving it to the Provincial. Governments to take
action. 1 feei that the Government of India was very lethargic in this matter.
In the first place, they should have made these rules much earlier and in the
second place they should have issued an ordinance by which. the rules they
made were made applicable throughout the country. Then the Government
of India is following a wrong policy as regards coal mines. We know that
the whole country is suffering on account of lack of consumer goods. Workers
are also suffering from this shortage of coal. I would like the Government of
India to follow the right policy regarding coal mines. I would suggest to the
Government of India that if they feel shortage of labour, the only- way of
getting sufficient number of working classes to go into mines—the best policy
® to pay the miners well. In Great Britain the miner is the best paid work-
ing class man, and in India the Indian miner is the worst paid working. class
man. If the Government of India’ will change their policy and see that the
Indian miner is paid well, I have no doubt that a sufficient number of people
will cdme forth to work in the Indian mines. Secondly, I would like the Gov-
ernment of India to take the mining industry in their own hands at this time.
It the country wants coal, then you cannot depend upon these capitalists to
give you coal. The Government of India, instead of doing the right thing,
vis., taking over the mines in their hands, give bonuses to thé capitalists fh
order that the capitalists should produce coal. ~Coal eannot be obtained by
that method. The right method for the Government of India is to take over
the mines in their hands, so that the working classes can -get good conditions
to work under. At present theré are a large number of complaints from several
collieries about harassment of the miners by the owners. The owner has no
interest in larger production; it is the country which- is“interested in larger
production of coal; the owner has -interest in getting -money; by whatever
methods he gets it is no matter to him; he gets profits By increasing the price
of his coal; he gets his money by various other methods; and: therefore the
Government should take over the Indian mines under their control.

Again, 8ir, when the war started, the cost of living of the people began
to go up; partly the policy of the Government of India wae' respomsible for the
rise in the cost of living. The Goyernment of India did wet take adequate
steps to see thal the working classes did not suffer on aceount of’ this rise.
They should have, in my humble judgment, passed: an ordinance timt all ‘the
- workers who work at lesst in organised industries should” get desydess allow-
apoes, sufficient to compensate for the rise in prices. The Government of
Iudia did not do anything of the kind. They discussed this question in tri-

ite conferences; the Government of India appoiritedia obmémitiee: to-oon-
w&\q\w&m of the dearness allowance; that committee’s report has nof
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even yet been published—much less action taken. This is the conduct of the
‘Government of India regarding dearness allowance.

Then there are some questions regarding coal mining which I wanted to
_speak abous, but I shall leave them to be discussed on'a separate cut motion
which oyr lady colleague is going to move after this cut motion ie finished.

" Then during' this war, on account of the rise in -the cost of living and the
high prices, the compensation which workmen received on account of accidents
has become very inadequate. In England soofi after the war, the rates of
ecompensation to be paid bo workmen on-account of accidents have beén raised,

but in India no such thing has been done. The. compensation paid to work-.

men is not enough—both the periodieal compensation paid as well as the lump
-sum compensation paid. I would like the Government of India to have
examined this problem when they found that the rates of eompensation in
Great Britain were increased; and they should haye taken steps to see that
the rates of compensation psjd %o Indian workmen due to accidents should
have been raised. ' ~ '

Again, Bir, after the war, the Government of India passed legislation call-
od the National Service Technical Personnel Ordinance. -Under $hat ordinance

we all expected the wotkers and the employers would be equally treated, as °

they ar: equally treated in the English legislation; but under our legislation
the employer is given freedom to dismiss workmen, while the workmanis not

able to leave his job. The workman under that ordinance is treated with dis- -

_orimination. I had approached the Government of India several times asking
them to remaqve this discrimination; but they have' not done it; and therefore

they deserve our censure. Then, in Indis, the wages gre very low. It is an

admitted fact and the Government of India alsc admit that the standard of
living of the people of this country is very low. Therefore any.one would
expect that the Government of India would take steps to pass legislation for
minimum’ wages. Unfortunately, the Government of India and the Provincial
. Governments .dre considering this question for a long time and although the
legislation required for this purpose is a very simple one, the Government of'
India have not yet passed such legislation. ‘

Then the Atlantic Charter and the various conferences have promised social
securlty for the people of the warld. I am not thinking 'of the people of.the
world, I am thinking 6f the people of India; and T would like the Governmens
of India to take measures for eatablishing social security in, this couméry. I
know the Government of India have appointed a committee, first, to find facts;
that committee is finding facts for a very long time—for over a year; I do
not know when that committee is going to report and after that fact-finding
cornmittee reports, the Government of India propose to appoint another com-
mittee to make proposals for social security. "I feel that the methods used by
the Government of India are dilatory and the Government of India should take
very vigorous steps to see that a scheme for social security is brought into
existence and carried out. ‘I am aware that the Government of India has pub-
lished a report on health insurance. That report again came out after a long
delay; and after the report is, out the Government of India is taking time to
consider the question. I would suggest to the Government of India to take
very early action on that subject. . . - -

My last point is that the Government of India is following a wrong policy.

‘ In the first place, I feel that the Government of In%‘s actions do
51.,'M’ not show that they have enough sympathy. It pains Me to say ro

~

-when the Honourable the present Labour Member is in charge of that depart- -

ment.' The actions of the Government of India show that they lack sympsathy
bué T shall not deal with that. T wish to say this—tlmt the Government of
Tndia is -not even well equipped for this purpose. I would like to have an
exclusive Labour Ministry to deal with labour-questiops and the Government
of Tndia should be adequately staffed. At present the staff of the Governmens
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of India is not .even adequate. I shall mention only a few posts which the:
Government of India should have got to deal -with the various subjects. They
have not got a factory expert or an industrial health expert. They_have not
got sufficient staff for their Labour Welfare Adviser. There is no expert on
industrial housing, no expert on health insurance, no expert on unemployirent
and no expert for old age pensions. I would suggest to the Government of
Indis that they should first bacome an exclusive Labour Ministry and secondly
they should get themselves well equipped with staff to deal with all these prob-
lems. The Government of India have not done thege and therefore I feel that
the deserve the censure of this House.

" Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand vider the head *Department of Labour’ be reduced by Re. 1.”

The Assembly then adjourned till Eleven of the Clock on: Tuesdsy, the 18th
March, 1945. ” \
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